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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 22, 1978/Sravana 31, 
1900 (Saka)

The Lok Subha met at Eleven of the 
Clock.

IMr. S peaker in the Choir]

MOTIONS FOR ADJOURNMENT RE. 
REPORTED COLLECTION OF 
LARGE SUMS OF MONEY BY SHRI 
KANTIBHAI DESAI DURING ELEC­

TIONS TO STATE ASSEMBLIES
(Interruptions)**

MR. SPEAKER: Please do not
record.

(Interruptions) ♦ •

MR. SPEAKER: I nm giving my 
ruling.

(Interruptions) * *

Notices of motions for adjourning 
the listed business of the House had 
been given by S/Shri K. Lakkappa, 
C. K. Chandrappan, Eduardo Faleiro, 
Saugata Roy, Vasant Sathe and Vaya­
lar Ravi to discuss the newspaper re­
ports that Shri Kantibhai Desai, the 
son of the Prime Minister had collect­
ed large sums of money on behalf of 
Janata Party during the general elec­
tions for some of the State Assemblies. 
In support of their version, some of 
the newspaper cuttings have been pro­
duced before me.

Published news items do not disclose 
that Shri Kantibhai Desai had used

governmental machinery for collecting 
funds, nor do they show that he had 
committed any illegality in collecting 
the funds. They also do not show that 
the Prime Minister had anything to 
do directly or indirectly with the col­
lection of funds.

Collection of funds for political pur­
poses without infringement of law is 
not an offence. If in colleen ng the 
funds Shri Kantibhai Desai had infr­
inged any of the legal provisions Ihen 
recourse to law is the proper course*.

The collection of funds for political 
purposes by those in power as well as 
those near the seat of power is likely 
to give rise to suspicion that there 
might have been misuse of official 
power or position. This is a poitical 
question. Solution to such issues must 
be found either by enacting necessary 
laws °r  by developing appropriate 
conventions. This is not a matter for 
me. i have to take the things as they 
are. (Interruptions* *)

MR. SPEAKER: Do not record. 
(Interruptions) * *

For the reasons mentioned above I 
am unable to accord by CQnsent to the 
motions. The motions under Rules 
184, 197 and 377 are under my consi­
deration,

(Interruptions) * *

MR. SPEAKER: Shri Hukamdeo
Narain Yadav.

(Interruptions) * *

MR. SPEAKER: There cannot be a 
point of order on my ruling. Shri 
Hukamdeo Narain Yadav.

(Interruptions)**

••Not recorded.
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MR. SPEAKER: Nothing will be re­
corded.

(Interruptions) * *

MR. SPEAKER: Probably you have 
not understood my ruling. My ruling 
says that the motions under rules 184. 
197 and 377 are under my considera­
tion.

(Interruptions) **

MR. SPEAKER: Nothing is being re­
corded. 1 am not hearing anybody.

(Interruptions) * *

MR. SPEAKER: Order, oider. I
have heard you enough. Every second 
of ours is very valuable io the country. 
We are spending about Rs J>00 j.er 
second. (Interruptions) Why don’t 
you hear me? I have heard you Xtr 2(t 
minutes. (Interruptions) Somebody 
is complaining that I am going by the 
Rules. No Speaker can deviate from 
the Rules. If he does i t . . . .  (Interrup­
tions) I have got t.o go by the Rules 
and I have been trained to go by the 
Rules. I have lived by the Rules and 
I will live by the Rules. (Interrup­
tions) All of us must go by the Rules. 
There are other ways o f . . .  . (Inter­
ruptions) There are Rules and Proce­
dures. Why don’t you examine the 
Rules and go according 1o the proce­
dure?

1Interruptions) * *

MR. SPEAKER: No point of order. 
I am not allowing anybody. No sub­
missions. How could I hear? You 
don’t hear me. I have said that a 
Motion under rule 184 ig there. The 
best way of discussing this matter is 
through a Motion under rule 184. 
Tomorrow, the BAC is meeting. That 
is the question.

(Interruptions)

MR. SPEAKER: I have no power to 
allow you to do anything. You know

••Not recorded.

the rule. I can only admit it. It is 
for the BAC to find time.

(Interruptions)

SHRI VASANT SATHE (Akola): It 
is the BAC which is concerned, when 
it is about an adjournment motion.

MR. SPEAKER: I have disallowed 
your adjournment motion.

(Interruptions >

SHRi VASANT SATHE: Why?

MR. SPEAKER: Please... .1 am not 
here to answer you.

SHRI VASANT SATHE: You said
you were helpless.

MR. SPEAKER: 1 think you are see­
ing your own picture in th? mirror.

( I n t e r r u p t i o n s /

MR. SPEAKER: Please.. . .kindly
don’t interrupt. Please hear me. 
I have said in my order that your rule 
184 Motion is under consideration. I 
am admitting the rule 18+ Motion. I 
am placing it before the I3AC tomor­
row. This is not a matter that can be 
discussed in an adjournment motion.

< Interruptions 1

MR. SPEAKER: No. BAC is there. 
All your representatives will be there. 
I am quate sure BAC will find time 
to discuss it.

SHRI MALLIKARJUN rose—
(Interruptions)

MR. SPEAKER: Nothing more. I am 
not allowing anybody. Don't record.

(Interruptions) * *

MR. SPEAKER: It each Member gets 
up and says: “Unless you obey iuy
orders, I will not allow you to func­
tion” , this House will never function, 
I have told you what I am trying to 
do. But I will never compel the other
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«ide to say, under threat; “I will agree” 
or “1 will not agree.”

(Interruptions)

SHRI VASANT SATHE; You are 
throwing us at their mercy.

MR. SPEAKER: I am not throwing. 
At all times I have tried to persuade 
the BAC, whenever you wanted a dis­
cussion. BAC has invariably agreed. 
BAC has always respected my opinion, 
whenever I suggested it. Uptil now I 
have not found any difficulty. You 
know I have persuad-id the BAC to 
.igrc»e to many of your Motions. The 
BAC's meeting is fixed for tomorrow.

1 I n t e r r u p t i o n s )

SHRI C. M. STEPHEN (Idukki): 
Could 1 go on record? Could I make 
tome submission?

MH. SPEAKER: About what?

SHRI C. M. STEPHEN: About what 
you said now. Not about your ruling. 
If you allow it to go on record. 1 will 
make the submission.

MR. SPEAKER: Yes.

SHRI C. M. STEPHEN: The point is 
this; you will kindly appreciate the 
feelings on this side, and the feeling 
of large sections of the Members of the 
House and outside, ever since this 
session started

SOME HON. MEMBERS: No.

SHRJ C. M. STEPHEN: Ever since
this session started___ (Interruptions)
This House has got certain responsibi­
lities. The responsibility is not mere­
ly to pass the Bills. We have got 
some other responsibilities also. Cer­
tain things started when this session 
started functioning. We have been, 
from the very start, asking for a dis­
cussion on the circumstances under 
which some Ministers left, but nothing 
had happened. Finally, 2 letters were 
placed here. I gave a notice under rule

193, and I wanted a discussion cn it, 
i.e. that the letters placed on the Table 
of the House be taken into considera­
tion. For 2 weeks now this has been 
pending. I pleaded with the BAC. The 
other Opposition Members also plead­
ed with the BAC that time may be 
given. Time has not been given. Now 
this question of corruption came 
“and... (Interruptions)

MR. SPEAKER: Please hear.

SHRI C. M. STEPHEN: An adjourn­
ment motion has been giver, notice oi. 
I do not want to comment :>huut it, [ 
want only to say that we arc not satis­
fied with the ruling. That is all I have 
got to say. I don’t want to comment 
upon it. Now you say, yoi' are consi­
dering a motion under rule 184. you 
are considering rule 377, you are consi­
dering all these matters an.i \vc must 
wait until the consideration is over, 
though it is such an urgent natter. 
You say, we must wait until th-; BAC 
gives its finding and gives time. 'Ihis 
is a awaiting which will not yield any 
benefit at all as far as we are con­
cerned. You and the Government can 
tell us that we will get time to discuss 
this matter. Government can just 
now tell us that they will make time 
available immediately lo a discussion 
under rule 184. If that assurance is 
forthcoming, then of course we can L-e 
satisfied with that, because the discus­
sion is coming forward. The Govern­
ment keeps it within themselves. The 
whole matter depends on Ihe BAC. 
The opposition is in a minority ir the 
BAC. Opposition asks for time and 
time is not given. This is our experi­
ence. We cannot put our faith in the 
BAC to give time for us. If thq Minis­
ter of Parliamentary Affair:; gets up 
and says that in view of the feelings 
of the opposition and thij urgency of 
the matter, it will be discussed, then 
that may be accepted as a substitution 
of the adjournment motion. This is 
what I have got to say.

I am extremely sorry that we are 
functioning in a manner as if Parlia­
ment has become irrelevant with refe-
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[Shri C. M. Stephen]

rente to the things that ar» happening 
outside. You say, let us go on to, some 
business. According to us, this is the 
major business. Bills can be passed. 
It can take its own time. This is the 
major business and 1 demand thai time 
must be given to transact this major 
business. Otherwise, we have no inte­
rest in the other business. (Interrup­
tions )

MR. SPEAKER: The Leader oi the 
Opposition appears to have mia.e cer­
tain allegations saying that BAC has 
not been giving sufficient opportunity 
for the motions moved by the opposi­
tion. (Interruptions) 1 am on my
legs. I am explaining th-i position ol 
the BAC. You are not explaining the 
position of the BAC. The I.eador ot 
the Opposition has overstated his ease. 
In tact, practically every one except 
one of the motions he has given notice 
olr, the BAC has agreed. BAC imme­
diately lound time. BAC has uot ( i;ly 
lound time but BAC recommended 
that we shall sit on Saturday and 
discuss the matter. They gave the 
fullest opportunity for discussing 
the matter and it is not correct 
to say that they did not give time. 
Even the present motion which is 
pending could have been appropriately 
discussed last Saturday. It was up to 
them not to discuss it. (Interruptions) 
I am on my legs. I have never lound 
the BAC disagreeing whenever I have 
made the recommendation. But I do 
not want to compel anybody to say 
anything. I have got my confidence 
when I place something before the 
BAC it will give weight to my opinion. 
Last time when Mr. Stephen came 
to me. I told him, “I will persuade the 
BAC to accept it.” i was able to per­
suade the BAC. On the other occa­
sion, I told h im .. . .  (Interruptions) 
No, that will be a bad precedent... . .

SHRI VASANT SATHE: Why ao
you want to persuade the BAC? Why 
can’t you persuade the whole House?

MR. SPEAKER: 1 have been repea­
tedly noticing Member after Member 
getting up and saying, ‘Unless you 
agree, 1 will obstruct it” . This is not 
the proper way. This way Parliament 
can never function. When the Speaker
gives his ruling-----(Interruptions.)
The House must be satisfied with what 
I have said.

THE MINISTER OF PARLIAMENT­
ARY AFFAIRS AND LABOUR 
(.SHRI RAVINDRA VARMA): We
would also like to be heard.

Mil. SPEAKER; I will call you after 
Mr. Gopal.

(Interruptions)

MR. SPEAKER: 1 have called M»- 
Gopal. It is up to me to select the 
speaker.

SHRI K. GOPAL iKururj: I am
really thankful that you are conside­
ring motions under rule 184. You have 
also said that you will try to persuade 
the BAc to listen to your advice. To 
that extent we are happy. If you had 
only said H in the beginning, you
would have taken th© wind out of the
sails.

MR. SPEAKER: You never allowed 
me to say anything at all.

SHRI K. GOPAL: When I said that 
you cannot go strictly oy the rules. I 
did not mean to cast aspersio-i on the 
Chair. For example, there are certain 
rules under which Members take pro­
tection. They say, we have got a right 
to raise certain matters. For example, 
one day Mr. Sathe was to raise certain 
matters in the House. Mr. Raj Narain 
gave notice to exercise his right to 
make a statement But what happened 
subsequently was, for leasony best
known to them, they did not exercise 
their rights. I am not here to defend 
either Mr. Sathe or Mr. Raj 
Narain. For example, it is the
privilege of a Member who has
resigned from the Council q1
Ministers that he can come before 
the House and make a statement. All
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right. But he cannot exercise that pri­
vilege to go on threatening the Prime 
Minister, “If you do not make some­
body a minister, I will make a state­
ment tomorrow’'. So, also, Mr. Sathe 
withdrew his motion. I do not know 
why be withdrew his motion. That 
also i  disapprove of. In matters like 
this, you know very well that yester­
day itself many Members have given 
notice of adjournment motions, motions 
under rule 184 and so on. 3f only 
you had called us and told us, “This is 
what I propose to do” , there is nothing 
wrong and this situation would have 
been avoided. What I request you is. 
when I say that rules are there, rules 
must be there, but canons or propriety 
and discretion of the Speaker also 
should be there along w'th the tules- 
This is my only submission.

( m
WPflfhr w r

wwrr ^nTrqr f  f r  *rsr
?rrm rr t o r  iWt qft wjvi wk 
t  % rr-rrfVrfJwsf wi w
#  w  | ,

fl. w  | i tiw  *nrT^r ^  *r? 
v m  q$r | fa  $iw qrmt i 

Trar jt r t u »i  v t  $ stt 
stttppt *pt trnrPT f*trqrr i 

i Trsnrrrnrw
*rtrr% ^  i 

MR. SPBAKMR: The hon. Minister.

(Interruptions)

MR. SPEAKER: I have called the 
Minister.

SHRI RAVINDRA VARMA: Mr.
Speaker, you have been witness to the 
fact that for the past nearly one hour 
hon. Members on the opposite side...

SHRi JYOTIRMOY BOSU (Diamond 
Harbour): 45 minutes!

SHRI RAVINDRA VARMA: I know 
the hon. Member’s interests in statis­
tics, but sometimes there is also some 
virtue in being interested in other 
things. Mr. Speaker, we have been, 
witness for the pqst nearly one hour 
to the expression of intense feelings on 
the part of many hon. Members of the 
opposition. But you and the House 
have also witnessed the fact that the 
hon. Members on this side have been 
observing silence and order. (Inter­
ruptions). We listened to the hon. 
Leader of the Opposition and other 
hon. Members of the opposition. The 
mere fact that we constitute a majori­
ty in the 'House does not disqualify us 
from being heard. The fact that hon. 
Members from this side of the House 
constitute a majority in this House 
does not mean that they are second 
class Members of this House. If hon. 
Members opposite have e right to 
speak, so do hon. Members on this side 
of the House. The hon. Members on
the opposite side know very well___
(Interruptions) Of coursc, 1 will 
speak... (Interruptions) It is a 
strange situation—  (Interruptions) if 
the hon. Members of this side are not 
allowed to speak. The parliamentary 
game is a game in which both sides 
play, and both sides can play-----(In­
terruptions) I have listened with 
great respect to the observations made 
by my good friend, the hon. I.et>der 
of the Opposition. I am greatly amaz­
ed at some of the observation which 
the Leader of the Opposition has 
made. You, Sir, have been pleased to 
deal with some of the points which the 
hon. Leader of the Opposition made, 
especially the points that related to the 
Business Advisory Committee. I do 
not, therefore, want to repeat what 
you, Sir, have said. But I think it is 
my responsibility, as the Minister of 
Parliamentary Affairs, to point out to 
the fact that it is a totally laseless alle­
gation that the hon. Leader of the 
Opposition has made___ (Interrup­
tions) I will not yield. Just as the 
hon. Leader of the Opposition was 
heard, I must be heard. ' I will not 
yield ... (Interruptions) Sir, as I said, 
the hon. Leader of the Opposition
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TShri Ravindra VarmaJ
chose to make totally baseless obser­
vations . . .  (Interruptions)

Ev*ery time the matter has been 
brought up before the BAC, and the 
Government have been asked to pro­
vide time, even at the cost of busi­
ness which the Government regarded 
as extremely important, the Govern­
ment has gone out of its way to find 
lime. If you look at the time allotted.
. . .  (Interruptions) I am not going to 
be shut out; I will make it very clear. 
I will have my say. Sir, only you can 
ask me to sit down, and not the Mem­
bers opposite___ (Interruptions) If
you look at the time that the hon. 
House has spent jn discussing diffe­
rent matters during this session, you 
will find that almost a lion’s share of 
the time has been spent on motions 
or discussions proposed by the hon.
Member opposite to the extent........
(Interruptions) I can give oyu the 
list. You can look at the list and see 
it for yourself... (Interruptions) 
the extent of important business of 
the House, legislative business of the 
House, suffering, including the Con­
stitution Amendment Bill. Hon. 
Members opposite know that we have 
been sitting day by day to get through 
this amending Bill. I wonder whe­
ther some of them are eager to see 
that the Bill is passed. If they were, 
they would not have raised this mat­
ter, as they have done-----(Interrup­
tions)

I was born in Kerala and I am very
familiar with Kathakali Mudras-----
(Interruptions) It was stated that 
this matter, which the hon. Leader 
of the Opposition referred to is 0 mat­
ter that has been agitating the minds 
of some of the hon. Members oppo­
site and the country and, therefore, 
there should be a discussion on that. 
As you have rightly recalled, the 
BAC agreed specially to sit on a 
Saturday when an omnibus motion 
was sought to be moved in the name 
of the hon. Shri Sathe. I do not 
know........(Interruptions) I do not

know whether wiser counsel pre­
vailed with Mr. Sathe, or political 
tactics prevailed with Mr. Sathe or 
he plainly funked the House. ( In­
terruptions)1 On top of it, for the 
hon. Member opposite to get up and 
say that the Government or the Busi­
ness Advisory Committee did not find 
time for him is a gross travesty of 
truth and an insult to the House. The 
entire House assembled here, sat here 
and waited for him to listen to the 
hon. Member. The hon. Member 
disappeared from the House. (Inter­
ruptions) The fact that there is an 
opposition in the House and the Lea­
der of the Opposition in the House 
does not mean that the people have 
given a veto to them, and power to 
us.
12.00 hrs.

The hon. Leader of the Opposition 
went on to say, “We must find time 
to discuss this” after your ruling on 
the adjournment motion. It is entire­
ly your privilege and prerogative to 
give a ruling. Your ruling cannot be 
challenged... (Interruptions)

SOME HON. MEMBERS: Ha, ha.
SHRI RAVINDRA V/.RMA: No

amount of “Ha, ha” will affect me. 
"Ha, ha" can be answered with "Hi. 
hi” . (Interruptions) Perhaps, we 
should say “Shi, shi” to them, not 
"Hi, hi” . (Interruptions)

Sir, it is your prerogative to give a 
ruling on the adjournment motion. 
You in your wisdom have given a 
ruling; we have accepted your rul­
ing. If anybody wants to make any 
submissions to you, that can be done 
in the manner in which it should be 
done, not by obstructing the business 
of the House. There are other ways 
of expressing protest, or urging you 
to reconsider your decision.

Then, as you very rightly pointed 
out, we hear threats so often that 
threats have lost their effect on us. 
They go on saying, “Unless this is 
done, unless that is done, unless there 
is a discussion on this or that, we will
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not allow the business of the House 
to go on.” Iam amazed that this is 
the attitude of some hon. Members 
of the House. (Interruptions)

The Leader of the Opposition said 
that we have been functioning in a 
manner as if Parliament is becoming 
irrelevjanit. I wondeir whether this 
is his considered opinion. (Interrup­
tions)

MR. SPEAKER: Mr. Mallikaijun,
I am appealing to you not to disturb 
the proceedings of the House. If you 
continue to do it, you are compelling 
me to name you. I do not want to 
do it. I warn you. Please don’t dis­
turb the proceedings of the House.

SHRI ItAVINDRA VARMA: Wc
also sometimes wonder whether there 
is any effort to make Parliament 
irrelevant, to make Government irre­
levant. The lion. Leader of the 
Opposition went on to say that, he 
had no interest in any other business. 
What a strange self-incriminating 
confession! (Interruptions) For the 
hon. Leader of the Opposition in a 
Parliamentary democracy to get up 
and say that they have no interest in 
any other business is something on 
which nobody need make any com­
ments. It is self-evident.

As far as finding time for «  dis­
cussion of this is matter concerned, 
as you have said, it is for the Busi­
ness Advisory Committee to consider 
this. One hon. Member said, ‘Let 
this House consider it because the 
Business Advisory Committee is a 
committee of the House’. Is it being 
suggested that it should be put to the 
vote of the House whether time 
should be provided? (Interruptions) 
My good friend, Mr. Saugata Roy, 
knows that I am the last person to be 
provoked by anyone, especially by 
him. (Interruptions) Therefore, what 
I was trying to say is that such mat­
ters like providing time for a sub­

**Not recovded.

ject is not subjected to the vote of 
the House on the spot. There must 
be full consideration of all aspects, 
including the time schedule. That is 
why, it is never put to the vote of the 
Houk,-. sir, you in your wisdom have 
suggested that this matter may be 
taken up in the Business Advisory 
Committee. When it comes up before 
the Business Advisory Committee, we 
will give due regard to the feelings 
that the lion. Members opposite have 
<*xpm-‘:<?d. and we will try tQ do our 
best.

SHJil MALLIKARJUN (Medak): 
Sir, I rise on a point of order.

MR. SPEAKER: What is your point 
of order?

SHRI MALLIKARJUN; I refer to 
J'ule 376, which says:

A  point of order shall relate to 
the interpretation or enforcement 
of these rules or such Articles of 
the Constitution as regulate the 
business of the House..

The Article concerned is the 
Fundamental Right of the citizens, 
the right to equality, in relation to 
Mr. Kanti Desai. . . .

MR. SPEAKER; It is not a point 
of order. Do not record him any 
more.

(Interruptions)**

SHRI C. M. STEPHEN: You allow­
ed Mr. Mallikarjun to raise a point of 
order, and once it has been allowed, 
if it is to be expunged, it has to be 
under a certain rule. You can hold 
that it is not a point of order, you 
can overrule that. But both must 
come on the record: his statement 
must come on the record, and your 
ruling must come on the record...

MR. SPEAKER: Both have come.
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SHRI C. M. STEPHEN: There are
certain. Rules of Procedure. Once you 
give the floor to a Member, what the 
Member says must go on record, 
except that part of it which is either 
defamatory or incriminatory which 
you can expunge. Beyond that noth­
ing can be expunged. Whatever Mr. 
Mallikarjun submitted with your 
permission must go on record and you 
can say, ‘I hold this is not a point of 
order and I overrule it.’ That also 
must go on the record but your say­
ing. ‘Don’t record’ even after he has 
taken your permission is not correct.

MR. SPEAKER: You have mis­
understood me. Mr. Mallikarjun has 
again and again raised points of 
order. He said that there is a breach 
of the rule of equality. I said. ‘It is 
not a point of order.' This is what I 
have said... . (Interruptions)

SHRI C. M. STEPHEN: You s-yid.
‘Don't record’.

MR. SPEAKER: No, no. Upto
that it will g o .. . . (Interruptions)

Now we go to the discussion of the 
Constitution Amendment Bill.

Shri Hukumdeo Narain Yadav.
SHRI VASANT SATHE: What is

your decision on this discussion?
. . .  (Interruptions) We want t0 know 
your decision.

MR. SPEAKER: The Business
Advisory Committee will consider it.

SHRI VASANT SATHE: When
are they going to sit?

MR. SPEAKER: Mr. Hukumdeo
Narain Yadav.. . .  (Interruptions) You 
have got to raise your voice a little.

SHRI VASANT SATHE; I am 
sorry I do not agree to continue on
this-----(Interruptions)

MR. SPEAKER: Mr. Hukumdeo
Narain Yadav, you please come to the 
front.. . .  (Interruptions)

*rm *minw (w ro ft ) : 
warer srfasrnr ( tftftsrc )
fwshrsr 7T art ^  I , . . .

(  WTOT* )

SHRI MALLIKARJUN: Let the 
House adjourn. This ** a matter of 
very great sensitivity concerning tile 
people of the country.

^  H  m r m  w w  i insw
r, «r*fr 5fr ipTTTT tffaETPT

t r c )  f a m :  < ^ r  | ......................................................

(wrwwr)

SHRI VASANT SATHE; What is 
it that is goinn on? We are not going 
to listen to this. We will not listen. 
We are sorry ior this. We have made 
a submission to the Speaker. We 
want to know whether this issue of 
growing corruption at high levels is 
going to be discussed or not. Other­
wise, with all humility I beg to sub­
mit that we will not co-operate with 
the.se people. We respect you, Mr. 
Speaker and again I will say, we 
respect you.

MR. SPEAKER; You are not res­
pecting me. .. . (interruptions)

Nobody can dictate to m e...

SI1RI VAYALAR RAVI (Chirayin- 
k il): On a point of order. Sir.

MR. SPEAKER; What i$ your 
point of order?

SHRI VAYALAR RAVI: My point 
of order arises under Rule 186.

Sir, in your wisdom you have just 
announced that you are calling the 
BAC to meet to discuss and find 
sometime for discussion of the motion 
under Rule 184. Rule 188 says very 
clearly that it shall raise subs­
tantially one define issue. That de­
finite issue has been given in the 
motion. I am not going into the 
merits of the case but that is the 
statement made by Mr. Madhu Limaye 
as well as confirmed by Mr. C. B. 
Gupta. That is about the collection 
of Rs. 90 lakhs. That collection, of 
course, is a definite issue. It can be 
confined to a discussion provided 2 or 
8 ingredients are added with it.
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That is one thing. Collection of 
funds—from whom? Then, who are 
the persons who gave the money? 
Number (2) is whether these 
persons'___

MR. SPEAKER: What is your
point of order?

SHRI VAYALAR RAVI: I am
coming to it in one second. I want 
to know whether these persons have 
done it legally or not. Naturally, the 
House is entitled to know first the 
names of the people who have given 
the money. Then only it can become 
a definite issue. When a definite issue 
comes, the House knows whether the 
persons donated the money. Then 
only H will become a definite issue.

MR. SPEAKER: Are you saying
that your motion is invalid?

SHRI VAYALAR RAVI: I am
requesting you, Mr. Speaker, to please 
hear me and then give a direction in 
the matter.

MR. SPEAKER: That is not the
point of order. (Interruptions) All 
of you will please sit down. If it is 
your object that the Constitutional 
Amendment Bill should not be dis­
cussed then I have nothing to say. I 
thought that this was the most im­
portant business of the House.

SHRI VASANT SATHE: Would
the Government agree for a 
discussion?

MR. SPEAKER: I for one am not
a party to the dictation.

SHRI VASANT SATHE: If they 
agree to discuss this evening, I assure 
you that we will cooperate with the 
Constitutional Amendment Bill of the
Government.

MR. SPEAKER: I may tell you
that I shall not be a party to the 
dictation either on this side or that 
side. The rules should be followed. 
If you cannot do that, dictation will

repeatedly go on. I have many times 
heard it said that 'unless you hear me 
and unless you decide in favour of, 
me I am not going to allow.’ I shall 
not be a party to the dictation. (In­
terruptions) I know how my ruling 
is accepted. When the Speaker makes 
a statement that he will try to per­
suade the Committee you should 
accept this. (Interruptions) I won’t 
allow any attempt to discuss any­
thing other than the Constitution 
Amendment Bill. Shri Hukam Dev 
Narayan Yadav.

JpU*T tW  RTTPT®T *fnW  ' VCTTST 
ifftwFr frvitsR . . . . .

( i w w )

MR. SPEAKER: I appeal to you.
Mr. Leader of the Opposition to 
restrain your Members. Otherwise, I 
am sorry, I do not mind taking action. 
You know by nature I am very 
patient. I do not want to create a 
bad precedent in the House.

SHRI C. M. STEPHEN: Now that
you have said this, I am also sorry. I 
would like to make a submission.

MR. SPEAKER: We have dis­
cussed it enough.

SHRI C. M. STEPHEN: Now that
you have said this...

SHRI K. LAKKAPPA: Because
they have made a certain mistake. 
And yet may I make a submission?

MR. SPEAKER: Mr. Lakkappa saw 
me this morning. I told him that I 
will consider 184. I thought that he 
was satisfied. Now everybody wants 
to make some statement.

SHRI K. LAKKAPPA; I am telling 
the entire House that the hon. Minis­
ter of Parliamentary Affairs did not 
clarify on the exact subject-matter to 
be discussed.

MR. SPEAKER: That is because
it depends upon the notice.
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SHRI K. LAKKAPPA: 1 am
putting it correctly.

MR. SPEAKER: Mr. Lakkappa,
nobody can do that. That depends 
upon the motion.

SHRI R. V. SWAMINATHAN 
(Madurai): You ask the Minister
whether it may be taken up to­
morrow.

MR. SPEAKER: The Business
Advisory Committee is meeting to­
morrow. (Interruptions)

SHRI C. M. STEPHEN: I have 
only one appeal to make. Now that 
you referred to me, I am standing.

MR. SPEAKER: 1 will hear you if 
you want.

SHRI C- M. STEPHEN: Now that
you have referred to me, I am rising 
to make a submission. The point is 
this. You have stated that it will go 
to the Business Advissory Committee. 
But you know that under the rules 
the time has got to be given by the 
Leader of the House. This is what 
the rule says:

“ That it has to bo in consulta­
tion with the Leader of the House” .

This is entirely the business of the 
Committee. (Interruptions) Sir, it 
was very uncharitable to make an In­
sinuation that we are obstructing 
passing of the Constitution Amend­
ment Bill. (Interruptions)

I am now stating that there is a di­
fficulty in the House and I am only 
trying to find a solution for that. (In­
terruptions)

The point is we do not want to obs­
truct anything at all. What I want to 
submit is that this is a matter of very 
serious importance as far as we are 
concerned. You have agreed that you 
will take it up in the Business Advi­

sory Committee. It is possible for 
the Minister to say that he will agree 
to get time otherwise taking it to the 
Business Advcisory Committee is use­
less. But I heard the Minister say­
ing that he will be helpful to us in 
this matter. On the basis of that and 
in the expectation that we will get an 
opportunity at least tomorrow___

MR. SPEAKER: Not tomorrow.
The Business Advisory Committee is 
meeting tomorrow and then the date 
can be fixed.

SHRI C. M. STEPHEN: Can you
not call Business Advisory Committee 
meeting today? We are very insistent 
that we must have a discussion but 
we do not want to block the business 
before the House. In that sense I 
would appeal to my friends to agree 
to carry on the discussion here. to 
cooperate with the government in the 
discussion but I want to make it very 
clear that we are very insistent to 
have a discussion tomorrow. Rule 
190 says:

“The Spcakei may, niter conside­
ring the state of business in the 
House and in consultation with the 
Leader of the House, allot a day or 
days or part of a day for the dis­
cussion of any such motion.’’

After discussing with the Leader of 
the House you allot us time tomorrow. 
It need not necessarily go to Business 
Advisory Committee. It is upto 
you to fix up the time. I request you 
to fix up time tomorrow. (Interrup­
tions)

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Mr. Speaker, Sir, yes­
terday on your wise suggestion’ it was 
decided to go without Question Hour 
because we wanted to utilise this one
hour in discussing and passing the
Constitution Amendment Bill as soon 
as possible.

Sir, this House has been busy in 
trying to dismantle the authoritarian 
regime that had been set-up...

(Interruptions)
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MR. SPEAKER: Let us utilise the 
time for the Constitution Amend­
ment Bill.

Now let us not take up any other 
issues.

(Interruptions) **

ME. SPEAKER: Don't record it. 
Order please.

Let us not take up other matters 
Do you think your voice can drown 
everything? Let Us not take up any 
other matter just at present. There 
are other opportunities for taking up 
this matter. You need riot take up 
this matter at this stage Let us pro­
ceed with the discussion.

(Interruptions')11 *
I am on my legs. Shall we proceed 

with the Constitution Amendment 
Bill? All of us are interested. Today 
already you have wasted 1 1/2 hours.

< Interruptions) •*
MR. SPEAKER: Order, order. I

am appealing to every Member not 
to make the Parliament a laughing 
stock---- Some Members may be in­
terested in making this Parliament a 
laughing stock, others even uncon­
sciously should not contribute to it. 
Ultimately, the Parliament suffers in 
its dignity. Physical demonstration 
and all sorts of demonstration is total­
ly unwarranted in the Parliament,

The language used must be appro­
priate language.

A criticism is not an abuse___In
Parliament, you have a right to criti­
cise. You cannot shout because you 
are hurt. I am sorry for the demons­
tration that has taken place in the 
House. I am extremely sorry and I 
appeal to you again and again to be­
have properly. If you do not listen to 
my appeal, this House will become a 
laughing stock. You have held to 
ransom....Mr. Mallikarjun. I have
warned you enough-----You have
wasted one and a half hour of public

time___There are methods and rules
to be followed; you have ignored all 
that. 1 am not blaming one or the 
other. There seems to be an attempt 
to see that the work of the House 
does not proceed. I will never be a 
party to it; I am prepared to be 
thrown out, but I am not going to al­
low this. If anybody dictates to me 
that I should do anything here and 
now, I shall say: No. My reaction is 
a negative to such things.

I shall only go by the rules. I am 
not concerned with this side or the 
other side. I have taken a vow to be 
impartial and I shall try to be impar­
tial t0 the best of my ability and *o 
the extent possible, I am helpful 
to the opposition___

SHRI MALLIKARJUN: On a point 
of order.

MR. SPEAKER: The point of 
order is about naming you. I warn 
you.

(Interruptions)

MR. SPEAKER: The point of
warn you. If you get in the way, I 
am going to name you___

(Interruptions)

MR. SPEAKER: Please; let us not 
add to it. Let us not add to what has 
taken place. Anybody trying to ob­
struct the proceedings of the House— 
I am trying my best to see that I 
should not name anybody; but even 
my patience has a limit. Some indi­
viduals have so behaved, I do not' 
know if I have to ignore all the rules.
I have been a Judge. I have deve­
loped certain temperaments. I want 
to retain those temperaments. But 
it is becoming difficult day after day. 
The choice may be, sometimes, 
either to quit or to take to the rules.

PROP. P. G. MAVALANKAR: 
Which rules? 

(Interruptions)

•*Not recorded.
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MR. SPEAKER: I warn everybody. 
H I am not wanted by the House, I 
will not stay here for one minute 
more. But no one will compel me. I 
assure you, the moment I feel that the 
House, does not want me, I will be 
the first to quit. (Interruptions) 
But I shall not run away. I shall 
not run away. That much assurance 
1 give you.

If anybody misbehaves, upto a 
point I will tolerate; beyond that 
point I will not tolerate Now I am 
calling upon Mr. Chatterjee to go en.

SHRI MALLIKARJUN rose—
(Interruptions)

SHRI C. M. STEPHEN: You made 
an. appeal. We agree that the House 
may go on. What then remains? We 
agree that the proceedings of the 
House should go on.

SHRI SOMNATH CHATTERJEE 
rose—

MR. SPEAKER: Mr. Chatterjee,
the L eader of the Opposition says 
that his party has accepted my sug­
gestion. Therefore, let us go on to 
the Constitution Amendment Bill.

SHRI SOMNATH CHATTERJEE: 
Half-a-minute, Sir, about what you 
have said now. I hope it will be ac­
cepted by all the sections of the 
House in the proper spirit. I do not 
wish to raise anything, except to say 
Jhat let us proceed as seriously as 
possible with the passing of the Cons­
titution 45th Amendment Bill. Before 
I sit down, I want to express my 
view that I treat with the grossest of 
contempts, what Mr. Sathe has said 
about me. I hope it willl be expun­
ged in full (Interruptions)

SHRI VASANT SATHE: I do the 
same about him. I do the same 
about him.

MR. SPEAKER: I have not been 
able to hear things at that time. If 
there is any contemptuous express­
ions, I shall certainly go into that 
matter and expunge them.

SHRI C.M. STEPHEN; Then j  want 
to go 0n record as saying that Mr. 
Bhattacharya waved the chappal 
here on the floor of the House. He 
showed the chappal here. (Intcrrup. 
tions)

SOME HON. MEMBERS: No.no.

SHRI C. M. STEPHEN; He showed 
the chappal. That must go on re­
cord. Let it go on record. ,Interrup­
tions)

SHRI JYOTIRMOY BOSU: No.
(Interruptions)

SHRI DINEN BHATTACHARYA: 
Mr. Sathe, I tell you; you do not 
have the courage to face m e .. . .  (/n-
terruptions)*• ----- (Interruptions) I
will tell you___

SHRI VASANT SATHE rise—

SHRI P. RAJAGOPAL NAIDU: 
What Mr. Bhattacharya has said, may 
please be expunged.

SHRI RAVINDRA VARMA: I as­
sure our cooperation in maintaining 
order and harmony in this House; 
but I would also like to appeal to 
you to look through the records, be­
cause in the midst 0f the din, I un­
derstand some obscene words have 
been used. They should be expunged 
we hope you will look through the 
records.

MR. SPEAKER: I will go through 
the entire records. Whoever has ob* 
served any obscene or unparliament­
ary or defamatory things, those 
things will be expunged.

SHRI VASANT SATIIE: All ob­
scene things should go.

••Expunged as ordered by the Chair.
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MR. SPEAKER: Not their physical 
demonstrations.

(Interruptions)

SHRIMATI PARVATHI KRISH- 
NAN rose—

MR. SPEAKER: Madam, are you
all not interested in seeing that we 
go on? Please. Now Mr Hukrr.deo 
Narain Yadav.

12.40 hrs.
CONSTITUTION (FORTY-FIFTH 

AMENDMENT) BILL—Contd.

Clause 45
(Amendment of article 368).

d t g O T to n r c m w iv i  (w fv ft )  i 
VWfU VfiWPI *  flRWlf ffff?

I? #  t  m  45
*  V t  ?fKr i t f m  *n
i f  i f  ^  v r t t  w ra
i t  | 1

crt w s ff  *  t x  «  w f t
r w  i f  w  TUT
m g  f a * * $ * >  s n w r  fa u rw w T  
t  f a  art % s t f  fa c to r
i f t r  v t  f i f a  q g -
^rr*< rr — ■ ? v r r  t f t  i t ,  ? fhr 

* t * r f  ^ r« T ffW « r  % 
i f  w w r  *n r$ *n c i*T  * n f  1 
*rf <ff>sr* fo rr I  f a  f a r t o  
q f t r  t f w r f a *  % m  s n rn ra re  
ifr *rY* finrr arr* i

**if*T W F T  faqT *nrr #  fa  
i t  w w r  t fm j f f r r r wifoFT, H  i  
wpf^ftfafrwrc 51 irftrowr iwfrtrr 
unr ^  |  «A t « v  «rt a i  *ftnwr

spr imrr w t t  arr?r % f t  
^rm | fa  fffagre if % w i
fa cto r srtr s r t a w  *?> f? r  f^rrarrt 
a t  «rf ^ T f ^ r r  to t  iTRfaraT 
^rr r̂r i

$fafsr»rcft*F«»n:T 
t o t  ^ ? r r  g f a  ^nr 
if w irervm hT fw r fa - *tt*t 5$, art 
<TRT»ng)> STTSR %«F?HTfT tft *T?RT»f 
jirr *rcrcrrc % * t  s f c r r

*riifr finr tfih r  tft 
^ «flf , 26 sfcrara

% <arrcr w t r  sqft f«rr i

fjp§*?TR *f fafaff ST«FTT % *T?T ,
W K M  «frc W T  I  > 

fr rfr rT  s r f t f a  u4 fa rto ra rfrt  
<jjt flnrr arrS’ *ftr f ^ w i n  ^
* t f  qsgsrrf'ft m m fa -
<iw s t * f t f w r %
arif factor w w  v t  t o t  1 1  
f f ^ r m  * t  w t t  i t ^ t * i f c p * t
i*Hfr ^  t ,  %fa^ 1 »7 7  if WRIT
Jf om ^ r w H M  w fr v t W R J r  
stptt 1

ar^t ?rr t 'b^ t tt t ,
q *  t|  | i
fj(PT q»r 1T« TTK w t i p c  W)f$*JT

^  svfa Jr fanrRf I,
$  I  f a  3FRTT W M t  I ,  %f*r«T

t̂<p*r?r | fa
5 1  srfcmrar % 3«tt?t ^ r a r  <niT^n»t 

cnft ^
sthrt u r t  ^  » «rorc 51 
$ r% w  v*r flftT ^  wte
^  t  wrr ^ 1

^ 5f i ^ ^ V  s r m r c  fa * n  * m  I  
ftp  a ft  w f F  * w  f a ^ T * i lW l ,

^ < rw i*w if« n in w r tf>^W tinE^
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f«fV fwnr snrworj

tfr srr^ft i ^ m r m  *fr
tft arrcr f  <rra

W 9 R  5ttt^  Tzmmm *pt 
srfeRrfercT ? snr f*rnn*re

g*TT &, *r *roV vra s,-t 
TOft t  i |f?RT 5f ?*n̂ n̂ r*r 
*r^5 ^  *tt *t wrk, %f%?r ?*rrar- 
m  % fotft *t tfotsn
w n w w  w t h  | i safW ran 
'jtwct Ainr *>t, ^  tt
miifffpT *r srr% v z  $>fV ’srrf^r i

vwk srtfV igtfr <rfrft*ftr wrr r̂r
SRTRT ^  %gITTfotft ^
^r w r r  f t  srw fsrcr ?r v m  ti& n  h 
% f^-rf t c  srera j?> at * p r  n n * m  
% ^ r r#  ^fr '•ft £*> ?ri
^  ?rwf toto't fk?|??TH ?’■
«TT$T ^RT ^HT I %}{
5rRnF8r q>t ^tt ^ tt =wr1ir^fv?rwT 

% qfcqnr v t  wmmnr 3r «yffcfr 
tfV 3tt ?r%rrr i gfe tiftu R  k  

fatfV *ft ^ T
t ,  *IT *T P lfW  **Rfa?TT W  * p R  
fRR  %, ?ft ffeg^TVi % fsreft ifr 
srrofop *Ptwmmrar S s r r ^ T s fii-  
*n : srro | i ssfarr sra? 
% q fr w r  apt ? s t r t ^  tf ^ ft fr  
$ t vr *ft gflr*re sjtar i 5jtt 
f^ P T  ^ f̂ F 3 R W  %*TRPff
t  r̂rsRT ut sffeife %
WT8TT «TT?n? ^ R T ^ 7% r,
W«ff Wt *ft ŜRT WTf̂ r j 7R  
tffawff Sffotft qqfhPT 
«n? «nFTT | f*F
WBPfr t t  *t-ftn&rf 3 ^ w  xfir 
w t f  s s w r w r  *rr 51
*ftnrar fotft tftftanr * t  m r t *  
wk, ?nft ^ffwnr If ihft^T

f a n  arr t o t t  t  1 ^  sf^isrr 
?nnj Jf <ft «rnj; wft «rnfV 

^ 1% ,  fyfcT f̂irhr *f!RI*T v$,
^  % % v t - f^ i f  y v p i »RT-
Trawfl1 ^t 51 srftrw ?nrr ^fhrt 
?nr? r̂ fw ft m h ^ r  spr

?Wt ^%tlT » T R T ^ l f ^ 5  26
srfdWcT wWf % f?R R  Ttf|?|F9fpr 
%  vft^ft *PT̂ flRT HT»TT1 vif^W *T t̂ ^ T T  I

*1% 5t ?TO^fT ^  |
^  M V  m n t e  ^  ^  spt-
f?n^r, ^ r W f^ v  ? m  w ^ n m ft

ftrw  ^t, g r > ^  % f ^  m

^  Sff̂P«TT WHIT «T3f5T ^T
^rf^T, 3ft *r * m \ i

| w h  ^m cr^ni? wT«rfr«rm vr 
rzfmTm % &  «rr^srf?prer
?nft >̂TT ^ iff^  1 *ra |
fa  t f fw R  % 5i% % qftqfcr
wr& f̂t ^  *£5rrim ^  T^?ft 1

SHRI B. C. KAMBLE (Bombay 
South-Central): Looking at the
provisions of Clause 45, there ap­
pears to be some confusion in the 
mind of the Government as to wha* 
portion of the Forty-second Constitu 
tion Amendment Act should be ret­
ained and what portion should be de­
leted so far as the amending provi­
sions are concerned.

It seems that sub-clause ( 1) has 
been retained, a proviso hag been ad­
ded, and sub-clauses (4) and (5) are 
being substituted. By virtue of re­
taining sub-clause(l), parliament in 
its constituent power can modify, re­
peal vary, do anything in its power 
so far as any of the provisions of the 
Constitution are concerned. When 
parliament is invested by virtue of 
sub-clause ( 1) with the power to 
vary, amend or modify any provi­
sion of the Constitution in its consti-
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tucnt power, what remains for ratifi­
cation, what remains tor a referen­
dum? Therefore, the provision for re­
ferendum is going to be redundant. 
It will also be a reflection again upon 
the wisdom of this House when you 
have retained by sub-clause(l).

Secondly, what is really intended 
by this provision for a referendum? Is 
the hon. Minister or the Government 
of India or the Janata inducing Par­
liament to say that it can amend 
these provisions with regard to our 
secular character and all that by a 
referendum? In fact, what is inten­
ded is that these provisions should 
not be amended, or if an amendment 
is necessary, it should become al­
most impossible. That appears to be 
the intention, but by virtue of this 
privisions as it is worded there can 
be sections, well organised sections of 
people and a referendum of this nature 
can be taken up and the republican 
form of Government, the parliamen­
tary system of Government, the de­
mocratic form and secular nature 
will be knocked out. You are giving 
an inducement for that, whatever 
your real intention may be. Kindly 
think over it a hundred times. 
Really that is not your intention, 
but because of defective drafting, 
that will become possible.

There are two other amendments.
So far as the judiciary is concerned, 
can there be an independent judi­
ciary? Can there be an independent 
parliament, can there be an indepen­
dent president? It is absolutely 
wrong. This parliament should not 
commit blunder saying that the judi­
ciary is independent. Judiciary has 
to function with the prescribed 
limits and those limits are prescribed 
by the Constitution there is a pro­
vision in the Constitution for the sep­
aration of judiciary from the execu­
tive, but there is no provision f ° r 
what is called independent judiciary.

Then I come to my another amend­
ment. When you are going to take 
a referendum, who is to decide on

every matter whether it is a provi­
sion pertinent to the referendum? 
You will have to go to the Supreme 
Court., Therefore, my amendment 
says, so far as the provisions pertain­
ing to the referendum are concerned, 
they should be decided by both 
Houses of Parliament together, and 
not by any other body. Otherwise, 
this Parliament will come into a sort 
of deadlock, there will be again an­
other conflict between the judiciary 
and parliament and probably we will 
not be able to function effectively. 
If you want to avoid any conflict, 
then the provisions pertaining to the 
referendum should be decided by 
both Houses sitting together.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): Mr. Speaker, after
the nauseating, almost exasperat­
ing demonstration of parliamenta­
ry obstruction that was perpetrated 
by some of our hon. friends in this 
House earlier ,it will not be surpri­
sing, considering that many of them 
belong to a party, now parties, which 
ruled this country for 30 years, it 
will not be surprising if the people 
come to the conclusion that, so far 
as the amendment of the Constitu­
tion is concerned, or even other mat­
ters are concerned, perhaps they are 
more competent to deal with those 
matters than Parliament. I am sorry to 
say this, and I say this more in sorrow 
than in anger; Yes, I have to say 
that the scenes we have witnessed 
today will be hardly conducive to 
the development of popular confiden­
ce in parliamentary institutions. I 
almost felt, when I remembered the 
days of the Constituent Assembly, 
the First Lok Sabha and the subse­
quent Lok Sabhas, I thought per­
haps today we are witnessing the 
twilight of parliamentary institut­
ions, at least a decline; I will not say 
the sun has set over these institu­
tions. It was a very sad sight to 
witness, and I do hope that better 
sense would prevail after the magni­
ficent and sagacious ruling and advice 
that you have given, and I do hope 
that Parliament will transact the

2544 LS—2.
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business of the nation, the work ol 
the nation with greater competence 
and efficiency.

Having said that, I wiU say a few 
words on the amendments which ] 
have moved namely, amendment Nos. 
356, 357, 427 and 428. I have no hesi­
tation in saying that this clause 45 
is one of the pillars of this Bill of 
cardinal importance, for making 
India constitutionally safe; I repeat, 
constitutionally safe. Democracy 
cannot be saved merely constitution* 
ally; there should be other sareguards 
for it outside also, other factors also 
which make it safe for democracy. 
But for making it constitutionally 
safe, this is of the utmost and cardi­
nal importance, and perhaps this is 
the most important Bill which we 
are debating in this session. I do 
hope that the House, under your vise 
guidance will give earnest attention 
to every provision of this Bill and 
there will not be any hustling, any 
guillotine or bull-dozing, as was done 
during the moribund Parliament dur­
ing the emergency, when they bull­
dozed the 42nd Amendment.

MR. SPEAKER; That was mori­
bund. This is a volcano.

SHRI HARI VISHNU KAMATH: 
Well, Sir the volcano eruption you 
have just controlled now. I hope it 
will not be repeated. You are sitting 
on the crater; being on the top, at a 
higher level, perhaps you are on a 
crater, and I am sure you will cont­
rol it,’ and see to it that it would not 
erupt again.

Sir, at the outset, permit me to say 
that the earlier amendment in the 
Forty-Second Constitution. Amend­
ment Act substituting or adding 
the words “Secular and Socialist” 
was somewhat redundant because, to

my mind, democracy, if it is a total 
democracy, a full-fledged democracy 
it is political democracy as well as 
economic democracy and social demo­
cracy. If that is so, if democracy 
includes all these three things, then 
there was no need for adding these 
words “Secular and Socialist" in the 
Preamble of the Constitution. Beca­
use "economic democracy” means so­
cialism and “social democracy” inclu­
des secularism. To my mind. I have 
always held that democracy, a com­
prehensive democracy, a dynamic 
democracy and a total democracy, 
Connotes all these three things.
Therefore, it was not necessary to 
add these words “Secular and Socia­
list". But having added them, if now 
we seek to delete them, it might 
create a misunderstanding in the
minds of the people that we are 
anti-Secular and anti-Socialist. So, 
it is difficult perhaps to delete them 
now. Therefore, let them remain.

Clause 45 seeks to provide a safe­
guard against amendment of the ba­
sic features of the Constitution.

Parliament can amend under arti­
cle 368. But besides that, the people 
also are being empowered. Now 
some of my friends on the opposite 
side are opposed to a referendum. 
Can they really, honestly and since­
rely oppose the implementation of the 
doctrine of “all power to the people"? 
I would quote only one instance. In 
November/December, 1980, the Lok 
Sabha and the Rajya Sabha adopt­
ed a Bill called, the Opinion Poll Bill 
with regard t0 Goa. There being no 
word “referendum” in the Constitu­
tion, that word was not used. It was 
called the Opinion Poll Bill on Goa, 
whether Goa would remain as a se­
parate entity, a separate union ter­
ritory, or merge with Maharashtra. 
The ruling party being the roost 
vocal and vociferous in suppo"t of 
the Bill, the House adopted he Bill. 
There was an opinion poll. The peo­
ple in Goa, the Goan people, decided 
that they would remain as a separate
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union territory, a separate entity. It 
was accepted by the Mouse; it was 
accepted by the Government.

MR. SPEAKER: The same has hap­
pened in the United States of Ame­
rica as well as in Switzerland.

SHRI HARI VISHNU KAMATH: I 
am glad you have thrown some more 
light on this. I am grateful to you.

PROF. P. G. MAVALANKAR: 
There was a referendum in U. K  on 
the question of admission of U .K . in 
the European Common Market.

4 SHRI R. VENKATARAMAN (Mad­
ras  South): The hon. Merr.ber 
did not hear my observation. There 
is a difference between an optional 
poll and a compulsory poll. The 
amendment cannot be passed unless 
it is complusory whereas in other 
cases it was optional.

MR. SPEAKER; In Switzerland, it 
is not optional; it is a compulsory.

PROF. P. G. MAVALANKAR: So
also in Australia.

/ SHRI HARI VISHNU KAMATH: 
That reminds me, Sir, recently the 
Swiss Government has decided—as 
you are aware, Switzerland is not a 
member State of the United Nations— 
either next year or the year after that, 
there will be a referendum on the 
issue whether Switzerland should join 
the United Nations or not. All this 
is happening. Now, parliamentary 
democracy in our country is 28 
years old; it has come of age. 
I do not think anybody can say that 
it is still in its infancy,—in its swad­
dling clothes or anything of that kind. 
I am sure, my friends will agree that 
it has come of age, and after the last 
year’s elections, I think, there could 
be no doubt about this.

13.90 b n .

Some arguments were advanced on 
the other side of the House that the

South today is—’handicapped because 
of the preponderance of the northern 
States. That happens in all elections..

MR. SPEAKER: Please try  to con­
clude.

SHRI HARI VISHNU KAMATH: 
This is an important Clause, this is 
the pillar of the Bill, I will take a few 
more minutes-----

MR. SPEAKER: At least today we 
must. . .

SHRI HARI VISHNU KAMATH: 
We are not responsible for that. One 
and a half hours were wasted by 
some other friends.

MR. SPEAKER; I know. Between 
you and me, I am more responsible 
than you are.

SHRI HARI VISHNU KAMATH: 
I would not lay the blame at your 
door. You had to discharge your 
duties to the House and to the nation 
and you did, very rightly, so. As a 
matter of fact, so many friends this 
side were talking about punitive fines 
and all that. I would not go into 
that.

I would only like to stress one 
point. Here it is stated:

“Provided further that if such
amendment—

(a) seeks to make any change 
which, if made, would have the 
effect of—

(i) impairing the secular or 
democratic character of this 
Constitution;”

Having inserted the word 'Socialist', 
having added the word 'Socialist', in 
the Preamble, I believe that, along 
with the words 'secular and democra­
tic’, you must have the word 'socialist' 
also—though when it was suggested 
in the Constituent Assembly, Pandit
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Jawaharlal Nehru countered the ar­
gument; when they wanted to include 
the term 'Socialist Republic’ in the 
Preamble, he said, “ Socialism means 
all things to all men; at least the 
content of the word 'democracy* is 
well known” ; that is why he prefer­
red the word ‘democratic’ and not 
‘socialist’. But having now inserted 
the word ‘Socialist in the Preamble, 
1 think, it is necessary, it is impera­
tive, so far as the basic features are 
concerned which are sought to be in­
cluded in the proviso, that it should 
include also the word ‘socialist’ be­
sides the words ‘secular’ and ‘demo­
cratic’. Of course, there are different 
kinds of socialism; in European coun­
tries, we have got ‘Yugoslav socia­
lism’; in Asian countries, we have 
‘Chinese socialism,’ ‘Soviet socialism’, 
and so on; then, so far as Commu­
nism is concerned, we have Euro­
communism and all kinds of Com­
munism. Even so, having done that, 
why do you want to exclude the word 
‘socialist’ from this proviso? Having 
included the words ‘secular or demo­
cratic character’ in the proviso, why 
do you want to delete the word ‘so­
cialist’ there? It might create some 
misgivings in the minds of the peo­
ple that we are not really socialist. 
Therefore, my amendment, No. 427, 
is to the effect, for ‘democratic’ sub­
stitute ‘democratic socialist’ . It will 
then read as; “ ..the secular or de­
mocratic socialist character of this 
Constitution;” . After having been 
approved by Parliament, the amend­
ment must go to the people. I find 
that there is a misapprehension in the 
minds of certain Members that we are 
empowering the people only. It is not 
so. Parliament will approve of it 
first and then, besides Parliamentary 
approval, it will go to the people, and 
if the people do not approve of it, 
will ntt become a law. Parliament is 
the body which will first approve, 
and than it will go to the people.

13.04 hrs.

[Mb. Dmrry-SPEASXR in the Chair J

I have now sought to insert some 
safeguards so far as a referendum is 
concerned, and that is in order to 
meet the objections raised by some 
friends on the Opposite side—it is a 
very valid objection that has been 
raised; 51 per cent of 51 per cen t... 
(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Kamath, you must now wind up. 
Your time is already over. Please 
wind up.

SHRI HARI VISHNU KAMATH; 
This is the most important clause of 
the Constitution.

MR. DEPUTY-SPEAKER: I know 
that. Everybody wants to speak on 
important clauses.

SHRI HARI VISHNU KAMATH: 
Not everybody, Sir. I have given an 
amendment.

MR. DEPUTY-SPEAKER: Even
people who have given amendments 
are . . .  1 will just count and tell their 
number . . .  it is 22. Please conclude 
now.

SHRI DINEN BHATTACHARYA: 
He is one of the founding fathers of 
the Constitution.

MR. DEPUTY-SPEAKER: That is 
why I am asking him.

SHRI RAGAVALU M AN ARAN- 
GAM (Chengalpattu): Each and
every clause will have to be consi­
dered and the amendments also to be 
taken into account.

MR. DEPUTY-SPEAKER: That is
the whole unfortunate part of it. Still, 
I request members to be brief.

SHRI HARI VISHNU KAMATH: 
I will not refer to many other points. 
I will refer to one or two points only 
and the others X will leave out.
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Now the provision in this Bill Is to 
the effect that at least 51 per cent of 
the voters should come to the polls and 
if not leu  than 51 per cent of the 
valid votes cast approve a measure, 
then it will become a part of the Con­
stitution. Now, so far as parliament- 
ary approval is concerned for a Con­
stitution Bill, it is by a special majority 
—51 per cent plug two-thirds of the 
members present and voting for it  So 
I want to make it a little more 
stringent so far as popular referendum 
too is concerned. That is why I have 
said, for ‘51 per cent of the voters 
entitled to vote at such a poll', sub­
stitute ‘75 per cent (three-fourths) of 
the valid votes cast’. 51 per cent 
of the people must come to the poll 
and of this 51 per cent, not less than 
75 per cent, at least not less than two- 
thirds should vote for it. I would pre­
fer three-fourths. I would even prefer 
90 per cent but that may not be accept­
able. practicable. If 3/4th is not ac­
ceptable, I would be content with two- 
thirds: I also feel, Sir,, that it would 
have been better if the modalities of 
the referendum had been left to Parlia­
ment, and we had only the enabling 
Article in the Constitution that Parlia­
ment may by law provide for a refer­
endum. That would have been far 
better, that would have been less con­
troversial here and that would have 
been taken care of whenever they came 
up with it. But, having inserted it in 
the Bill itself, now we have to face it, 
we have to face the music from which­
ever side it may come. Therefore, 1 
would personally insist that the re­
ferendum provision is a wise one, it 
is nothing to be afraid of. They, on 
the opposite side, should not fight shy 
o f going to the people. Otherwise 
people would think that you are afraid 
of going to the people. That is why 
an your own interest I want to tell 
y ou ... (Interruptions) Otherwise
people may misinterpret your attitude 
and may say that you are afraid of 
facing and may say that you are 
afraid of cagin the people. So, in 
your own interest 1 would appeal to 
you to support this clause with regard 
to referendum.

SHRI V. ARUNACHALAM ALIAS 
‘ALADI ARUNA’ (Tirunelveli): I wel­
come the proposal for a referendum to 
be incorporated in our constitution. 
Though it seems to be a new feature 
to our Constitution, it is one of the 
common features in federal constitu­
tions.

The judgment in the Keshavananda 
Bharati case is a turning point in the 
history of our constitutional amend* 
ments. Since Parliament is a consti* 
tuted body, not a constituent body, the 
powers of the Parliament are not abso­
lute. In a democracy the repository 
of the sovereignty vests with the peo­
ple and not with the Parliament. Of 
course, Parliament is the only supreme 
body but it is not the people, it is 
not the nation. The lease of powers 
entrusted to the representatives of the 
people is always restricted and limited. 
That is why the power of the Parlia­
ment is restricted to the extent that 
Parliament has no right to change the 
basic structure of the constitution 
without the consent of the people.

Now, the questions arise—what is 
the basic structure of the Constitu­
tion. Are we going to allow the 
Supreme Court to act as a third cham­
ber to interpret the law regarding the 
basic structure of our Constitution? 
What are the means through which 
we are going to secure the opinion ot 
the people? To answer all these ques­
tions, our law minister has proposed 
the amendments to Article 368. Here­
after, the obscurity about the basic 
structures of our Constitution and 
activity of the Supreme Court as third 
chamber regarding interpretation of 
the basic features, I hope, will be 
averted because of this amendment to 
our Constitution. The past is the 
science of future. What we have ex­
perienced in the past is no doubt 
acrimonious. Therefore, to protect the 
freedom of the people, secular charac­
ter of the nation, fair election, inde­
pendence of judiciary and federal struc­
ture of the Constitution, a kind of bul­
wark is quite essential. Otherwise, 
danger to our democratic life will be 
engendered by totalitarian forces in 
course of time. The incorporation oi
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refrendum in our Constitution does 
not whittle down the right of the Par* 
liament to amend the Constitution. 
Instead it directs the Parliament to 
carry out the basic changes with the 
consent of the people. Justice Holmes 
rightly pointed out that:

“The Constitution of the free 
country is what the people want it 
to be” .

Therefore, to know the willingness of 
the people, the referendum is the best 
device. Changes in the policy of any 
Government or political party in power 
are very common in a democracy. 
But, in a democracy, such changes 
must be implementedr-carried out— 
with the consent of the people. In this 
context, I think, it will be more ap­
propriate to refer to the words of 
Justice V. R. Krishna Iyer. I quote:

“The acid test of policy is its 
ability to obtain domestic support” .

Therefore, refrendum is the only means 
through which public opinion or public 
support will be ascertained.

Most of the federal constitutions in 
the world are having the clause for 
referendum. I remind you, Sir, that 
even the unitary constitutions like the 
Constitution of Ireland, Constitution of 
Denmark, Constitution of Italy, Con­
stitution of French Fourth Republic 
have the refrendum clause. Therefore 
incorporation of referendum in our 
Constitution is quite in consonance 
with the principle of a democratic 
Constitution.

We have formulated four basic fea­
tures of Constitution to be amended 
by referendum. Unfortunately, we 
have failed to protect the federal struc­
ture of our Constitution in addition 
to the other features. Sir, If the 
federal structure is not accepted or 
protected by this Government as one 
of the basic structures of the Constitu­
tion, the identity of the States, cul­
tural individuality of the various races

and the functions of the State Govern­
ments will be eroded in course of time. 
The House is aware of the fact how 
the previous Government was undemo­
cratic and unjusticiable in transferring 
the State subjects from the State List 
to the Union List and the Concurrent 
List Therefore, the protection against 
that transgression of the Centre into 
the exclusive jurisdiction of the States 
is essential for the welfare of the 
States.

Some of our Members may argue 
that since our Constitution is not 
federal, we need not consider federal­
ism as one of the basic features of 
our Constitution. Sir, it is a baneful 
notion. Our founding fathers of the 
Constitution, though they have not in" 
corporated all the features of a federal 
Constitution, have, by and large, ac­
cepted and inserted the kernel of 
federalism in our Constitution.

The supremacy of the Constitution, 
distribution of powers between the 
centre and the States and authority of 
the Courts to act as the interpreters 
of the Constitution have been accepted 
in our Constitution. Of course, the 
quantum of powers allotted to the 
States is less. The share in revenue 
resources is not adequate. The hege- 
money of the centre over the States iŝ  
in violation of the federal principle. 
Yet, some basic norms of federalism 
have been accepted in our Constitution.

Sir, you will be surprised if I quote 
the words of Dr. Ambedkar:

“ We cannot forget the fact that 
while we have in a large number 
of cases invaded provincial auto­
nomy we still intend and have as a 
matter of fact seen to it that the 
federal structure of the Constitu­
tion remains fundamentally un­
altered.”

The acceptance of the federal princi- • 
pie is not a new one. It was the creed 
and aspiration of our freedom fighters 
even before the Act of 1935. That is 
why the Indian Statutory Commission 
which submitted its report in 1930
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favoured a federal Constitution for 
India. The report states: 

"The ultimate constitution of India 
must be federal for it is only in the 
federal constitution that units differ-
ing so widely in constitution as the 
provinces and the States can be 
brought together while retaining 
their internal au tonomy." 

Thereafter the Congress Session held 
in Haripura in 1938 passed a resolu-
tion ensuring equal rights between the 
Centre and States. The resolution re-
veals: 

"The only kind of Federation that 
can be acceptable to the Congress 
is one i:1 which the states p articipate 
as free U!~i ts e'.1joying the same 
measl'.r2 of democratic freedom as 
the rest of India ." 

Therefore , the demand for the in cor-
poration of Federal structure in our 
Constitution is but the voice of freedom 
fighters , the voice of the founding 
fathers and the voice of the majority 
of the people. I earnestly appeal to 
the hon 'ble Law Minister to accept my 
amendment as a token of good gesture 
to fulfil the long cherished demands of 
the people. 
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SHRI. G. NARSIMHA REDDY (Adil-
abad): Sir, the hon. Law Minister, 
while introducing the Constitution 

(Forty-fifth) Amendment Bill was per-
haps of the view that this would make 
it difficult for Parliament to make any 
change in the basic features of the 
Constitution. If I am correct on this, 
I would like to remind him about one 
thing. There is no doubt that he is 
an expert on the Constitution, but that 
is only within the four corners of the 
Supreme Court. And he has proved it. 
Because, what would be the effect of 
this Forty-Fifth Amendment after it 
is passed by this House? I would like 
to draw the attention of the hon. Minis-
ter to the effect of this. What would 
be the effect of this refrendum clause? 
We have almost 70 per cent of illiter-
acy, in this country. With our 30 years' 
experience we know this: Wherever 
elections took place our electorates 
only voted by seeing the person. For 
instance in Tamil Nadu, Mr. M. G. 
Ramachandran is the Chief Minister 
now. To whomsoever he would say, 
the people will vote. That is my 
opm1on. What I am saying is this. 
70 per cent of our people look forward 
to a person in whom they have faith. 
If this is understood, let us imagine a 
situation in the future when this coun-
try may be subjected to external ag-
gression. Then naturally the entire 
Parliament will decide to declare ex-
ternal emergency. 

Under those circumstances if there is 
a very popular Prime Minister having 
sufficient majority in the House, under 
these conditions of external emergency 
with this 26 per cent of votes only, you 
can visualise the possibility of changes 
in the basic features of the Constitu-
tion. It will be very easy for such a 
Government to change these when ex-
ternal emergency is in force. Is there 
any provision here to say that they 
cannot do it? Then, where are we 
going? So, if the Law Minister thinks 
that it is necessary to make it difficult 
for Parliament to change the basic 
features of the Constitution, there are 
other methods of doing it. 

For instance, for amending any 
clause in the Constitution, we require 
two-thirds majority of the Members 
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present and voting and more than fifty 
per cent of the total number. The 
hon. Minister has already said, while 
speaking on Clause 35, that we will 
have to go with the assumption and 
full belief in the Members of the legis-
latures, that is the Parliament and the 
State Assemblies. Keeping that in 
view, you should agree that it is the 
Parliament that should have the power 
to amend the Constitution. You may 
even say that the changes would be 
made with two-thirds, or three-fourths 
or even four-fifths majority, or the 
entire Parliament, but there must be 
a provision that the Parliament would 
amend the Constitution as it may de-
sire. If you amend the Constitution 
by referendum, a time may come, 
when it is possible to change the basic 
features of our Constitution by refer-
·endum, then we would be nowhere, 
nobody could save our country. The 
Government would have all the right 
to say that it is the people who have 
changed it. Today, you are able to 
undo by the Forty-Fifth Amendment 
what has been done by the Forty. 
Second Amendment. It is possible, 
that the amendments can be made by 
the Parliament. If it were to be done 
by a referendum, then, it would not 
have been possible for you to do this. 

I have been following right from the 
beginning. It appears, the ·hon. Minis-
ter has come to the House with closed 
deaf ears, because on every amend-
ment, he gets up and says that hl! 
was not agreeing to that. I am sure 
that he will not agree to my amend-
ment also. 

MR. DEPUTY-SPEAKER: His ears 
are open, otherwise he cannot say nc. 

SHRI G. NARSIMHA REDDY: But 
his mind is closed. I request him 
to open his mind and consider my 
amendment carefully. Once this pro-
vision with regard to the referendum 
is brought on, things will go away 
from your hand, you will not be able 
to amend it. Even if you want to 
change the Constitution, you will have 
to go for referendum. 

With these words, I request that my 
amendment may be accepted. 

SHRI CHITTA BASU 
Sir, I rise to congratulate 
Minister for the inclusion of 
ciple of referendum in the 
tion of our country. 

(Barasat): 
the hon. 
the prin-
Constitu-

MR. DEPUTY-SPEAKER: They, why 
this amendment? 

SHRI CHITTA BASU: I congratu-
late the hon. Minister for acceptance of 
the principle of referendum in the 
Constitution of our country. 

SHRI SHANTI BHUSHAN: You are 
coming forward with your 'buts' and 
'ifs'. 

SHRI CHITTA BASU: Sir, it is very 
important that the Government has 
accepted the principle of sovereignty 
of the people. Earlier, a theory was 
propounded about the supremacy o! 
the Parliament, as if the people have 
abdicated all their sovereignty in 
favour of the Members of Parliament 
once they are elected for a period of 
five or six years as our hon. friends had 
done. But the point is that ultimate-
ly, the sovereignty rests with :he peo-
ple. The proposed amendment accepts 
this basic theory. 

Secondly, I would just like to point 
out what we have witnessed under the 
theory of severeignty of the Parlia· 
ment. Have we forgotten that period 
when several Bills were passed based 
on the sovereignty of the Parliament 
which in effect did tak~ away the 
sovereignty of the people. I would 
just mention some of the Bills they 
passed during that short period. The 
38th Constitution Amendment Bill was 
passed on the 24th ,Tuly, 1975. The 
Constitution (Thirty-Ninth). Amend-
ment Bill was passed in the Rajya 
Sabha on 4th August and it was pass-
ed here on the 8th August. Seventeen 
State Assemblies passed that parti-
cular Bill in one day. That is 
why I say that they have r.-,1sused the 
concept of the sovereignty of Parlia--
ment. There are possibilities on this 
so-called theory of supremacy of 
Parliament being misused. I am really 
grateful that Mr. Chandrappan also 
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dealt with this point. He has come 
round t 0 the idea that the so-called 
theory of supremacy of Parliament 
has not yielded the result. 

Now I come to my amendment to 
clause 45. Government's am<mdment 
proposes to identify certain basic 
structures of the Constitution. My 
'amendment proposes to extenC: it, and 
the point I want to be included is: 

"Page 13-

after line 25, insert-

"(v) imparing tne federal prin-
ciple as embodied 1n the Constitu-
tion; or" 

That must be a part of the structure of 
the Constitution of our country. I was 
compelled to say this, because o~ _the 
theoretical situation and the pol1t1cal 
reality in our country. Our country 
has entered into an era of a federal 
polity. There is also a tendency-he 
may disagree with me and deny it~ 
and a strong trend within the Janata 
Party itself to have a unitary syslem 
of 'Government. Let me go on record 
as saying that I visualize a situation 
when the federal principle which has 
been enshrined in the Constitution 
to-day, might be sought to changed, if 
those forces get the upper h2nd in the 
ruling party. It is there even to-day. 
Therefore, I want to safoguard things. 
My amendment simply says that this 
federal principle should be a part o:f 
the basic structure of the Constitution. 
I think hon. Minister wul, even at this 
late stage, consider it and accept it. 

SHRI A. ASOKARAJ (Perarr.balur): 
In spite of my ill health, Mr. Deputy 
Speaker, Sir, I am bringing in this 
amendment, to voice my opinion, as I 
have considered it to be my prime 
duty. I wanted even to co:::igratulate 
our hon. Law Minister for bringing 
forward this 45th Constitution Amend· 
ment Bill. He has brought it because 
they have already promised to the 
people that they will .io it. But I am 

afraid that only :hanging certain 
constitutional provisions will not do 
any good to the ordinary, poor people. 
It is only the ]earned people who think 
about this amendment, but ordinary 
people do not at all bothe1 about these 
amendments, because their only con-
cern is about their stomachs. I am 
watching the debate for the past few 
days. I could undershnd the magni-
tude of the arguments made by learn~ 
ed hon. Members. 

Hon. members are so energetic and 
emphatic in their arguments, but I 
would ask the people in the Treasury 
Benches, what have you really done 
for the poor people? They should 
realise that we are elect-od mainly by 
those people who oppresEed and de-
pressed. The people wiil d£ofit~itcly re-
ject you as they are not provided with 
protected drinking wate:-, houses to 
live in and something for eating. As 
you have not done anything to the 
poor people, Jam afraid if you go to 
the people now they would definit~ly 
reject you. 

Though I welcome Hus ieferendum, 
am only having certain reservations 

against this. For example, now we are 
daily conflicting on the issue of langu-
age. Supposing the Hindi fanatics 
want to make Hindi as the only langu-
age of communication amongst us, this 
referendum would definitely be impos-
ed on our people. Hence I request 
that the amendment shall be required 
to be approved by the legislatures ot 
two-thirds of th:e States, not by legisla-
tures of half of the States. Mr. Nara-
simha Reddy said that Tamilnadu will 
vote for whatever MGR says. But l 
would like to tell him emphatically that 
it is because of his good qualities, not 
because he is an actor. 

Finally, I would tell the Law Minis-
ter, the common people are tired of 
voting, as they were disappointed, for 
the past 30 years - almost. Their only 
work is voting but they are not at-
taining anything. I would tell the 
Minister, that he has taken 17 months 
to bring this amendment. Our Prime 

\. 
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Minister gays that the whole poverty 
will be finished within five years. I 
wonder how it is going to be done. 
However, with all this, 1 would like to 
emphsise my amendment that this 
amendment should also be ratified by 
the legislatures oi two-thirds ol the 
States.

SHRI EDUARDO FALEIRO (Mor- 
mugao): Sir, permit me to say that the 
Janata Party came to power on a popu­
list wave and in spite of the mishaps 
they have suffered in the Administra­
tion over the last one and a half years, 
they have still not &ot over pcpulist 
slogans. They have not been able to 
learn or they do not want to face the 
issues squarely in depth and with 
courage. I say this in the context of 
referendum. Referendum is nothing 
but just a populist concept, a carrot 
dangling before the people saying to 
them, “You are sovereign; we are 
giving you this power.”  Mr. Chitta 
Basu made the point that by virtue of 
referendum, the sovereignty of the 
people will be established. I would 
like to say that in the representative 
form of Government, which we are 
now having, namely, parliamentary 
form of Government, the sovereignty 
of the People is also established. The 
sovereignty of the people can be ascer­
tained in two manners, either directly, 
i.r. through a referendum or indirectly, 
i.e. through the elected representatives 
in the parliamentary form of Govern­
ment which we are having. Both are 
equally assertions ->f the sovereignty 
of the people. lone is less than the 
other. The difficulty arises in this 
context. 1 can appreciate countries 
going in for direct democracy, to the 
extent that all laws are to he made 
directly by the people. I can appre­
ciate a Constitution which provides 
that all laws shall be made by the peo­
ple through their elected representa­
tives, i.e. the type of Constitution we 
are having. 1 can appreciate Consti­
tutions, and there are many, which 
provide that certain issues will be
decided directly by the people through 
a referendum and other issues will be

decided through the dtected representa­
tives in a parliamentary form of Gov­
ernment. What bugs me is having a 
provision of the nature that we are 
now contemplating by which the very 
same issue will be at once decided by 

„ the representatives of the people, i.e., 
by Parliament and also decided by the 
people directly. My submission is 
this, that to the kind of conflicts that 
we have experienced in the last 30 
years between Parliament and the 
Judiciary, between Parliament and the 
Executive, we are now adding a much 
more serious conflict, a conflict of 
greater dimensions, that is a conflict 
between Parliament and the People. 
This type of conflict will be the ° nly 
result of a provision for referendum. 
What will happen when tomorrow, as 
this Clause contemplates Parliament 
votes a particular law by a two-thirds 
majority and the same provision is in 
referendum rejected by the people? 
What is the locus standi of Parliament 
then? In what position will the parlia­
mentary structure remain?

MR. DEPUTY-SPEAKER: They will 
have to dissolve Parliament.

SHRI EDUARDO FALEIRO: That
means Parliament was not competent.
I think this is no good at all. Apart 
from other complications, this is going 
to create inherent conflicts in the 
whole system when we are trying to 
strengthen the system.

Speaking about strengthening the 
system, Shri Chitta Basu asked whe­
ther we have, forgotten what they call 
the traumatic experience of the period 
of the emergency? I have not forgot­
ten. I admit that many of the amend­
ments introduced by the Forty-second 
Amendment Act were a distortion and 
subversion of the Constitution. It is 
due to this that they managed to get 
passed the Forty-fourth Amendment 
Act It is we who got it passed. They 
cannot claim the credit for it. There 
is a limit to everything.

The point I was trying to make is 
this, that this example which Shrf
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Chitta Basu gives itself shows the 
strength of our parliamentary system 
of government. I am trying to point 
out that only once in 30 years this 
happened, and once it happened, with­
in a few months the Government was 
thrown out and a new Government 
came to power, and that again proves 
•the basic strength of our parliament­
ary form of government, and it shows 
.that tfcwe is no need for this type of a 
referendum that they are now con­
templating.

The veteran leader and respected 
colleague, Mr. Kamath, a founding 
father of the Constitution, for whom 
all of us have the greatest respect, 
.though we may not very often agree 
with his ideas, quoted several Consti­
tutions. All I can say is that from 
what I have been able to read and 
understand, in all, these Constitutions 
which provide for a referendum. from 
the United States to Australia and 
New Zealand and even tiny Switzer­
land with hundred per cent literacy, 
the referendum is not working, it has 
been found not to be a wise step to 
take. Even in the recent De Gaulle 
'Constitution in France, where refer­
endum was already there, I under­
stand provision for referendum has 
been deleted. Referendum has not 
worked anywhere, and at this stage, 
in the last quarter of the twentieth 
century we are trying t0 bring in a 
provision which was introduced in the 
beginning of the nineteenth century 
because then there was danger of 
legislators being purchased, rotten 
burroughs and pocket burroughs were 
purchased and people had not much 
trust in them.

It was the hon. Minister who said 
just yesteday that we must trust our 
legislatures. When they fail, then the 
system corrects them and corrects it­
self. It purges itself.

This lit not a tenable provision on 
flevwal f{rounds, and one of the grounds 
wh’ ch I will immediately point out is

this. What does a referendum con' 
template? It contemplates an amend­
ment of the basic features of the 
Constitution. To my mind, no amend­
ment can be an amendment of the 
basic features of the Constitution. An 
amendment can only amend a side 
issue, it cannot amend the basic issues. 
Mr. Deputy-Speaker, you are in the 
Chair, you will agree with me on this 
issue. There cannot be amendment of 
basic issues. Amendment of the basic 
issues is a contradiction in terms. 
There is only abrogation, and no 
amendment of the basic features. What 
I am trying to point out is that no 
amount of majority, 51 per cent or even 
100 per cent, can make logical some­
thing that is illogical, reasonable 
something that is absuri.

On the point of the basic features, I 
understand that the Kesavanand Bha- 
rati case was decided by the largest 
bench of the Supreme Courl ever 
constituted upto then and that Bench 
of 13 Judges were unable to find out 
what were the basic featuras of the 
Constitution. So, i  say that the basic 
features theory is arbitrary, the enu­
meration of basic features is arbitrary. 
We have heard in this verv House the 
hon. Member, Shri Somnath Chatterjee 
saying that the federal principle is a 
basic feature of the Constitution; simi­
larly, we have heard Shri Chitta Basu 
and the C.P.I. members saying that 
the parliamentary-cum-cabinet form 
of Government is also a basic feature; 
Shri Shyamnandan Mishra was saying 
yesterday that the republican form 
and the democratic feature of the 
Constitution are also basir; features. 
So, what I am saying is you cannot 
just enumerate the basic features; the 
Supreme Court could not define them 
in one of its most voluminous judg­
ments and possibly of any Supreme 
Court anywhere in the world. The 
enumeration 18 absolutely arbitrary.

Since you are ringing the bell, we 
will express our opinion on this at the 
time of voting in a more precise, con­
cise and firm manner.
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PROP. P. G. MAVALANKAR (Gan­
dhinagar); Mr. Deputy-Speaker, Sir, 
1 start by stating the obvious that we 
are a federation, we are a Union of 
States and we have a written Consti­
tution. Because, we have a written 
Constitution in India, Parliament is 
also subject to the provisions of the 
written Constitution. So, I am not in 
favour of those who say that parlia­
mentary supremacy is there. We are 
a federal Constitution and there is no 
Parliamentary supermacy, because, 
over the Parliament is the Constitu­
tion, and over the Constitution are 
the people of India, and the people are 
the sovereign. Now, I accept that 
part of what Shri Chitta Basu and my 
friends of the Communist Party of 
India, have said, namely, that federa­
tion is a basic features, and that Par­
liamentary democracy is a basic 
feature; yes, I agree with them. We 
can argue and discuss which are the 
basic features and then give a con­
crete form to them and treat them as 
basic features. That is one aspect.

When I opposed the principle of re­
ferendum at the very introduction 
stage of this Bill during the last ses­
sion, the Law Minister tried to have 
a dig at me by asking a very clever 
question; though he knew that I had 
not raised it, he tried to snub me by 
asking a clever question whether I 
have exhibited some kind of distrust 
in the people by opposing the referen­
dum. How did he come to the conclu­
sion, I wonder, that because I am op­
posed’ to referendum, therefore, I am 
opposed to trusting the people; not 
at all. I am with him in trusting the 
people.

But if you sa ythat you have got re­
ferendum because you have no dis­
trust in the people, then why don’t 
you have recall also, which is an ex­
tension of the principle of trusting of 
the people. Why should you not ac­
cept it? But the Law Minister has 
rejected the proposal of recall in this 
very House some time ago. After all 
referendum and recall are the twin 
principles of the Constitution, and they 
both go together, as in Switzerland.

He cannot say “referendum, 1 will ac­
cept, because I have trust in the people 
but recall I reject because I do not 
trust the people because I want to- 
continue for five years” . So. let him 
not repeat the theory of trusting the 
people when he replies to the debate.
I trust the people as much as he does. 
Perhaps he said recall is not workable
-----(Interruptions) Similarly, I am.
expressing my grave doubts about re­
ferendum.

In the last six general elections 
which took place in India, as the House 
knows, in not one of them the total 
votes polled were more than 50 per 
cent. This is the experience of the 
last 26 years. How does the Law 
Minister expect that in a referendum, 
which may have less exciting circums­
tances, because, after all, the campaign 
will not be as intensive as at the time 
of the election, you will get 51 per cent 
of the population participate in it? 
Moreover, provision is not very clear. 
Suppose 51 per cent of the electorate 
do not take part in a referendum. 
Will he go to the people again and 
again the third or the fourth time- 
until he gets 51 per cent? Or, will he 
say that it will be only once? There 
should be some definite provision. 
The persent provision is not very 
clear.

Apart from the fact that referen­
dum is a costly and a doubtful de­
vice, it is not the best way out. I 
may tell you, I am sure he knows it, 
that referendum as a constitutional 
device in modern times originated 
from the United States. It came from 
the United States via Atlantic to 
Switzerland. It got stuck up only in 
Switzerland; then, it went to Aus­
tralia and it stopped there. There is 
no other democratic country in the 
world, barring Switzerland and Aus­
tralia—in USA, it is only in regard to 
the States of the Union, not at the 
federal level—where the referendum 
is found workable.

Let us see what Lord Bryce had ta 
say about referendum in Switzerland,
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Before I do that, I just want to say 
that the successful functioning of re­
ferendum depends upon a number of 
aspects. This is what Lord Bryce 
said on his famous book: “Modern
Democracies,”  when he talked about 
Switzerland, incidentally one of the 
best books on democracy and on 
.Switzerland. I quote:

“A  small country with a homo­
genous population, intelligent and 
unemotional, not dominated by 
party organisation or influenced by 
party bitterness, Switzerland satis­
fies all these conditions.”

Then, I would like to add some­
thing more by way of my comments, 
namely that the issues on which 
referendum is to be held will have 
to be defined precisely and discussed 
widely in the press as well as in 
public meetings.

Apart from that, there, is a definite 
danger of using referendum which 
may not give you the desired result. 
Why? Having praised Switzerland, 
being a small country with a homo­
genous population, this is what Lord 
Bryc« says about the defects or limi­
tations of a referendum:

“ Their votes may be perverted in 
three ways: by fear when the voter 
is intimidated; by corrupt induce­
ments when he is bribed; by fraud 
when the votes are not honestly 
taken or honestly counted.”

So, this is what Lord Bryce had to 
say. Even a great protagonist like 
iiim had to say honestly that there 
were good points and there were bad 
points about referendum.

On balance, it seems to me that re­
ferendum is not good. That is why 
I have given my amendment. What 
is my amendment? It is a very sim­
ple one. I say that there are certain 
basic features of the Constitution. 
The Law Minister has listed four of

them. My hon. friend, Mr. Chitta 
Basu wanted “federal set-up" to be a 
basic features o fth e  Constitution; the 
CPI wanted some other thing. We 
can have a discussion on that and de­
fine the basic structure of the Con­
stitution. But what 1 want to say is 
this: if basic features are there, don’t 
amend them under any circumstances.

You know, in England there is no 
written Constitution. And yet En­
gland has certain basic features of 
the Constitution which have remained 
unamendable over a period of the 
last several centuries. It was Lord 
Ellen borough who said, “ A law of 
England is a law of liberty.” Com­
mon Law, Statute Law and Constitu­
tional Practices and Parliamentary 
Conventions all put together have 
combined to make the British 
People’s rights absolutely inviolable. 
An Englishman’s house is a castle in 
which nobody shall be allowed to 
enter without his permission. The 
English Constitution has got basic 
rights.

The American Constitutional tradi­
tion, strengthened by men like Jeffer­
son and Lincoln has also provided in 
the American Constitution certain 
basic features as inalienable rights. 
The Federal Republic of Germany in 
its Basic Law. has made the essen­
tial content of basic rights inviolable 
under articles 1, 19 and 79. There­
fore, I want to conclude by saying 
that if these rights are taken as basic, 
then my position is, don’t amend 
them, specially when you And that 
referendum is unworkable and 
difficult.

Lastly, my hon. friend, Mr. Chand- 
rappan, made a very convincing point 
and he asked, “How can you make 
any part of the Constitution un­
amendable? That is inviting revolu­
tion.” I entirely agree with him. But 
that is not the full atory. We say, 
the Constitution is amendable; the 
majority of it is amendable. We only 
say that there are certain features,
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like, freedom, liberty, fundamental 
rights, independence of judiciary, 
periodical elections, adult franchise 
which are basic. Do you mean to 
say that they are amendable? The 
Constitution has recognised these as 
basic things. We are not amending 
the Constitution when we want to 
amend the basic things. All that we 
say is whatever is recognised by the 
Constitution as basic don’t change it.

My hon. friend, shri Kamath, 
said what is good for one generation 
is not good for another generation. 
Who denies that position? I agree 
with him. But what was basic for 
Jefferson, what was basic for Socrates, 
‘what was basic for Lincoln and what 
was basic for Gandhi is also basic for 
today and tomorrow. Freedom, dig­
nity of the individuals and funda­
mental rights are basic. There is no 
question of changing them from one 
generation to another. Therefore, I 
say that my amendment should be 
accepted which will make basic free­
doms unamendable even by a 
referendum.

MR. DEPUTE SPEAKER: We go
to Clause 46........

SHRI P. VENKATASUBAIAH 
(Nandyal): We have already given
a name, that of Mr. Nair. Please 
allow him for a few minutes.

MR. DEPUTY-SPEAKER; I have 
called those who have given amend­
ments.

SHRI P. \TENKATASUBBAIAH: 
That is true, Sir. Our Party has not 
given any amendment. So, we 
suggested-----

MR. DEPUTY-SPEAKER: Let me
see whether anybody from your Party 
has spoken. All right. Only one 
Member. Mr. Nair.

SHRI B. K. NAIR (Mavelikara): 
Mr. Deputy-Speaker, Sir, I am not 
going Into ftfe basic fwtures. My 
only objection is that referendum is

unworkable in our country in the 
situation as it is today. For one 
thing, our country’s size will present 
a problem. The population of our 
country is more than 60 crores. That 
means over 30 crores are expected to 
take part in the referendum. It is 
just unworkable. 51 per cent turn­
out has not been attained in our elec­
tions on several occasions. After the 
Amendment has been passed by both 
Houses of Parliament, if 51 per cent 
of the people do not turn up in the 
referendum, it will mean that the 
Amendment will have to be dropped. 
That may give rise to the cry that 
Parliament has lost the confidence of 
the people. It may be interpreted as 
loss of confidence in Parliament and 
anybody can give a call or signal for 
another total revolution upsetting 
everything.

There is another angle also. The 
amount of expenses involved will be 
quite huge. They have estimated the 
expenses to be just Rs. 30 crores. But 
that expenditure is only for official 
purposes, that is, to make administra­
tive arrangements. As you know, in 
General Elections, candidates and 
parties have to spend three or four 
times of this expenditure. Therefore, 
it may even be Rs. 100 crores

Here they have envisaged two pro­
cedures: one, referendum along with 
the elections, that is, election-cum- 
referendum; and the other, referen­
dum by itself, that is, referendum 
without elections. In the case of re­
ferendum without elections, who is 
going to do the canvassing? Nobody 
will be interested. We have net yet 
reached the stage of elections being 
thought of on the basis of merely 
manifestoes or abstruct ideas We 
know the position in General Elec­
tions: even with our manifestoes, with 
all the workers, being there in the 
field, with organized parties being 
there, with all the propaganda, 
publicity, meetings, and so on, even 
with all these things, in the elections 
you often do not get a turn-out of
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51 per cent. Then how can you ex­
pect 51 per cent of the people, mere­
ly on appeal in newspapers and other 
publicity media, to come and cast 
their votes in the referendum.

There are also other issues in­
volved. Now, times have come when 
the Government at the Centre may 
have to be constituted on a composi- 
site basis. If referendum is to be 
carried out during the elections, there 
may be some Parties which may be 
opposed to the Amendment, and there 
may be some Parties which may be 
supporting it. Suppose, after the 
elections, the Party or Parties which 
opposed the Amendment get the 
majority and come to power. Then 
what will happen? That would be a 
Government which had opposed the 
Amendment, which had opposed the 
Constitution. Those Members would 
have voted against the Amendment. 
How can they come to Parliament and 
take the oath that they will uphold 
the Constitution? Similar situations 
may ar se in Assemblies also.

14.00 his.

There is another aspect. We have 
seen the voting pattern in the coun­
try in the last elections: the people 
in the north voted in one way; and 
the people in the South voted in an­
other way. Then what happens? 
People have become so emotional. 
We have seen so many scenes in this 
Parliament that as soon as the name 
of Hindi is mentioned so many people 
flare up. Similar reaction is seen on 
the other side also. When elected 
representatives of the people are di­
vided even on such issue, can we 
face the ordinary people with a re­
ferendum on similar issues? Auto­
matically people in the South will 
take it once people in the North ap­
prove of a certain amendment that 
it is going to be against the South. 
That is the automatic conclusion of

the people of the South. So the 
voting of the South alio ran be 
assumed to be just opposite to that of 
the North. What then is the solution? 
Are you going to impose such a con­
stitutional amendment on the South 
also? It will only divide the coun­
try. It is unworkable and it will only 
be disrupting the country and wea­
kening the country and it will be 
hardly committing the forces of 
integration.

Then, Sir, take the election atmos­
phere. It is not the just atmosphere 
where an issue like this can be re­
ferred to the people. On many of 
these issues the High Courts of the. 
land have been found to hold diffe­
rent opinions. And even the Supreme 
Court Judges have held different 
opinions. These are basic issues re­
quiring calm reflection and judicious 
decision and we cannot expect that the 
common people of the country will 
be able to exercise their judgement 
cooly and freely when issues of this 
kind are referred to them.

Then, Sir, you know how elections 
are fought. They are fought more on 
the basis of community, caste, religion 
and language and all sorts of passions 
are aroused, in the latest election 
which is the Panchayat elections in 
Bihar which we had a few months 
ago, it is said in the papers lhat 40 
per cent of the candidates elected to 
the post of Panchayats Pramukhs in 
over 10,000 panchayts are criminals. 
So many of them are languishing in 
jail. There were 58 instances of 
firing. Thirty people were killed. 
Ninteen were killed in police firing 
and the others by the parties attack­
ing each other. When the Police 
came, the gang leaders said, ‘We have 
got a bigger force than you and we 
have got more powerful guns than 
you have. So get away.’ So, that i* 
the atmosphere in our elections. Elec­
tions can be fought and can be won. 
In Elections emotions get worked up 
and passions can be worked up just 
on the basis of slogans. That is not 
the correct mood for a referendum.
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Lastly, sensitive and basic issues to> 
be decided by our sovereign people— 
what is the idea behind this amend­
ment? To make the people more 
sovereign than they are? This popu­
list approach is all right tor propa­
ganda purpose but feel that the coun­
try is not yet ripe for this experi­
ment. This will prove to be a provi­
sion for which we may have to rgret 
later. All sorts of passions will be 
•roused and the results will only be 
confusing and confounding. I hope, 
therefore, the hon. Minister will not 
treat it as a prestige or party issue 
but will kindly drop this controversial 
amendment.

SHRI SHANTI BHUSHAN: I am
happy for the wide support from 
many sections of the House...

SOME HON. MEMBERS: Wide
support?

SHRI P. VENKATASUBBAIAH: 
Your own party men are opposed to 
it. How can you say that it has 
received wide support?

SHRI SHANTI BHUSHAN; In fact 
I was particularly vividly happy when 
Shrj Chitta Basu congratulated me 
for this clause but it was only when 
he started rctracting from those con­
gratulations and adding his real 
points...

SHRI P. VENKATASUBBAIAH: 
Amended congratulations.

SHRI SHANTI BHUSHAN; I was 
reminded of an incident which took 
place in a similar House in a different 
country where a Minister had made 
a speech in support of a very impor­
tant Bill which was of a very contro­
versial nature and then when the 
Leader of the Opposition stood up to 
make his speech, he started by saying, 
1  would like to congratulate the hon. 
Minister for his speech’. So the 
Minister was shocked and surprised 
and he could not believe his own ears. 
Thereafter, after a little pause, the 
Leader of the Opposition added—he 
had already s*id, ‘I would like to 
congratulate the hon. Minister for his

2544 LS- 8

speech’—and then he added *On 
account of the fact that 1 am only go­
ing to abuse him and not beat him.' 
But, Sir, I am still grateful to Shri 
Chitta Basu that he finds merit in the 
acceptance of the principle of refe­
rendum.

Sir, I am sorry that some hon. 
Members toave chosen to oppose this 
principle of referendum. But, I can 
only attribute it to some confusion in 
their minds. I attribute it to my own 
in ability that I have not been able 
to put across the idea of referendum 
as properly as perhaps I should have 
done. However, very briefly, without 
trying to take too much time of the 
honourable Hou4e, I would like to 
give some clarifications to this ques­
tion.

Sir, some hon. Members have read 
into this referendum clause and they 
have got an apprehension that this 
may open the door for Hindi raj; this 
may open the door of domination over 
some States in the South or North and 
so on and so forth. May I remind the 
hon. Members what does the amend­
ment really provide? They perhaps 
have seen one part of the amendment 
forgetting the other part of the 
amendment or forgetting as to what 
Art. 368 was and where this parti­
cular amendment is being interposed.

Now, if two-thirds majority in the 
two Houses of parliament could be 
relied upon and, if this is the guaran­
tee, normally it should be a guarantee 
that no Hindi-domination would be 
allowed. That is why this two-thirds 
majority in the two Houses separately 
is insisted upon for any constitutional 
amendment.

Then, Sir, how does that safeguard 
stand diluted if it is said that even 
after the two-thirds majority in both 
the Houses have voted in favour of 
an amendment, it shall not become 
law until, in addition, it has been 
taken to the people in a referendum 
where at least fifty-one per cent of 
the people will vote in that referen­
dum and ff majority would support
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the amendment which has been pro­
posed by all sections of the House, 
I am unable to follow Row those who 
would like the rights of a minority to 
be protected—I will come to the other 
aspect which has been mentioned, for 
instance, by Prof. Mavalankar and 
others later on—and those who say 
that Parliament should have the right, 
the final right, the untramelled right, 
by the two-thirds majority could say 
this. There are some hon. Members 
who have said that. At the moment, 
1 am dealing with those hon. Mem­
bers who have said that there should 
be no restrictions on Parliament—it 
should be by a two-thirds majority in 
both Houses—to make any amend­
ment of the Constitution. Even those 
hon. Members have said that if, by 
bare majority, by 51 per cent partici­
pating in the referendum etc. even 
the basic features arc allowed to be 
amended, then, in that case, this 
thing can happen and that thing can 
happen.

My reply to those hon. Members is 
that it is not in substitution of the 
safeguard of a tw°-thirds majority 
in both Houses of Parliament. This
is an addition. In that case it can­
not be treated as opening the door to 
getting rid of the people’s rights and 
the rights also of the minority and so 
on. It has to be seen in that spirit 
but it should not be taken as if the 
bare majority of the people partici­
pate in the referendum wants some­
thing to be done or some amendment 
in the Constitution to be made. In 
that case, whether or not it is by a 
two-thirds majority of both Houses 
of Parliament that they want that to 
be done, that amendment of the 
Constitution shall operate, here
there is nothing of that kind. It is
only after the normal process of 
amending the Constitution' is gone 
through, that is, after the two-thirds 
majority of both Houses of Parlia­
ment is gone through. Therefore, if 
the amendment is of a kind which 
further requires ratification by more 
than half of the Legislative Assemb­

lies in the country after that Is < o u  
through the amendment is made. 
Other requirement Will remain.

14.07 hrs.

[S h rim a ti P a rva th i K r ish n a n  in  the
Chair]

Some hon. Members have raised 
the question of federal principle— 
the question of affecting the federal 
structure by the amendment—and 
whether that also will be required to 
go to the referendum. I shall very
briefly explain as to what is the
philosophy behind this Clause of 
referendum which is being introduced 
and why that safeguard is not. neces­
sary? So far as quasi-federal structure 
of the Constitution is concerned, the 
quasi-federal structure of the Consti­
tution can never possibly raise the
issue between Parliament and the
pcopk*. If it raises an issue between 
the Centre and the States or between 
Slates and States, effective safeguard* 
are necessary. Normally the quasi- 
federal structure of the Constitution

mr.ot be affected except by ratifica­
tion by more than half of the State 
Assemblies in respect of clauses re­
quiring two-thirds majority in both 
Houses of Parliament, there is a fur­
ther requirement. But, if the amend­
ment affects such and such a provi­
sion it will not affect the Centre-State 
relations or anything; even indiect- 
ly if that affects the Centre-State 
relations then, in that case, a 
further requirement has already been 
interposed in the Constitution, name­
ly, it must also be ratified by more 
than half of the States because that 
takes care of the fact that if the 
State’s rights are being unreasonably 
affected by a proposed amendment of 
the Constitution then more than half 
of the States are not supposed to rati­
fy. But so far as referendum of the 
people as a whole is concerned that 
will not be a safeguard so far as the 
federal structure is concerned and 
apart from the fact that so far at 
quasi-federal structure establish In 
the Constitution is concerned—now
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this is both ways. There is no ques­
tion of impairing it. There are some 
things which are assigned to the 
Centre and some things assigned to 
the State. Whether some item is 
taken over from the State list to the 
Union list or Concurrent list or vice 
versa it is taken over from the 
Union list to the State list so far as 
affecting the established federal 
structure or quasi-federal structure is 
concerned it will get attracted in 
either case. Therefore, the result 
would be that even if some re­
arrangement of the State subjects or 
Central subjects or Union subjects on 
Concurrent List is attempted every 
time it will have to go to referendum. 
After all t'he philosophy behind in­

troducing the concept of referendum 
Was that at least because that has 
been shown by experience, the 
Constitution makers had trusted two- 
thirds majority in two Houses to 
perform this function. in fact, some 
of the hon’bli* Members referred to 
something which j said yesterday, 
namely, that thc elected representa­
tives had to be relied upon. Perfect­
ly true. So long as democracy is 
safe; so long as free elections are safe; 
so long as everything which goes to 
make working democracy is safe, yes 
the elected representatives of the 
people have to be relied upon and 
will have to be relied upon because 
then they would not do anything 
which is against the interests of the 
people. But when it comes to a ques­
tion of amending the Constitution and 
amendment of the Costitution, now 
history has shown could also con­
ceivably deprive the people of their 
democratic rights.

Now, theoretically is it difficult to 
conceive? Perhaps, some people 
might have even conceived such a 
thing, namely that all right, let there 
Tie a two-third majority if the two- 
third majority in two Houses can be 
made to put its endorsement on BUI 
which is brought perKaps some day 
by somebody that ^nothing in this
Constitution shall come in the way

of a vote establishing a committee of 
five persons which committee of fire 
persons shall have perpetual right to 
run the country and States. That will 
subvert the entire polity which has 
been established in this country and 
the people do not come in. The elec­
tions disappear. No elections every 
five years—not even after 25 years. 
No elections. No vote. No adult 
franchise and supporting such an 
amendment of the Constitution is 
brought, then the issue is not when 
democracy is functioning as to whe­
ther the elected representatives 
should be relied upon or not. That 
is an issue between the elected re­
presentatives of the people and the 
people themselves as to whether the 
elected representatives of the people 
should have any right after they have 
become the elected representatives to 
disregard the people and propose an 
amendment of the Constitution which 
will destroy democracy, which will 
therefore take away their voice 
from the people completely. That 
kind of a safeguard is necessary 
because now thc experience has 
shown what kind of amendments 
could be endorsed by the two Houses 
of Parliament. The Thirty-Ninth 
Amendment is a living example. The 
Fortieth Bill was enacted by the 
other House. It was not enacted by 
this House but it was enacted by the 
other House. If such Bills are pro­
posed and enacted where is the 
guarantee unless the people, at least 
in extreme cases, are involved? You 
may say, all-right, two-third majority 
is there and normally it can proceed 
with later amendments and so on. 
But when it comes to these things 
in which the people are involved— 
impairing the secular and democratic 
character of the Constitution, prejudio* 
ing or impeding free and fair elections 
on the basis of adult suffrage, abridg­
ing or taking away the rights of 
citizens and compromising the inde­
pendence of the judiciary—these are 
the four very basic things which must 
remain if the people's interests are to 
be safe-guarded. And that is why 
so far vs these matters are concern­
ed. ..
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SHRI P. K. DEO (Kalahandi): 
Please excuse me for intrrupting you 
lor a minute.

MR. CHAIRMAN: If the Minister 
yields.

SHRi P. K. DEO: I would like to
ask the Minister about one thing. In 
spite of so many safeguards in the 
Constitutional amendment for ins­
tance, regarding the basic character 
and so on. why is it that the Govern­
ment is not considering the scrapping 
of the Twenty Fourth Amendment 
of the Constitution so that any Consti­
tutional Amendment could be justi* 
ciable in the court of law and there­
by establishing the supremacy of the 
justifiable.

SHRi SHANTI BHUSHAN: The
twenty-fourth amendment has been 
upheld by the Supreme Court. It was 
not in conflict with the basic structure 
of the Constitution. There is no ques­
tion of that.

SHRI P. K. DEO; We can repeal 
the Twenty-Fourth Amendment and 
make any constitution amendment 
justifiable.

SHRI SHANTI BHUSHAN: The
Twenty-Fourth amendment does not say 
anything like that. That is the Forty 
Second Amendment. Are you think­
ing of that?

AN HON. MEMBER: He means the 
Forty Second Amendment.

MR. CHAIRMAN: Let him not
have a dialogue. I would request the 
Minister n(St to have any dialogue.

SHRI SHANTI BHUSHAN: Very 
well, Madam. I cannot possibly afford 
to disobey you. Madam Chairman, 
what I was saying was this. While 
these four thingB are essential con- 
commitants of a working democracy, 
so far these things are concerned, 
rightly the people should be a little 
distasteful; they should not commit 
their entire future only to the elected 
representatives of the people, so long as

these basic things are secure. Then o f  
course the very conditions that adult 
franchise would be there, free and fair 
elections would be there, democracy 
would be there,—all these would ensure ' 
that the elected representatives of the 
people would be acting, mindful o f the 
people's interests and therefore they 
would be reliable and could be relied 
upon. Now a question was raised. It 
has been raised by Prof. P.G. Mavalan­
kar and some other friends also. He 
said, why not say so, instead of saying 
that such amendments have to be rati­
fied by the people in a referendum and 
making it very difficult, because, it is 
quite clear that properly speaking an 
amendment to impair the secular or * 
democratic character of the Constitu-_^_ 
tion should be unthinkable. An amend- 
ment to prejudice or impede free and 
fair election is the basic of adult 
franchise should be unthinkable. So 
there is some point in what they have 
said.

But, I had already explained the 
reasons as to why it is not possible to 
accede to it. Because, the Constitu­
tional Document is not a mere theory.
It is a practical document. One has to 
take into consideration the practicali­
ties of the situation also. Suppose you 
have a clause saying all right, no 
amendment of the Constitution shall be -  
permissible or would be possible, which 
has the effect of the same things which 
are set out here. Then in that case 
obviously there will have to be some 
institution to decide because it could 
be a matter of controversy—whether 
a particular amendment had the effect 
of impairing the secular character of 
our constitution or not, whether it had 
the effect of impairing democratic 
character of the Constitution or not 
It can be a Controversial question.

There might be a borderline amend­
ment with which some very substantial • 
sections in the country would be in 
agreement and they might regard them 
as very good for the people of the 
country. Yet another section in the 
country might say that it Impairs the 
secular character or democratic charac-
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ter. So it would be a matter of 
opinion. Now the question is this. This 
debate has gone on in this country 
lor a fairly long time also. If such a 
conflict arises, in regard to border
line amendments of constitution, two 
views are possible as to whether they 
impair secularism or further secular- 
ism. whether they help the concept of 
adult franchise and free and fair elec­
tion and whether it damages the con­
cept of free and fair election. Two 
views are always possible,—whether 
Parliament is supreme or the Supreme 
Court is supreme and so on. Parlia­
ment says, we represent the people of 
India. Because, it is an elected in­
stitution. Therefore, if there is this 
controversy, obviously the forum of the 
elected representative of the people 
must be supreme because they repre­
sent the people. On the other hand 
the Supreme Court will say; ‘Well, il 
the voice of the Parliament is supreme, 
then, in that case, the question does 
not arise. Then why is this clause, 
namely that even by two-third majori­
ty a constitution amendment is enacted, 
which has the effect of impairing cer­
tain things. In that case, how can
the same body which has enacted that 
Constitution also decide as to whether 
it does or does not impair. Therefore, 
another body has to decide and which 
can only be the Supreme Court, the 
judiciary, whose function is to provide 
checks and balances, to decide as to 
whether it impairs 0r not’. Again 
the Supreme Court, it is said that it is 
not an elected institution at least in 
this country. Therefore, it cannot be 
the right body to decide. Therefore, 
who has to decide? This controversy 
goes on. It is not difficult to conceive 
of a case where there may be an 
amendment of the Constitution propos­
ed by the Parliament and it may be 
essentially in the interest of the peo­
ple, but may be another body which 
is not directly elected by the people, 
whose contact with the people may 
not be that intimate as the Members 
of this House and the other House, if 
it happens to take the other view and 
if this view has to prevail, then only a 
revolution can alter that view. Then,

the question arises whether some other 
institutional arrangment to solve this 
controversy has to be created or not 
and in that case, who can be that in­
stitution?

Therefore, the purpose of this pro­
vision is that normally two-third 
majority of the two Houses will make 
the amendments and if Centre-State 
relations are affected, then in addition, 
it would have to be ratified by more 
than half of the total number of States 
also. But, at least there is the theore* 
tical possibility, which in a given situa­
tion might even become a practical 
possibility of the elected representa­
tives of the people completely disre­
garding the interest of the people..........

SHRI HARI VISHNU KAMATH: 
Why not provide for a two-thirds 
majority for referendum also?

SHRI SHANTI BHUSHAN: Obvious­
ly, in a democracy, the majority of the 
people are supreme, but that will be 
only in addition to two-thirds majority 
of the elected representatives in both 
the Houses. Therefore, all that kind 
of danger that the majority might 
oppress the minority in the country
etc., has to be safeguarded by insisting 
upon two-thirds majority of the elected 
representatives. Thereafter, it is only 
a question that the proposed amend­
ment must not have character of being 
anti-national ___

SHRI SHYAMNANDAN MISHRA 
(Begusarai): May I seek a clarifica­
tion? I have participated in the de­
bate. out tie is not. referring to the 
points maue by au*.

MR. CHAIRMAN: Let him complete. 
If he does not answer your point, you 
may certainly ask the clarification.

SHRI SHYAMNANDAN MISHRA: 
He is at a point where I require some 
clarification from him.

MR. CHAIRMAN: Let him complete.

SHRI SHANTI BHUSHAN; May be
that the clarification that the hon.
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Member is seeking may be available 
in my reply. If it is not available, I 
will certainly clarify the point.

What I was saying was that this is 
the reason why in spite of these thing, 
there are certain basic things which 
should be completely unamendable, but 
yet you cannot say in that Constitu­
tion that they shall be unamendable, 
because ultimately, the question shall 
be, whoso view has to prevail, whether 
the view of the Parliament or whether 
the view o£ the Supreme Court has to 
prevail.

Recognising thc philosophy that it 
is a Constitution based on the princi­
ple of c-'.f.'.ks and balances, namely, 
the sole authority, |he sole power must 
not rest in one institution and the func­
tioning of ono.institution must provide 
a check to the functioning of the other 
institution, then a Question arises, il 
there is a conflict between two supreme 
institutions, who has to resolve it. 
Obviously, we cannot think of a third 
institution to resolve that conflict 
between two sovereign bodies and 
sovereign institutions. Then, those 
who are the real sovereign, namely 
the people of the country, have to be 
brought in and the result of that on a 
practical plane would be this. No 
Government would ever propose an 
amendment of the Constitution which 
is really going to hurt the interest of 
the people, because they would not bo 
able to get the endorsement or ratifi­
cation of the people when they 
have to take it to the people 
by means of referendum. They would 
not propose any such thing. Thc 
danger of a constitutional amendment 
being proposed and cnacted would be 
obviated and yet the other danger 
also would not arise namely that 
if a pnvpeople amendment is proposed 
by two thirds majority. but if the 
Supreme Coart. in its wisdom interpret­
ing because after all, the lawyers have 
a lot of ingenuity, and, therefore, if 
that is a pro people amendment and in 
a very large section of the people want 
that amendment to be made—because

practical considerations and experience 
have shown that this kind of amend­
ment is required—in that case, it would 
not be possible for another sovereign 
body, although not an elected one, to 
completely frustrate it. They would 
be able to provide the role of being a 
check, but not that of the ultimate 
arbiters. If I may express it this way, 
they would not be able to veto it, but 
they would have the power to check. 
If they come to the conclusion that an 
amendment has been passed without 
its being taken to the people- -which 
has the cHcct, in their opinion and in 
their wisdom, of impairing the secular 
and democratic cha/actor of the Con- 
stitution or abridging or im;'er;.diug 
free find fair elections on the basis of 
adult s :u 'i  ra;;e. then they would be 
able to "Wei!, you iuue to go to 
the pe.iple, otherwise the constitu­
tional amendment would not come into 
force.” And if really the view of the 
Supreme Court is right, that the pro­
posed constitutional amendment is 
anti-people and il is against the inte­
rests of thc people, obviously the 
people in a referendum are not going 
to accept it.

MR. CHAIRMAN; Just a minute, Mr. 
Minister. Mr. Mishra, you wanted a 
clarification at this stage; did you not?

SHRI SHYAMNANDAN MISHRA: 
Yes, it is at this stage. When an 
amendment to the Constitution is 
brought about by the required majori­
ty in this House, and that amendment 
is adjudged by the Supreme Court as 
going against the basic features of the 
Constitution, what happens? Would 
that matter be referred to the people, 
in a referendum? Will that automati­
cally follow? This is the first question. 
Am I quit" clear on this: I.e., if the 
Supreme Court rules that it goea 
against the basic features of the Con­
stitution, as has been laid down in the 
Keshavanand Bharati cafe, then would 
that matter be automatically referred 
to the people in a referendum? Then 
there might be indirect amendments 
of the Constitution also. Yes, there 
might be indirect amendments to tho
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Constitution, amending its basic lea* 
tures. For example, if the law of pre­
ventive detention is made in such a 
way as to impair the democratic rights 
of the people in a basic way, what hap­
pens? Again, it may not be a direct 
amendment of the Constitution, and 
yet in effect it will Impair the basic 
feature of the Constitution. What hap* 
pens in that case? These are the two 
questions which the hon. Minister 
should answer.

Sl-IRI SHANTI BHUSHAN: I am 
happy that the hon. Member has indi­
cated his doubts. It gives mi* rn op­
portunity to give the necessary clarifi­
cation. i!e has raised a very perti'.ient 
question, viz., that if the Supreme 
Court feels that, a certain amendment 
afltacts the basic feature, then according 
to the majority decision in the Kesha- 
vanand Bharati case, that amendment 
is void, and, therefore, what happens 
if that very amendment had first been 
taken to the people in a referendum? 
It has been ratified by the people in the 
referendum, and. thereafter, what will 
be the Supreme Court’s position or the 
effect of a judgment. if the Supreme 
Courts says that, in their opinion, the 
amendment continues to affect the basic 
feature? I am not merely referring to 
the fact that the decision in the Kesha- 
vanand Bharati case is a decision given 
by majority 0f one, viz 7:6. Wc do not 
know what is going to be its ultimate 
fate, because we have ample experience 
of the Supreme Court altering its 
position on important constitutional 
issues from time to time. There 
was a time when the Supreme 
Court said that there were no 
restrictions on Parliament’s power 
to amend, under Article 368—i.e. two- 
thirds majority, and ratification and 
everything was permissible. Then 
came the Golak Nath case, and they 
said then; “No, it was not possible, 
even by the exercise of amending 
power, to alter or abridge rhy of the 
fundamental rights.'* It was the 
Golak Nath case. It was fortunate 
that the principle of prospective over­
ruling was applied to the Golak Nath 
case. It was said that even though.

if the view had been taken earlier, all 
those earlier amendments which had 
validated the Zamindari Abolition—Act 
etc., might have been struck down 
they said, “we want to uphold them, 
and, therefore, only in future such 
Acts cannot be enacted. But in the 
past whatever Acts had been made, 
they have already been made.”  They 
applied that principle, fortunately. 
But anyhow, the Supreme Court, in
the Keshavanand Bharati case, over­
ruled their decision in the Golak Natb 
case also and accepted that that was 
not a correct position. That also hap­
pened to be a decision by a majority of 
one. But when the Supreme Court or 
any court interprets a provision and 
gives a view, it gives it in a particular 
context. After seeing all the various con­
texts, the surrounding circumstances 
and every thing, a decision about the
interpretation of Article 368, when
there is no provision of referendum, is 
quite different from the interpretation 
which might be taken when there is a 
concept of referendum. The problem 
before the Supreme Court was this, 
viz., whether it is possible for Parlia­
ment, with a two-thirds majority 
—Parliament has very important
powers etc.—i.e. in each House of Par­
liament, to amend something which is 
basic. Are they so supreme? Undoub­
tedly they are elected by the people, but 
so many other things are passed by 
Parliament where the power of judi­
cial review is there. So the question 
before the Supreme Court was, did 
the Constitution regard Parliament as 
so sovereign or so supreme that even 
when some legislation amending the 
Constitution was found to be going 
against the basic concepts of the
Constitution, would it still be within 
their power to enact it?. They took the 
view. “No, they would be within 
their power in amending the Constitu­
tion so long as they did not trample 
upon the basic features of the Con­
stitution.” But can you infer from 
that that the Supreme Court w ill also 
question the supremacy or sovereign­
ty of the people and say that even when 
the people of India want to make a 
certain basic amendment of the Con-
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sitution, they are superior even to the 
people of India? While the question 
was between two institutions, namely 
Parliament and Supreme Court, the 
Supreme Court took a particular view. 
But the context is entirely changed. It 
is a well-known principles that even 
words take their colour and shade 
from tile context and from the entire 
provision. If the provision completely 
stands altered that hereafter a parti­
cular amendment of the Constitution 
will be made with the sanction of the 
people themselves, I would be very 
much surprised if the Supreme Court 
even thereafter says that they will 
have the authority to sit in judgment 
on the people.

SHRI AMRIT NAHATA (Pali): He 
has not understood the point.

MR. CHAIRMAN: If he has not 
understood, you cannot make him 
understand by asking further ques­
tions.

SHRI AMRIT NAHATA: It is a very 
importnt point.

MR. CHAIRMAN: Will you please 
resume your seat? (Interruptions).

SHRI SHYAMNANDAN MISHRA: 
There are two categories of cases. The 
hon. Minister has preferred to refer to 
only one category. There can be a 
case where the requisite majority in 
both the Plouses does not consider an 
amendment as going against the basic 
features of the Constitution. But the 
Supreme Court still rules that it goes 
against the basic features of the Con­
stitution. In that case, would the 
matter be referred to the people 
through referendum? That is one cate­
gory of cases. Another category is 
even if the referendum has decided 
that a particular amendment does not 
go against the basic features of the 
Constitution, but the Supreme Court 
rules that it is against the basic fea­
tures. What happens? There would be 
another referendum or what?.

SHRI SAUGATA ROY (Barrack-
pore): Ultimately the Minister will 
have to withdraw this clause! (Inter* 
mptions) .

MR. CHAIRMAN; The Minister re­
plies to what he thinks is essential. 
You cannot force him beyond that.

SHRI SHANTI BHUSHAN: Those 
who were parties to the 39th Amend­
ment or those whose parties were a 
party to the 40th Amendment, I fully 
appreciate their anxiety not to be a 
party to the referendum clause.

MR. CHAIRMAN; Now you are 
getting deflected!

SHRI SHANTI BHUSHAN: No, I 
am not getting deflected. So far as 
they are concerned, I fully appreciate 
that they would not like to lose the 
power of making any kind of amend­
ment. 39th Amendment, 40th Amend­
ment, 41st Amendment, 42ncl Amend­
ment—in that series it can be imagin­
ed as to what kind of amendments 
would be considered expedient by 
them for certain purposes in certain 
situations. If they are anxious not 
to have the check of the people on 
the exercise of that power, I can 
fully appreciate and understand it.

So far as indirect amendment is 
concerned, I am very sorry that the 
hon. member, Shyambabu, for whom 
1 have the highest esteem, is under 
the impression that an ordinary Act 
can indirectly amend the Constitution. 
There is a wellknown principle that 
an ordinary Act has to be consistent 
with the provisions of the Constitu­
tion. If it is repugnant to the provi­
sions of the Constitution in the 
slightest respect, it falls down 
straightaway. Therefore, an indirect 
amendment of the Constitution can­
not be brought about by an ordinary 
enactment. That is such a well 
established proposition that an hon. 
Member of the eminence of Shyam­
babu need not have any doubts on 
that score.
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MR. CHAIRMAN; He has an ilu- 
.sion that you might accept his 
amendment I

SHRI SHANTI BHUSHAN: Certain 
Other amendments have been suggest­
ed, but as I have said, the basic idea 
of this referendum clause is that il 
there are certain possible amend­
ments which are liKely to disturb 
democracy and affect the rights of 
the people, wherever it will not be 
possible to trust the judgement of the 
elected representatives of the people, 
there the people’s intervention is 
absolutely essential, and that is why 
this clause has been put in. Where 
such intervention of the people is 
not required because their rights are 
safe there are elections and so on, 
it is not necessary. But, instead of 
making it un-amendable, a process 
has been devised, a difficult process, 
no doubt, as somebody said. No 
Government would easily go in for a 
referendum. Of course, the ex­
perience 0x other countries has been 
referred to, but I would like to say 
that a referendum cannot be taken 
for granted. In Australia, any 
amendment of the Constitution made 
by Parliament requires to be ratifi­
ed by the people. In about 30 cases, 
Parliament after having voted the 
amendments, went to the people, but 
in hardly half a dozen cases it was 
able to obtain the endorsement of 
the people. The people rejected the 
amendments which had been made 
by Parliament in a large number of 
cases.

SHRI SHYAMNANDAN MISHRA: 
It is not amendment, but abrogation 
o f the Constitution.

SHRI SHANTI BHUSHAN: So far 
as the abrogation of the Constitution 
is concerned, it is not contemplated. 
Who can even imagine that the people 
would be abrogating democracy, 
would be abrogating adult franchise? 
Of course, it will be showing com­
plete distrust in the people to say 
that they would not know their 
interests, that they will vote in a re­

ferendum for the liquidation of 
democracy, for the liquidation of. 
adult franchise or free and fair ele­
ctions or the independence of the 
judiciary. No, nothing of the kind. 
But the only question is that there 
may be border line cases in which it 
is possible for a jurist to take the 
view that although the people fee] 
that their interests are not affected, 
it effects, the secular character in 
this manner, it affects democracy in 
this manner, it affects the indepen­
dence of the judiciary in this manner 
and so on and thus frustrate the will 
of the people. So, this safeguard 
has been made. That is why there is 
this balance of arrangement, neither 
this extreme nor that extreme, be­
cause dangers have to be avoided 
either way. Avoiding these dangers, 
such a path has been adopted which 
will make it very difficult to tamper 
with the rights of the people. If at 
some stage it becomes necessary to 
go to the people so that they can 
recognise and identify their interests, 
it should not become impossible, 
and it should not be by a revolution 
alone that a big, change can be 
brought about.

It was said that in no general elec­
tion the percentage of voting has 
been over 50 per cent. Even • the 
last Lok Sabha election in 1977 
shows a percentage of only 58.6. 
But a referendum will be a general 
thing. It would be on an issue which 
is really vital and necessary for the 
people. If it is so vital, obviously 
it will be possible for the political 
parties to explain it to the people and 
get at least 51 per cent of them to 
participate in the referendum. 
Therefore, Madam Chairman, I am 
concluding with the hope and trust 
that though some of the hon. Mem­
bers might have spoken against this 
clause, they would reconsider the 
matter, they will realise, understand 
and appreciate that this is a clause 
which is very vital in the interests 
of the people, which provides such 
a balance between the two extremes 
and, therefore, they will not miss
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this historical opportunity of involv­
ing the people in the amendment of 
iheir own Constitution.

MR. CHAIRMAN: There are no 
amendments to clause 46.

Clause 47 (Amendment of the Seventh 
Schedule)

MR. CHAIRMAN: We will now
take up clause 47.

SHRI H. L. PATWARY; (Mangal- 
doi): I beg tQ move:

Page 14,—
omit lines 20 to 24. (8)

SHRI SOMNATH CHATTERJEE: 
I  beg to move:

Page 14,—
after line 19, insert—

*(iia) for entry 3, the following 
entry shall be substituted, name­
ly :— i •-
“3. Administration of justice; 

constitution and organisation of all 
courts, except the Supreme Court 
and the High Court; Officers and 
Servants of the High Court; pro­
cedure in rent and revenue courts; 
fees taken in all courts except the 
Supreme oCurt.'”  (26)
Page 14,—

for lines 32 to 38, substitute—

“ (i) entry 11A shall be omitted” .
(27)

SHRI EDUARDO FALEIRO: I
beg to move:

Page 14,—

omit line 40 to 42. (103)

SHRI P. K. DEO: I beg to move: 
Page 14,—

omit lines 23 to 27. (152)

Page 1 4 ,-
omit line 39. (153)

SHRI R. VENKATARAMAN; I  
beg to move:

Page 14,—
omit lines 20 to 27. (167)

Page 14,—
omit lines 39 to 42. (168)

SHRI G. M. BANATWALLA 
(Ponnani): I beg to move:

Page 14,—
after line 31, insert—
“ (i) entry 3 shall be omitted’ '  
(180)

SHRI HARI VISHNU KAMATH: I 
beg to move:

Page 14, line 42,—
add at the end—
“ •.technical education, medical 

education” (360)

SHRI G. NARSIMHA REDDY: 1
beg to move:

Page 14,—
after line 42, insert—

“25A. Education, including Uni­
versities, subject to the provisions 
of entries 63, 64, 65 and 66 of List 
I and entry 25 of List III” . (370)

SHRI V. ARUNACHALAM ALIAS 
‘ALADi ARUNA’ : I beg to move:

Page 14, lines 22 t0 24,—

omit “subject to the provisions 
of entries 63, 64, 65 and 66 of List 
I and entry 25 of List III;”  (378)
SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN: I have called 
all the amendments in the list. 
The rules are that if a similar 
amendment is moved, before your 
amendment has come serially, I do 
not call you to move your amend­
ment. This is the rule, and we have 
been following it.
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m u  ( t o f v n ) : e im ftr
WT* 'TT tftftSPT 

t o t  348 ftpTT pm- | i v rrv A
*PC *PT VaRTT eft

?

MB. CHAIRMAN: It does not shut 
you out from speaking. That is also 
provided in the rules. I thought you 
knew it.

trgro x ^ e  qa^TrV (*T7i^rf): 
*T^T f̂ T̂ TT m -
n fip r iw *  ttss? 

far^- 2RT^^-fbirr vfT f̂vficnr m*rc
*nrr t , ^ r̂-T fa^ar v * n | (i
Vf «[tv n $  ft n,r s n t i r  tor f̂ -̂ rr
| I $  tjwfr? q;Trrr g ft: srer 
?r??r f̂ TWT rr^f;f?r *r
TST 5FT, ^  STlt <?l£f 'TTfafeW
*  %, m t ^fmf if ^
ERtrr SPTT!* % fat? f̂cT̂ TfT T5RT
^ » n  i $  fa*fr iftnr qfr ?fNn f^n%  
% f̂ rrr ^  sw ier  ?rm  g i 

t f w r
5TFRTT <

t o  tffoff ^ 3̂TT t  t  fWflUT 3TR% 
t  i t t o * * r >  ^r?rr g  t
ftrcrr 3fR% | j srrt |*r % 26 *rrsr 
fTE^sfT ?!$¥, 5r*T%«Wr«W ^Ttf 
5̂ 5% srfc 3*r % w r qftr- 

I  »
flff, T O  SRI ?TC*T t  ¥R5(crT g 
f m r  sfrt *r*rwf sr % f*rcr
ift  srr*r | i . . .  («*nnrr*r). . .  
Sw | i
3FKTT *n£f spf VKX
<S^%sh  gft | ^fterer?r
t  f a  f w r  *f> s r w f f  ^  $  w r  

srm i sftqwieSfor *p*t^
i t  WffrXn I  ^

|  f a  ftrarr v t  *PW?fF $f tht
m *  i ^rrO  <n?ff 
vw  v t  vFzvzftntr ?rfr 
% tor ^  srararrt ir m  f v  

T̂tf?r zft ^  I  f*P f  ? ff  *R $*- 
faf^TT sr^TT «ftT ^  ^T
^  sttcN^t * t ?%r $  i t o  
ijw ?rr  ̂25ftTri*r fifcr t f ^ r J f

w.? t ?iht |  fV. fw srr wfr p #  
g^fr if vtsrt ^rf^rj i 
% 57^  q^^TT 3rlT cfT̂ R
?t wtxt 1 1 12 2
vtW Fv  crgt «rnr if 1 frrsr n  
^  ^  «fiT <rer % vfi»r *ft
^ 1 ^ r  % ^  rfwf
s n ^ l -  sfr m  * f f  5fi%, ft; ^ r  *tt 
jf^ ?T r ?r f^^riT fc^T srrqTrr 1 
“̂ FSTfiiaT sfV r̂t ^infV 5R<tt tn«?f 
% saw ? f  sr?r ^ ff%  «fVq^T m  
ft? TC5Tfr sft, % STT'T'H ^ f r  frr 
g » ̂ g rr? fcr  ^^V^Vsr I  1 ««-sr
?n?ft | fsp ?r?.®V | . .
. . .  ) . . .  tffcrcT«r ^Ksff %

| 1 ^ 5 r > ff
fm *  ^?r ^  w i

« ttt ?Tfr I ,
^  *n x  i ( i  | 1

3 *  e r t ff  ?r 3f> srern n¥V ^
?nraft5rT f^ T  | ^  *t*m ?Rjaf^rr 
| 1 sfT̂ rr 1
srtoff ?T ^  ^ r  < e i w  h$  
| 1 5̂r % srftr t o  *f> |,
t o  *pt ^ r  f̂V *pfs%  % |,
f̂r m i w r  f̂t *n$r | ^ftnt

% t  ?R5ft?n % f îtr ^ ih t g 1 
f̂t ^t>t frsfsBTP ^  m u  ^  ^

| , 3T> %W % JTTTT I
^ r  % =rrr«r t  fnra^nT ^  t o t  
^ t t  \ % m  ^  f^
f?ren  ? r w f f  3tt^»
srnr ^r^ftf^TTartsnwtmzgt
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^  «$T 'Tzintrj

<r? s r r w  **rSf^*rrt*re!T*T ffirfcr 
STF?rt I '**lf5n? T̂-FTT spfeife * f t  
srrfar %*rnr *rY< *sr> *rsr?rr % *rw w  
T | r  i  1 srcfer *rr»r s ft f t  $  <t ^ r a r  
* p w  f ,  srv^ %crr vV *$?r ^sr?r 
jpTfiT § 1 ^ ?r% flT *r w r ? n
jfflr ®r  ?r$?r i

«ft mrrTfiT : WT qTTSTtf̂ T
% ?rnr ^  i

sft v r n ^ o  <T3rgrrY : t  f̂cT
*rif?r % ?rrar3ftaT$rf i t s t  
*41 $d t w t  f  1 ?i?r eft

t  1% r̂t * 5  tffa tfto «fto 
triro «n%3Tf ̂ 1 %  
fm z  tf i£*r ^  §r, ^
®cr»f<r *% zm*r f t  vfeiarft 3r 
s f f t ’ 2r f%  fm t
f a r o  ffa T  ^ T fftr , SITT Wf[t f t
sft*frfw  *nrr ^sr sftfsrq i

^r(t^rcr —  s r R f w r  m - 
t  ?ft ftren J ffq T ^ tT ^ rt?  

*TR ̂ PTTT TO  f  W tft qfaft fw a ff
% T| f ,  ^TcHT irnft-

<st£t ferret ft f a r o  
iftorsfi- m f  f t  qftet firere t|  

smr srcr w  Tfr | i #
5F*T W fa  W  !fT ^
fJT T ^r |

“ Bakshi Ghulam Muhammad is the 
greatest person in this country; he 
is greater than Gandhi.”

^ff^5TifTOTct f  1 w a r s  
f t  tot f t  *r*r t$  |  i

ftft q^rnT rft f w  f  
1% ^ f r r r ^ r  w f f f i r

ft srmfire ?r $f 1 < rpr% vft^%
|, |, w^f^fhspr vt
Srft ft m  w*k tT̂ r *tpt Tf^, ot 
*sr v t  <st;t r ^  1 t o  ;»r f  

ftnsrc f t  f f e  s^rm  1
fJJRTT̂ VT «n€TfTrf 3
% *T5?f % TTR5T if 
f w ^  5^f | 1 ^ ^ ? f^ r T 2 r r m r  
??T 5t7T»ff
v t i^i ^  f , r̂ F tr^r
% ®:TT3*r ?T>Rf | I
?rf i t f f W w  | ?Trr^r%
^ n r  i f  ftra rr f t  § 5 ^ , ?!> *rnr 
5frP>r̂ — w N ^ r  29 *f *nr- 
HTf<dll fw w  wn- ?TTFr | —
?h r  wfrf ???  ^  f%
?T^t ^TR t̂— ?RT 'R T ft* ft  ?
«n€Nw 1 2 ^ 2 5  ^ ?r^ rr m & x  
% ^ —?mr «Ftf ^zz %
f% TT *Ft H'sfl' ^ Hfl—
?r  w  fFf% frtT ? Jf
Rwm  w f t  srnr̂ TT ^ftr trfT-
alT,T I

$ Z  ifSTT R fw r
$t ^ r r ^ f t— ?ft ^  ^  ^Efr % ^ p t  j f f f i  1
«TFsr «ft ftra*rrft | —

"Bloody Indians have no place in this 
country”

t o t  ira sre  m  t  ? i f t  m  
fER ^t |  —

Bloody Indians have no place in our 
country

W ^ T  W 5R  *RT | — >HTT tff)-
| ifrt Z t f t m s m  % 1
Within a country, they want more 

countries.

f t *  tit ^  I ,  w ft  
f , fnrrft

?ftl%  %  f̂ TTT, fR T t  
M l  w f ^  JT ^ T T , t ^ T T ^ T T  
% ft?  “ ^ t t ”  f t  
nitffait t  1 vfim  ^ft^mr'V
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Tranftfir
$  • f* * ’ ^Gtsforr

fft tfteT *f?r fT  *ppft %Pft 
v t  ijjpf ptr  W»T

f  irtr ^r5nn*r ^  fip^ t t  
src>ft f[ i f̂aftrar itttt »rt®<£t 3ft 
vpt f r t c t  9n rnr $  p n t t f i n r r ^ c H  
Ttf^r ft % %tt* r̂tft grwr % u toit 
* i t  ^ f ts n T ft ft fa s n p T  v t w w i |  1

iprrt ft?rc urtTRsft *rrf ft 
wrt f t  f t f t  3TRT «ft—

mfl ft ftr final %nit*T f t f ,  
s f t t  f*P t ^ r  ^ 'w w  $ t * r t  1 3w r 
unsfhT  t ^  * ^ *n s  * f t  t o t  ^
| fa  firerr ^ iftr ftor 
$sft ft t i f t r a n ^  ft
«ft, 1 9 7 6  Sf VFWS^a 
* f t r  SRT f i R  ^ T W  ^TT
=gr̂ % | 1 ^  ^?r ^t ^ t  i^rfnr
t -  3ft * f t  =zrf¥cT WPT W t ^TT ^  , 
<rcft fo r  ft 3*r % Hû 4 «ii^< 
VTWham ^ft^TR frt fr  
I  I f ^ r ’ETR- ^ T T  »m ft yl~ HT^1*MT 
qR?t f — $  * f t  3fTT5TT i  w k  f t  * f t  
'd l̂+l ftPPTT I?— ^f+'l *PTT ft 
fRTTT S T9^R  5T50T ^  e^TT , 
?ft f ^  <ft»T $*T *>  WT * | f t  I
w t y+ivi gft ft ^ t  *rr— *ra?r
ITcT *Ft *fcT *TFff I IR IT *  3ft 
i f a  «wTm 9ft — tift s W t  11 
HFT f*RT *>I<VI f t  i n f t  < rfs # v  
% fwmw, wm ?ft vrf
%mt ftvardvnr * a f t  % fa r*  ?ft

f t f iR  ssr % wt*  a ft 
Prnvrr *rf*RT s fa  ^W>K *rf*RT—  
VRIHWl^T |) <RT ^  flfTOft JpT
?rff i

UR. CHAIRMAN: I think that is 
a good point on which you can con- 
doda.

«rt qwo^wo «nwrft : *  *& t
**&  vta  t^t 5 i ?rr ft 
ftiSTT ^ t  *nn i? ff ^  f t  T f tn t  i s rn  
wrt ^  ^ 2 C T * F t« r re r
«fte>*rnft f f t f t ,  « ip , t  q m  f f t f t ,  ?ft 
^  iftK f w r  * j t t  «rcr ^ t  % ^tf^ro[ i 
3 R  « rrr  T rn rfkv  # * r rT  w»rft | ,  ?ft 
%f*&R STRfTV k r  f  f t ?  
JTFTfr  ̂ ^TfT ST̂ f f  I 3R1 T̂Tft
vt^topPT % ^rrf^fr «rnr ^ * p t  
srnTf^r #JTR VTft f  ?ft ^  TT6?  SFt 
^  ^  ft iraft % ^  *rPT f w r  ?pt 
m v ft  ft t4t i

MR. CHAIRMAN: I think you
please conclude now.

SHRI P. VENKATASUBBAIAH: 
Madam, he is making very good 
points.

MR. CHAIRMAN: There are many 
more good points which many other 
hon. Members would like to make.

«jt qwo qsr® «ft?r
?r*R srh stfisnr i m t  ^  g?nrT 
*T|ft f  i
MR. CHAIRMAN: Please leave

some points to others also.

*ft qw° VF0 ^iwrft : ft̂ T f 
JJ? |fsp f W  W\ ? !W ff^ ftT a ft 

?TT^ftsif?r > ^ r  
f  ftf^r sror 5r ? ^ f% ;|ar«;nT

f i  ftn  q sm  tfr zi% | ft? «ft «rfar 
w m  %wn <(ft«ft7 I 'm
Sft n r  qftifts * t r  *f i t  
^rr w(: f  ?ft nr w w  *ift w

(«rft«¥ife) fWH ft «fht ^  
w* tw if iftr f̂t nftift1*?
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t ,  *  ?r ?TTq, « R 5TT TRT %

sR w rw  i
i f
<J7 VTTTrir, ?ft «JjHdT m  Vt
P ^ c ff F TST% % f̂ Ttr W fT TT?T
■WV I

MR. CHAIRMAN: Please conclude, 
Patwaryji. You are supposed to 
speak on this amendment and -iot on 
referendum. It is over, you please 
confine yourself and conclude now.

«ft î ero x^to Md^Rl sqrnr v?, 
?fetT f o  Jpnr gfr Tpvg'fc %, 3*T Tt 
3RrfT Mlif wrk T̂PT ff,
% TT€f 5ft7:
qrcff % ?fnr r «rnr £ 1 T *rf? rr
ifTT *rt tTtrf^ qfr *tpt #  1
MR. CHAIRMAN: They will be 

speaking on behalf of their Party. 
You please now conclude

sft trsro ir t̂o «rarsrrTV: srsr ?pt7t sft 
W  I , ?tn v *  *r tftfaxir 
fa  ^  m*r ^  trifrif? % ww
f ,  CNdPR 9T3PT, ?TRT WFT 
*rm  1 1 rff % fafsr vhft sft k srresrT 

f% t  Sfrf **fr*r<
®PT I W  *T  i f r  t r ifs if?  ft, 3*T *n
5  f̂ nctsr t o f  jf i vr ^ t r  
% % r  Sr̂  qfajfe; vr irnr j t r  m  
tftr sm T iTirsrSra: ^ rw  % m ,  <?*r>
*  u r o r q ^ a r g i  *rtft i m  fM rr^ r
t  1
MR. CHAIRMAN: Mr. Somnath

Chatterjee.

« ft T W IL IT  V W lfT  (fl% iT5T  ) : 
*RT WT %m I . . («WWTW). . 
*TO 5TT*T *ft trjfyqr % «T«r

*fr jftw  t  1 *rnr fprrlr *fr, 
arPKftfc f? rr  & ft  $ , Mfrr 

W R  ^  j i m f r f  i

MR. CHAIRMAN: Please resume 
your seat. I am going by turn. 
You will be called later.

SHRI SAUGATA ROY: His name 
is breaketed with Mr. Patwary.

MR. CHAIRMAN: I know that I 
do not want to be briefed by you.

SHRI SAUGATA ROY: There is 
nothing wrong in that.

MR. CHAIRMAN: Mr. Somnath
Chatterjee is being called. You will 
get your chance later.

SHRI SOMNATH CHATTERJEE:
My amendment is for restoration to 
the State List of what was previously 
clause 3, item 3—that is administra­
tion of justice. That is restoration 
of the pre-42nd Amendment position. 
I do not know why the govern­
ment___

MR. CHAIRMAN: I request hon. 
Members to listen to the Member who 
is speaking. Kindly let there be less 
noise in the House.

SHRI C. N. VISVANATHAN 
(Tiruppattur): Madam Chairman,
what is going on there?

15.00 hrs.

MR. CHAIRMAN: Mr. Patwary. 
will you please resume your seat? 
I am very sorry at this. If you wish 
to be congratulated, do it in the 
Central Hall. Mr. Chatterjee.

SHRI SOMNATH CHATTERJEE: 
Madam, Chairman, you are aware that 
the Fortysecond Amendment Bill was 
a calculated attempt t0 denigrate the 
judiciary and a deliberate attempt 
was made to concentrate the powers 
in the hands of the Central. And 
evenwith regard to judiciary, fhere 
was an amendment to Article 312 of 
the Constitution regarding formation 
of an all-India Judicial Service.

But, Madam, so far as we am 
aware, the Government has taken a 
decision that in view o f the justified 
attitude of the different State Gov­
ernments including the Janata Gov-
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•emments in various States, they don’t 
want the All-India Judicial Service. 
Therefore, there should not be any 
attempt to formulate or form the 
all-India Judicial Service. It is 
found apart from other things to 
impinge on the rights of the State 
Governments. Although it is bound 
to remain a deadietter, why should 
Central Government keep it to it- 
.self the vestiges so that the draconic 
Fortysecond Amendment will con­
tinue and stultify the proper func­
tioning of the judiciary, if I may say 
so, if it is going to be amended. 

'Therefore, I am opposing this amend­
ment. I request the Law Minister 
to restore the Pre-Forty-second 
Amendment position so far as this 
.item 11(a) and my amendment to 
Item 26 is concerned.

Now, I must express our happiness 
that from List 1, Item No. 2(a) is be­
ing deleted. It has been agreed in 
all quarter* and this was one of 
the apprehensions that an attempt 
was made to deploy the para military 
forces from thc Centre t0 really bring 
different States under control. Now 
that is boing obliterated. This shows 
that that was a part of the fabric of 
the federal structure in this country.

This game was & nefarious object 
to concentrate all powers in the 
hands of the Centre. It was a dream 
that one person will continue in this 
country to rule for ever and, there­
fore, the progeny will continue to 
hold the banner. But the people 
o f  this country have shattered their 
dream and I hope not only this 
House but also the people of this 
•country will remain always alert so 
that the people are never able to 
come back again in power in this 
country and thereby mutilitate the 
Constitution again, and then destory 
the very federal structure, even the 
quasi-federal structural of this 
country. My hon. friends have also 
proposed an amendment, a conse­
quential amendment of 27. That is 
for  the omission of entry 11A from 
.the Concurrent List which relates to 
the administration of justice.

Before I conclude I a™ happy also 
that education is being sent back to

the State List where it should belong 
properly. I do not know if Mr. 
Patwary hag been chosen as the 
spokesman of the Janata party. 
After hearing his speech, I am much 
more convinced that education will 
come back from Central List to the 
State List. Now the position is this. 
There is an attempt to impose Hindi 
language in different States. It is for 
good reason but that is creating resis­
tance. Even those people who are 
willing to learn the language, because 
of the feeling of imposition, that is 
being created in this country, have 
naturally this resistance. The resis­
tance is naturally in all parts of the 
country.

Madam, we are opposed to any 
such control. After all you have to 
understand the rudiments of Hindi. 
There are people who are willing to 
learn. But, if you try to impose any­
thing 0n anybody, naturally, they 
foel that it is a calculated attempt 
to impose hegemony or rule on 
particular people for speaking a 
particular language. That is bound 
to be resisted. Therefore, apart from 
education, one of the very minimum 
things that the Slate Governments 
have to do, the very important 
thing to do, is to see that education 
gets a separate place and it has a 
separate culture also.

Therefore, you must allow them to 
have their fulfilment in their own 
way. May I ask my hon’ble friends 
in the Janata Party who are found 
today in the similar fashion when I 
used to hear table thumping during 
the days of Forty-second amendment 
or during the days of Emergency 
when they were supporting without 
hearing the great leader, the similar 
table thumping will not help you. 
Please consider whether the Central 
Government has been able to deliver 
the goods to the people of this coun­
try. Whatever power you have, have 
you used if for the good of the people. 
Thirty years of Central hegemony has 
it helped in uplifting the condition of 
the people of this country or more 
and more people have gone below the 
poverty line? Further, are you able
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to control your Central institutions? 
What is happening to Jawahar Lal 
Nehru university? What is happen­
ing to the other universities? There­
fore, I do not want to enter into any 
controversy. (Interruptions).

This is a matter which should be 
decided by mutual discussion and ne­
gotiation and on good feelings. There 
is no reason to have any confrontation 
on this delicate question. Nor do 1 
want to raise it. So, I am appealing 
to the Janata party members that 
when Government has come forward 
with this proposal to send back edu­
cation to the State List they will ac­
cept it because there is a feeling among 
large sections of the people in this 
country that that was taken from the 
Central list or the Concurrent List 
with the object of imposing a particu­
lar type of educational policy to suit 
some people or those people in power 
who have the least regard for either 
democracy or parliamentary system of 
government of even any decent sense 
of society in this country. Therefore, 
we are thankful to the government 
that they have suggested bringing it 
back to the State List and I request 
the hon’ble Minister and the ruling 
party to accept my amendment which 
will restore administration of justice to 
its proper place.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): Madam Chairman, I 
will be very brief. I would like to 
seek a clarification through my am­
endment No. 360 List 45. The House 
will see that in the Bill before the 
House Clause 47 sub-clause (b) (iii) 
the amendment sought to be inserted 
now is:

“After entry 10, the following 
entry shall be inserted, namely:— 

“Education, including universi­
ties, subject to the provisions of 
entries 63, 64, 65 and 66 0f  List I 
and entry 25 of List III" ;

Now please turn to page 42 of this 
Bill. On page 42, entry 25 of List Ill- 
Concurrent List reads as follows: 

"Education, including technical 
education, medical education and

universities, subject to the provi­
sions of entries 68, 64, 65 and 66 o f 
List I! vocational and technical train­
ing of labour.”
Coming to the Concurrent List, you 

have entry 25 at the bottom of the 
page which we are seeking to amend. 
You have Vocational and technical 
training of labour’ . Now, if you com- 
pare it with the existing entry 25, in 
the concurrent list, there are two sub­
jects which are omitted. This is 
somewhat of a lacuna, and I would like 
to see some light in this darkness, and 
so I want to include technical 
education and medical education. This 
should be included along with Voca­
tional and technical training of labour. 
I am sure the House will agree to this 
amendment. I place this amendment 
for the earnest consideration 0f the 
House. Otherwise there will be a la­
cuna. Otherwise I don’t know where 
it is sought to be included—technical 
education and medical education. I 
hope the hon. Minister will accept 
the amendment of mine.

SHRI P. VENKATASUBBAIAH 
(Nandyal): Madam Chairman, with 
regard to the exclusion of the subject 
Forest and Education from the con­
current list, to be included in the 
State List, I may say, we are totally 
opposed to this exclusion from the 
Concurrent List and inclusion in the 
State List.

Madam Chairman, I may say that 
our country is haying different cul­
tures, languages and religions, but 
there is an inherent unity in diversity. 
From Kashmir to Kanyakumari every 
one is considered to be an honourable 
citizen of this country. The only 
thing uniting all citizens of the coun­
try is Education, wherever they may 
be living, in any part of the country. 
They are all part and parcel of the 
country.

But, unfortunately, in this country* 
certain positions are taken by certain 
sections of people. One is Anti-Hindi. 
Another is Anti-English. We don't 
find Pro-Hindi or Pro-regional langu­
age or the mother tongue. It is un*
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fortunate that certain parties have de­
veloped a sort of vested interest in 
preaching their political philosophy 
based on the question of language.

We are wedded to the three langu­
age formula. It is as per the larger 
interests of the country that we should 
adhere to this principle so that the 
country may remain in tact. At one 
time, this subject ‘Education’ became 
a very controversial subject. Many 
commissions were set up. We have had 
experiments with educational poli­
cies. The result is, our people and 
posterity are going to suffer for a long 
time to come.

One great leader has once remark­
ed like this. He said that a time may 
come when an Indian, if he wants to 
speak to another Indian, may have to 
speak only through the help of an 
interpreter. This should not happen 
in this country. We should uphold 
the sovereignty and integrity of the 
country. Education has been placed 
in the Concurrent List. It has not 
been put in the Union List, it is in 
the Concurrent list. We are neither 
unitary nor federal. We are quasi- 
federal as per the constitution that 
we have enacted. We started with 
the concept of a unitary form of Gov­
ernment when we worked under the 
Government of India Act pf 1935. 
When the Constitution was framed, it 
was an extension of the Government 
of India Act, 1935 and the founding 
fathers thought it suitable that this 
country should be a quasi-fcderal sys­
tem of Government. Some political 
parties have preached the philosophy 
of nationalities. They said that this 
country does not constitute a singular 
nation, but it is composed of differ­
ent nationalities and different inde­
pendent States This is their philo­
sophy. The quit India movement was 
launched in this country in 1942; I 
know a particular party had been ad­
vocating this thesis of different natio­
nalities and various sovereign inde­
pendent States in this country. We 
do not subscribe to this philosophy.

2544 L.S.—4.

SHRI SAMAR MUKHERJEE: Dis­
tortion of facts.

SHRI P. VENKATASUBBAIAH • I 
would further go to say that those 
people have no loyalty towards the 
integrity and sovereignty of this coun­
try; their loyalty is extra-territorial.

In this context, I would like to re­
mind the hon. House that if the Edu­
cation is taken away to the State List 
the presence of Dr. Chunder will be­
come irrelevant in this House.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN­
DER): Was it irrelevant when Mau- 
lana Abul Kalam Azad was present 
here?

SHRI P. VENKATASUBBAIAH: I 
only plead that we should consider 
this matter very carefully in the in­
terest of the country and unity of the 
country. We have adopted Hindi as 
our official language, but that does not 
mean that Hindi has to be imposed on 
us. We have t0 learn it and adopt 
it. There are many parts of the coun­
try, where they have accepted this 
formula of Hindi ultimately becoming 
the official language, but the trouble 
comes when the Hindi fanatics try to 
impose it on the unwilling people. So 
is the case with the other people. I 
will reiterate my stand that educa­
tion for the welfare of this country, 
for the integrity and sovereignty of 
this country should remain on the 
Concurrent List-----(Interruptions)

Coming to the forests, I also plead 
that forests should be placed in the 
Concurrent List. We know what havoc 
has been caused by denuding our for­
ests. Recently, I had the occasion to 
read two articles under the caption 
of the Himalayan Blunder, which in­
dicated how the Himalayan forests 
are being denuded. In order to save 
this country from the ravages of floods 
and in ord°r to develop the forest 
wealth, it is extremely necessary that
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forests should be brought in the con­
current List. Being in the Concurrent 
List does not mean that it is the exclu­
sive prerogative of the Union, the 
State Governments have also to play 
an important role in these matters. 
There has to be a coordination bet­
ween the State Governments and the 
Central Government in the matter of 
administering the subject in the Con­
current List. At one time, we had 
pleaded that major irrigation should 
b e  in the Concurrent List. We know, 
how many water disputes have been 
there much to the detriment of the 
advancement of the country. It is, 
therefore, in the national interest that 
these two subjects must be allowed 
to be included in the Concurrent List.

sfV tt*t W fivnrr (T^nrg’T ) :

wumfd $  STN STTflKt $
far *tpt t o  srf*rr f o r  i
3ft m m  8 300 ft i H

=arrpT ^ rw ff
nn*nn foror *re

5f^T«n- f% ftrcrr * m t f f  *r 
vJwt TnfNr 11 strc

si^r *r m : u»n*wi
^ tt ^ trt ^ ttt

JTprfMF f w p  *rr «r srnr % 
i sqr̂ r *r?r jetton

ifTT % WTTWf Kn^TWr T̂T STR
t i  =irr̂ r t % f w r  vnnrcfT

*r x f  i

p x t  WTfT 3  T̂|?TT §—
«tn s t o  eftfaqr %  ftref r «nrc *nr- 
amf ^  arr $ w r

im sra  go?  sttc w r fc
?TRWntf faRTTv

«rrc 1 ftwr
m k  *r «pr *pth ^rrf^,

«pt t r t  1 ftwrr m *

# £  ffaq-TT | fSRT % fv  ^
9̂T vfit fVrcrr r

15.22 hn.

[M r. S peaker in  the Chair].
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W l

SHRI EDUARDO FALEIRO: Sir,
the arguments against retaining Edu­
cation in the Concurrent List advanc­
ed in the brilliant speech made by 
our colleague, Sljri Somnath Chatter- 
jec, have nothing to do with educa­
tion as such, if I may say so, with ut­
most deference. They were political 
arguments. There are mainly two as­
pects to these arguments. Firstly, it 
is said that if education is maintained 
in the Concurrent List, State autono­
my will be affected. This has nothing 
to d0 with education. Secondly, it is 
said that if the State list does not 
contain education and if it is maintain­
ed in concurrent list, there is a fear 
in the Southern States that the Hindi 
language policy will be forcibly im­
posed on them without their consent. 
The reply to these arguments is, by 
putting Education in the Concurrent 
List, it does not mean taking away 
Education altogether from the sphere 
of the States. Concurrent list gives 
merely enabling power. The Centra
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will intervene only in certain matters 
and fQx. good cause. The administra­
tion on this sphere will be with the 
States and in most aspects, the States 
will have control over education. I 
maintain that the .general policy on 
education has got to be with the Cen­
tre in view of the imbalances which 
exist in the country between back­
ward and other areas. In view of the 
educated unemployment on the one 
hand and the great illiteracy on the 
other, it is necessary that adequate 
funds should be made available for 
Education, which is possible only by 
keeping Education in the concurrent 
list. Overall control also can be exer­
cised only then. So many resolutions 
are passed. All States come together 
and pass resolutions in Delhi. But 
very few States implement them. This 
handicap can be solved only if edu­
cation is maintained in the Concur­
rent List. Apparently there is a 
pledge of the Janata Party in the 
Manifesto, which was being circulated 
just now to have Education in the 
State List. (Interruptions). I sub­
mit that the broaded national inter­
ests should prevail. There is abso­
lute consensus among educationists 
that Education should be in the Con­
current List. For example, I come 
from the tiny backward territory of 
Goa where there is need to have a 
Central University. The Central Gov­
ernment have approved a university 
for Goa. There have been two semi­
nars in which eminent educationists 
have participated. All of them have 
said that the best thing is to have a 
Central University which will deal 
with specified subjects not available 
in the neighbouring States such as 
mining, oceanography and such other 
subjects. Because of political inter­
ests and for having their own control 
over it, the State Government may 
like it to be a State University. But 
our territory has no financial resour­
ces to set up a university for subjects 
such as I mentioned. The State Uni­
versity \ifll just be a replica ot the

universities in neighbouring States of 
Karnataka and Maharashtra. It will 
increase educated unemployment, 
create duplication and will maximise 
the problem and will lead to nothing. 
For all these reasons and many more, 
education must remain in the Concur­
rent List.

MR. SPEAKER: Shri Deo.

SHKX SAUGATA ROY: I have given 
amendments Nos. I ll and 112.

MR. SPEAKER: They are covered 
by earlier amendments.

SHRI SAUGATA ROY; But we can 
speak. Everyone has spoken. If the 
amendments are common, they can­
not move the amendments. But they 
can speak. All right. Let him speak.

SHRI P. K. DEO (Kalahandi): 1 
have moved amendment Nos. 152 and 
153. The effect of these amendments 
is that forests should be in the Con­
current List. As a result of the Forty- 
second Amendment the subjects of 
forests and jjrotection of wild animals 
and birds were incorporation as Entry 
Nos. 7A and 7B in the Seventh Sche­
dule of the Constitution.

in this regard I beg to submit that 
preservation of forests is a national 
problem. As early as 1952 the First 
Lok Sabfcja adopted the National For­
est Policy. In the course of 25 years 
we have seen that the result has been 
opposite. There has been large-scale 
denudation qf forests, indiscriminate 
cutting ot trees, which has resulted in 
unprecedented floods. There is no 
uniforn: law, there is no determination 
on the part of the authorities who are 
in charge to preserve the forests.

So, I beg to submit that as a result 
of 25 years of experience we And that 
absolutely no scientific policy is being 
followed, rather, a colonial policy ii 
being followed to expoit the forest re­
sources only for the sake of revenue.
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Forests are auctioned to the contrac­
tors and like the Juggernaut they 
enter the forest and completely des­
troy it. They bring ecological and 
environmental problems, they reduce 
rainfall, they bring soil erosion, they 
bring desert conditions.

In this regard, the other day there 
was a seminar by the Himalaya Seva 
Sangh on this subject, and my leamed- 
friend Shri Bahuguna said there:

“Here, erosion in the catchment 
area is 150 acre feet of soil per 100 
sq. miles, whereas in the catchment 
area of the Columbia river, the rate 
of erosion is only one acre foot of 
soil per 100 sq. miles. Figures for 
some of the other rivers are as fol­
lows:

Beas

Ravi

Yamuna

Kosi

400 acrc feet 

400 „  „

400 ,, „

500 „  „
"You can imagine what the life 

expectancy of our huge dams could 
be? How many years it would be 
before they were silted up? The 

question of soil erosion is a for. 
midable question before us.

“ Every year some six crores tons 
of soil is being washed away into 
the sea. The loss must come to 
about Rs. 7000 crores in the form of 
nitrogen, potash and phosphates.”

In the same Seminar, in his Vale­
dictory Address, Shri Barnala estima­
ted that the forests occupy barely 74.5 
million hectares which is about 22.7 
per cent of the total geographical 
area of the country. According to 
the Forest Policy which we adopted, 
we must have 33 per cent of the coun­
try covered by forests, but even this
22.7 per cent mentioned by Shri Bar­
nala is an over-estimate, and experts 
*ay that it will not be more than 11 
per cent. Similar figures f0r some

important developed countries like 
Japan, USSR and USA are 69 per cent, 
41 per cent and 32 per cent respective­
ly. This clearly brings out the ob­
vious fact that we are far: behind
many countries of the world in this 
regard. This is the gist 0f the speech 
of Shri Barnala.

I feel that before we have a food 
famine, we will be very soon fac­
ing a firewood famine. So, there 
should be a national perspective to 
this forest problem, and a national 
policy should be evolved which will 
be implemented by all the States uni­
formly.

The other day there was a debate 
on floods here, and we came to learn 
that there is an annual loss of Rs. 200 
crores due to the ravages of floods. 
The Wild Life Preservation Society 
of India passed a resolution on the 
19th of this month requesting the 
Government to have second thoughts 
in this matter and to put forestry in 
the Concurrent List. As I happen to 
be the President of the Society for 
Delhi, I thought it my duty to bring 
this to the notice of the House. In 
this regard, the Centre cannot abdicate 
its responsibility. So, it should con­
tinue to be in the Concurrent List. 
For such a simple amendment, I do 
not think any persuasion would be 
required. As it cuts across all party 
lies, I would appeal to the conscience 
of the Members and I would com­
mend it for the acceptance of the 
House.

SHRI G. M. BANATWALLA: The
Sermon on the Mount says that you 
cannot serve both God and Mammon 
at the same time. Similarly, our 
hon. Law Minister, Shri Shanti Bhu- 
shan, cannot love rule of law and 
still have attachment and affection 
for the concept of preventive deten­
tion at the same time.

It is most unfortunate that legisla­
tion for preventive detention is a 
matter of normal peace time legisla­
tion, and not only the Centre but the 
States also have the pow er....
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SHRI KANWAR LAL GUPTA 
(Delhi Sadar): We are not discussing 
preventive detention now.

SHRI G. M. BANATWALLA; I have 
never abused the time of the House.

MR. SPEAKER: I agree with you.

SHRI G. M. BANATWALLA: It is 
rather unfortunate that both the Cen­
tre and the States also have the po­
wer to enact legislation for pitven- 
tive detention. Of course, 1 am in 
total opposition to the concept of pre­
ventive detention. I have already said 
that it should go lock, stock and bar­
rel. I have already moved an amend­
ment for that particular puropse to 
the relevant clause. But, in view of 
the fact that the hon. Minister sticks 
to his concept of preventive deten­
tion, an alternative is being suggested 
by my present amendment, No. 180, 
where I suggest that the power to 
enact any legislation for preventive 
detention should not rest with the 
States and, therefore, it should not be 
the Concurrent List. It should be 
solely and completely in the Central 
List. This, however, does not imply 
that 1 am making any compromise 
with this principle of preventive de­
tention, to which my opposition is 
total. But, jf that position is not 
acceptable to the Treasury Benches, 
then I have made an alternative sug­
gestion in my amendment No. 180, 
the purport of which is to see that 
the power and authority to legislate 
for preventive detention rests only 
with the Centre and not with the 
States. The matter has been so long 
debated, that I need not take the time 
of the House repeating them. I hope 
that this appeal will be heard by the 
Treasury Benches.

SHRI G. NARSIMHA REDDY: Sir,
I have moved two amendments to 
keep education and forests in the 
Concurrent List. I would not like to 
take much time, because the other 
colleagues have already spoken about 
it. I would restrict myself to forests,

because I come from a district which 
has a lot of forests. Therefore, I 
would like to explain the position 
from my practical experience.

As the hon. Member, Shri Deo, has 
mentioned, according to the forest po­
licy of the Government of India, 33 
per cent of the land is supposed to 
be covered by forests. But today it 
is only 22 per cent. I would further 
like to inform Shri P. K. Deo and 
other friends that out of the ' entire 
land only 22 per cent are reserved 
for forests. 1 hope the hon. Minister 
ol Agriculture and Forests will ag­
ree with me when I say that the 
existing forests would not be even 
20 per cent, because the trees of the 
forests are being fell indiscriminate­
ly. Most of the State Governments 
give one reason for this indiscrimi­
nate felling of trees by the people, 
with which I do not agree at all.

I have my own objections to it. It 
is becausc in the tribal areas and in 
other areas wherever the Govern­
ment says that the felling of forests 
by the people is there, it is only a 
tribal person here and there who 
may be doing it. But the State Gov­
ernments have forgotten and the Gov­
ernment of India has not cared to 
learn that today there is a competi­
tion in the States for felling the 
forests. I would say that the com­
petition is between one Conservator 
of Forests and another Conservator 
of Forests because the State Govern­
ments have given targets to the 
Forest Officers that they must get 
this much of revenue. When the 
State Government wants revenue, 
there is a competition between one 
Conservator of Forests and another 
Conservator of Forests in felling the 
maximum forests in the State. Once 
we are moving with that great speed 
in the matter of felling the forests 
and there is a competition between 
one Conservator of Forests and an­
other Conservator of Forests and if  
we completely give the subject o f 
“Forests" to the State Governments,
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I am very sure that within 10 to 15 
years, you will not find any forest 
and, thereby, all your agricultural 
works, major and minor irrigation 
works, and all that will cease to func­
tion. Therefore, we are now for a 
very dangerous situation which is 
going to come in our country.

I would request the hon. Minister 
of Agriculture to inform him or to 
tell him the actual facts because we 
know that our Law Minister is an 
expert on Constitution, as I have al­
ready said, in the four walls of the 
Supreme Court. He is not aware of 
this problem. So, I would request 
all the Ministers who have the know­
ledge of forests in their own areas to 
impress upon him that this is not 

meant for just t0 remove certain clau­
ses because they were in the Forty- 
Second Amendment Act. That, should 
not be the approach. Therefore, I 
would say it is not a pill for the 
hon. Minister to throw away but it 
is a beautiful paper wrapper, as per 
the Law Minister, which should be 
retained.

•SHRI V. ARUNACHALAM ALIAS 
‘ALADI ARUNA’ (Tirunelveli): Hon. 
Mr. Speaker, Sir, I rise to say a few 
words of commendation on the ConstiJ 
tution Amendment Bill which has 
been introduced by our hon. Minister 
of Law.

The hon. Minister of Law has ful­
filled the aspirations of the people of 
our country by restoring Education 
to its rightful place in the State List.
I am duty bound to convey to him the 
heart-felt gratitude of 5 crores of 
Tamil People whose cherished dream 
has become a reality by this laudable 
effort of our hon. Minister of Law.

This insidious effort to take Educa­
tion away from the State List and 
incorporate it in the concurrent List 
is not a thing of today or yesterday.

It has been a ceaseless endeavour ini­
tiated by interested people even be­
fore 1935. The people who are im­
bued with the idea of inserting Edu­
cation in the Concurrent List, which 
would enable the Centre to have its 
sway over education too, forget that 
India is a mosaic of manifold tradi­
tions, varying cultures and different 
languages. It is not an exaggeration 
to say that the people talking a parti­
cular language have even their own 
civilisation. The States inhabited by 
people speaking different languages 
are in fact bigger than sovereign na­
tions in Europe, independent countries 
in West Asia and South-east Asia. 
That is why India is known as a sub­
continent.

In the Government of India Act, 
1935, Education was put in the State's 
sphere of activities. After indepen­
dence, the framers of the constitution 
of free India tried to put Education 
in the Concurrent List, which in 
other words meant Centre's interfe­
rence in educational matters. But the 
untiring efforts of eminent education­
ists, honoured representatives of the 
people and the people endowed with 
courage of conviction thwarted the 
sly attempt of those entrusted with 
the duty of framing the Constitution.

When Shri Chagla was the Educa­
tion Minister, he started again this 
sinister game. But from Kanyakumari 
to Kashmir the people rose as one 
man in protest against the ethnocen- 
trism. Then there were Congress 
Governments in the States. Excepting 
a few week-kneed States, the other 
States administered by the Congress 
Party opposed the move of the Cong­
ress Government at the Centre. This 
proposal was dropped like a hot cake. 
Shrimati Indira Gandhi, armed with 
Emergency powers, took away Edu­
cation from the State List to the Con­
current List. The Emergency came 
to the rescue of the Centre in bring­
ing Education to the Centre’s sphere.

•The original speech was delivered in Tamil.
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Here, I would like to remind the 
House of the ruse played by Shrimati 
Indira Gandhi. In a public meeting 
in Trivandrum she advanced the spe­
cious plea that she wanted Education 
to be in the Concurrent List in order 
to get her hands strengthened for 
making teaching of English compul­
sory in the recalcitrant northern 
States. She said that she was goaded 
by the sole motive that English teach­
ing should be improved throughout 
the country. If my memory serves 
me right, 1 would like to inform the 
House of her audacious argument in 
one of her public meetings in Luck­
now. She perorated that Education 
should be in the Concurrent List and 
then only the Central Government 
would be able to make teaching of 
Hindi compulsory and universal in 
Southern States, more particularly in 
Tamil Nadu which was anti-Hindi to 
its core. This Jekylj and Hyde game 
of Shrimati Indira Gandhi exposed 
the political chicanery of <he Cong­
ress Party. The All India Anna Dia- 
vida Munnetra Kazhagam is commit­
ted to safeguard the interests of the 
people of Tamil Nadu from such po­
litical deception. The Leader spoke 
in two voices and the led here are 
orchestrating what is desired by their 
political mentor. The people are not 
going to be taken in by this kind of 
political guile.

Today the Janata Government has 
undone the mischief perpetrated on 
the gullible people of India. Edu­
cation comes back to the State List. 
I would like to remind this House 
that the Governments of the States 
spend 25 per cent of their revenues 
on Education. Tamil Nadu spends 
about 200 crores of rupees every yea** 
on Education. Kerala spends 30 per 
cent of its revenues on Education. 
Most of the States allot a minimum 
of 20 per cent of their Budgets for 
Education. The States make such en­
ormous outlays on Education but the 
Centre wants to have a share in the

outcome. If the Centre wants to exer­
cise its right in Education, then it 
will be construed as unwarranted in­
terference ia  the right of the States. 
The argument of the Centre that it 
should have a say in Education does 
not hold ground on any argument.

In the recent Education Ministers 
Conference held in Calcutta, the Edu­
cation Ministers belonging to different 
political parties—Education Ministers 
of Kerala, Andhra Pradesh and Kar­
nataka who belong to the Congress 
Party and the Congress Party (I )— 
unanimously demanded that Educa­
tion should be in the state List. The 
Ministers in the States belonging to 
a political party speak in one voice, 
but the Members of Parliament be­
longing to the same political party 
speak here in a contrary tone. There 
they want Education to be in the State 
List and here these people demand 
the inclusion of Education in the Con­
current List—an excellent example 
of political dichotomy.

I would like to remind th" House 
that my Congress friends from South­
ern States align themselves with anti- 
Hindi protagonists and address them­
selves as the staunch advocates of 
English language. I would like to take 
this opportunity to mention here that 
the imposition of Hindi language on 
non-Hindi speaking people, the im­
position of one culture on others, 
the imposition of traditions on others, 
will not end in political hegemony 
but in national disintegration. Such 
a political conspiracy will not be con­
ducive for national unity and inter 
grity. The pusillanimous attitude of 
a few political leaders from the South 
made it possible for incorporating cer­
tain clauses in the Constitution of 
India, like the clause on Hindi. I hope 
that my Congress friends from South 
will not repeat such grievous errors 
again.

With these words, I extend my 
wholehearted support to this Clause 
which restores Education to its right­
ful place in the State List.
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MR. SPEAKER: Now I have got 
a large number of members who have 
given notices of amendments. But be* 
cause their amendments were not 
moved, they were not called. There 
is no time at all. I appeal to you. 
We have taken a lot of time. There 
is absolutely no time. I appeal to 
you to permit me to go to clause 48.

: m m  Kgtol, %
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MR. SPEAKER: Mr. Ugrasen, if 1 
allow you, 1 will have to allow others. 
Kindly co-operate.

SHRI SHANTI BHUSHAN: All that 
1 would like to say on this clause is 
that it has only been a question as 
to whether a certain subject should 
remain in the State List or should be 
in the Concurrent List. I do not 
think___

r n^tar,

^  wrcr * fte  fa  fa s r t  m
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SHRI SHANTI BHUSHAN: After
all even when a subject is in the Con­
current List, the State Government 
has the executive power in regard to 
that subject. There is not much of 
difference between a subject remain­
ing in the State List or in the Con­
current List that there should be so 
much excitement about it. It is mere­
ly  a matter of arrangement. There­
fore, for a long time a certain policy 
was there in regard to education and 
forests. This was disturbed by the 
42nd Amendment. Therefore, this is 
the proposal that has been made. All 
that I wish to say is that this is not 
a matter on which there need be 
so much excitement.

Clause 48 (Amendment of the Ninth 
Schedule)

SHRI DINEN BHATTACHARYA: I 
beg to move:

Page 15, line 1,— 
for “92 and 130” substiute—

“92, 130 and 133” . (28)

SHRI RAM JETHMALANI (Bom- 
may North-West): i beg to move:

Page 15,—

for clause 48, substitute—

“48. The Ninth Schedule to 
the Constitution shall be omit­
ted.” (286)

SHRI DINEN BHATTACHARYA: 
My amendment is very simple. The 
government amendment js that in the 
Ninth Schedule they are inserting 92 
and 130 and my amendment is that 
it be substituted by “92, 130 and 133” .

In the last Lok Sabha during the 
emergency this law for departmenta­
lisation of Union Accounts was pass­
ed by the then government taking 
advantage of the emergency situation. 
The Comptroller and Auditor-General 
was directly appointed by the Pre­
sident and he was responsible to the 
President himself, but after the pass­
ing of that departmentalisation law, 
they were authorised to have their 
audit in their own departments. So I 
would request the Law Minister to 
kindly have a look into the matter so 
that the whole position in which this 
133 was existing may be included in 
the Ninth Schedule. That is my 
simple amendment.

SHRI RAM JETHMALANI: I had 
moved my amendment because dur­
ing the emergency we had heard the 
deliberations of the Chagla Commit­
tee which was appointed to go into 
the question of examining the consti­
tutional amendments. I believe our 
Law Minister was a party to those
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deliberations and also to the conclu­
sions of that committee.

That Committee had unanimously 
reported and recommended that 9th 
Schedule must go because it original­
ly started as a beneficient piece of 
legislation. It was intended to save 
some statues from being attacked on 
the ground that it violated the right 
to property provision in the Constitu­
tion.

But, soon after the Ninth Schedule 
became an instrument of fraud and 
became a facade and a cloak for des­
truction of the valuable fundamental 
rights But, sir. I am conscious of 
the fact that I cannot muster the re­
quisite majority for my amendment.
I am conscious of the fact that the 
Law Minister himself has gone back 
upon what he said—he was a party 
publicly.

MR. SPEAKER: Then he was n^t 
the Law Minister.

SHRI RAM JZTHMALANI: There­
fore, my amendment remains a me­
thod of recording my protest.

SHRI SHANTl BHUSHAN: Two
points have been made. Mr. Bhatta- 
charyya referred to 133 item in the 
9th Schedule about the Union Ac­
count transfer of Personnel Act. If it 
had been deleted from the Ninth Sche­
dule. :n that case, maintenance of ac­
counts on the basis of certain trans­
fers would become difficult. There­
fore, this entry has not been deleted.

So far as the total deletion of 9th 
Schedule is concerned, I would cer­
tainly say that there is in it Bihar 
Zamindari Act which was struct down 
by the Patna High Court on the ground 
that compensation at different rates 
was given. It was upheld by the Sup­
reme Court. But if it is a total dele­
tion from the Ninth Schedule, cer­
tain acts which have been given effect 
to would be in jeopardy. As a result

these would have been brought back. 
The Zamindaris may come back. That 
is the position.

Clause 49 [Amendment of the Consti. 
tution (Forty-second Amendment) 
Act, 1976]

SHRI HARI VISHNU KAMATH: 
Sir. I rise on a point of order. Kind­
ly see the wording of Clause 49: ‘-In
the Constitution Forty-second Amend­
ment Act, 1976, Sections 18, 19, 21 and 
22 etc., etc. shall be omitted.” There 
is an anomaly here, a variation from 
the language and the wording at the 
previous clauses. The previous Clause 
referred to the Constitution. You will 
see the Short Title and Long Title of 
the Bill—this is a Constitution Forty- 
fifth Amendment Bill. But this is not 
an amendment to the Forty-second 
Constitution Amendment Act. It is 
not to amend the Forty-second Am­
endment Act, because these amend­
ments made by the Forty-second Am­
endment Act have been incorporated 
in the Constitution.

MR. SPEAKER: It has been a part 
of the Act.

SHRI HARI VISHNU KAMATH: 
Therefore, the last clause should also 
have been in regard to the Constitu- 
tion. Why should it not refer ex­
plicitly to articles in the Constitution 
which have been amended by the 
Forty-second Amendment Act? I hope 
you will agree with me.

MR. SPEAKER: I do not say that.
I only appreciate it.

SHRI HARI VISHNU KAMATH: 
Appreciation is one step towards the 
agreement!

MR. SPEAKER: He must have un­
derstood it.

SHRI HARI VISHNU KAMATH: 
What is your ruling?.

MR. SPEAKER; Nov', that you say 
it has become a part of the Constitu- 
tion. A reference should be to the 
Forty-second amendment.
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SHRI HARI VISHNU KAMATH: 
This is a Constitution Amendment 
Bill not a Forty-second Amendment 
Act (Amendment) BilL

SHRI SHANTI BHUSHAN: If you 
make it an act it would mean con­
taining all the provisions for which 
the power is given to Government to 
enforce different provisions at differ­
ent times. But, these are the clauses 
which were never brought there. So 
they never became a part of the Con­
stitution.

SHRI HARI VISHNU KAMATH: 
I will read out difrerent articles of 
the Constitution now which are am­
ended as a consequence of the Forty - 
second Amendment Act. Except the 
second relating to the quorum of the 
House all the other amendments have 
been incorporated in these various 
articles. 1 will read one or two for 
the enlightenment of the Law Minis­
ter.

SHRI SHANTI BHUSHAN: If I may 
intervene and bring it to the notice of 
the hon. Member, Constitution Forty- 
second Amendment Act has clause 2, 
Section 1. It says:

“It shall come into force on such 
and such date as the Central Gov­
ernment may. by notification, in 
the Official Gazette and different 
areas with different provisions of 
the Act.”

Clause 4[) is meant for this. There the 
date for the commencement has not 
been prescribed so far. Therefore it 
has not been brought into force. There 
are some amendments. The result is 
that the amendments have not been 
incorporated.

SHRI HARI VISHNU KAMATH: 
Not all of them.

SHRIMATI PARVATHI KRISH- 
NAN: Sir, I rise on a point of order. 
It is already 4 p.m. and item No. 2 
of the Order Paper reads as under:

“ Shri Ravindra Varma to make 
a statement on the bonus question."

I think we may first hear the Minis­
ter.

MR. SPEAKER: No. No. Let us not 
disturb the trend. It will be made to­
day.

Shri Shyamnandan Mishra—absent. 
Dr. Ramji Singh—absent.

SHRIMATI PARVATHI KRISH- 
NAN: I beg to move:

Page 15, line 4,—

(i) omit 21.
(ii) omit 34. (234)

Clause IA (New)
SHRI SHANKAR DEV; I beg to- 

move:

Page 1,—
after line 7, insert—

*1A. In the Preamble to this 
Constitution, for the words 
“SOVEREIGN SOCIALIST SE­
CULAR DEMOCRATIC RE­
PUBLIC” the words “ SARVO- 
DAYA INTERDEPENDENT 
SOCIALIST SECULAR DE­
MOCRATIC REPUBLIC”, shall 
be substituted.’ (371)
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QR*[ SF73T Tf»TT | ?̂T % ^TT 5TT

^ rrfs rv t ?t?ft^rT
^ T % r  « rtr  aft f iw r  f ,

«f> m ^ n  m f& r i gr> vrrifhT 

vr «rrarR | xftx fa x  % 3src 
^•Tfn  <n€f ^ f t  | * f t ?  f s w ^ r n q r ^ f  
^  ^w sr irnsfm ^ 7 t f  m  p i h  
*pt?tt | ,  #  ^  % iin ^rr  w f*tt far 

sprc %rn?ft*r fsnw v t  # ^ tr
^TT |, rf) W  %ZT *T
'o t T t o  T ^ T T f t r c r ',  't n r f w  c «?r- 
f i f e '  m if  v t  w  ?rtT «rrr apt *rfr 
Wfc*r 'T^TTTftTrr 5̂ TRT
»rt»TT i

MR. SPEAKER: You have made
your point.

• f t  fW T  : rr«B ®>?t ?ft 5TRT
?ftT W!X t  m v z  V T  ^»TT I 
^  «[BRT ^l^ril ^ f^  urn % aft *ff[ 

w t^ fC T r  fr7 fs ? n r w r  
«ft ' ^ T f r ’ ? ftr
TT *RT 3WRT | ? V%
snm ft | f a  T w r f w f t f t r f h c ' r f S T O ’ 
^  5RTT?rr |  far Jn jf^r-^rsr

i ^ it *p  ^ % ^ i f i r f s f t | t t f k  
^  v r  v r r w  *lr itw  ^  1 1  
^Hf^rtr 3 t t t  gft * r f  ?nr>«R |  far 

s r ^ r - ^ n w  «ftv<itflrT w -
*nrr>rsTT?ft *r»rrTwq”
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"aw fw  *r*n'wi*r inr-

firctaT 5fto?rcrTc*w »r»rTTwr" m s  

ft , s*r v t  *rnr vr *rr  ̂ %*rr wt%t i 

nrrfr aft w  an «rr, w  ^  

$fer «fr 5»5ri 11

Clause 1 (Short title and commence­
ment)

SHRI SHANTI BHUSHAN: I move 
my amendment No. 204 to Clause 1.

Sir, I beg to move;

Page 1, line 3,—
for “Forty-fifth” substitute 

“Forty-fourth” (204)

MR. SPEAKER: Mr. Suman is not 
here. So the other amendment is not 
moved.

If the Law Minister wants, he can 
speak on that.

SHRI SHANTI BHUSHAN: This
amendment to Clause 1 is a formal 
one. It is only to substitute the word: 
‘Forty-fourth’ in place of ‘Forty-fifth’. 
It is a formal amendment.

MR. SPEAKER: That is all right. 
We will now go for voting.

Clause 2

MR. SPEAKER: I am now taking 
up Clause 2. There are a large num­
ber of amendments.

I shall now put amendments No. 1, 
12, 33, 34, 52, 53, 96 and 104 to Clause
2 to the vote of the House.

Amendments Nos. 1, 12, 33, 34, 52, 53, 
96 and 104 were put and negatived.

SHRI A. K. ROY (Dhanbad): Sir, 
on a point of order.

MR. SPEAKER: There is a rule
that while voting is going on, no point 
of order is to be raised.

SHRI A. K. ROY: My point of order 
relates to the procedure that you are 
following. You have taken advantage 
of a particular provision kept in our 
rules that all discussion on ali the 
clauses can be made together and 
after that, the voting would be there. 
What has happened is this; the dis­
cussion took place and not all the 
hon. Members aie having as sharp 
memory as you have; they are fond 
of tea and coffee, all have gone out. 
My point of order is that we are pass­
ing a very important Constitution. 
Amendment Bill, the hon. Members 
do not know what is the issue. They 
are mechanically saying yes or n o ...
(Interruptions) At least, what is the 
amendment, Members should be told 
about that. I know, many of the 
hon. Members would like to vote for 
amendments seeking right to work 
and one man one job, but unless they 
are told about the amendments, they 
would nat know.

I now put amendments Nos. 113 
and 114 proposed by Shri Dajiba 
Desai, to the vote of the House.

SHRI A. K. ROY: It is not accord­
ing to the spirit of the rules.

MR. SPEAKER; I have never be­
lieved in spirits.

MR. SPEAKER: I now put amend­
ments Nos. 113 and 114 proposed by 
Shri Dajiba Desai, to the vote of the 
House.

Amendments Nos. 113 and 114 were 
put and negatived.

MR. SPEAKER: Now amendment 
No. 127. Mr. Tridib Chaudhuri, are 
you pressing it?

»
SHRI TRIDIB CHAUDHURI: I am. 

not pressing it.

Amendment No. 127 was, by leave^ 
withdrawn.



a 19 Constitution (Forty AUGUST 22, 1978 fifth Amdt.) Bill t20

MR- SPEAKER: 1 now put amend­
ments Nos. 139, 161 and 186 to the 
vote of the House.

Amendments Nos. 139, 161 and 186
were put and negatived.

MR. SPEAKER: Now I put amend­
ments Nos. 248 and 249 tothe vote of 
the House.

Amendments Nos. 248 and 249 were 
put and negatived.

Clause 3

MR. SPEAKER: I now put amend­
ment No. 13 to clause 3, to the vote 
of the House.

SOME HON. MEMBERS: ‘Aye’ .

SEVERAL HON. MEMBERS; ‘No.’

SOME HON. MEMBERS: "Ayes”
have it-

MR. SPEAKER: Let the lobbies be 
cleared.

The lobbies have been cleared. Be­
fore I call division, may I make one 
request? The members may please 
take their allotted seats. Otherwise, 
there will be difficulty in voting, The 
voting on the clause has to be by divi­
sion. I may remind hon. members 

that when the division is announ­
ced, a going will sound, which will 
signal the members to cast their vote. 
Each member has to press the pusher 
and operate one of the three push but­
tons, according to his choice. The 
pusher and the push button may be 
kept pressed simultaneously until 
the gong sounds a second time. Be­
fore I put the amendment it is better 
I read out the main clause qs well as 
the amendment.

The main clause is clause 3 which 
reads thus:

“ In article 22 of the Constitution,

(a) for clause (4), the follow­
ing clause shall be substituted, 
namely:—

‘ (4) No law providing for 
preventive detention shall au­
thorise the detention of a per­
son for a longer period than 
two months unless an Advisory 
Board constituted in accordance 
with the recommendations of 

the Chief Justice of the appro­
priate High Court has reported 
before the expiration of the 
said period of two months that 
there is in its opinion sufficient

cause for such detention:

Provided that an Advisory 
Board shall consist of a Chair­
man and not less than two 
other members, and the Chair­
man shall be a serving Judge 
of the appropriate High Court 
and the other members shall be 
serving or Tetired Judges of 
any High Court:

Provided further that noth­
ing in this clause shall autho­
rise the detention of any per­
son beyond the maximum pe­
riod prescribed by any law 
made by Parliament under sub­

clause (a) of clause (7)” ’

There is an Explanation and all that 
which you know. I shall not go into 
it. Now, I shall put the amendment.

The question is:

Pages 1 and 2,

for lines 17 to 20 and 1 to 35 
respectively, substitute—

“ (a) in clause (3), sub-clause 
(b) shall be omitted;

(b) clauses (4), (5), (6) and
(7) shall be omitted.” (13)

The Lok Sabha divided:



AYES

Banatwalla, Shri G. M 
Barman, Shri Palas 
Barrow, Shri A. E. T.
Basu, Shri Chitta 
Bhattacharya, Shri Dinen 
Bhattacharyya, Shri Shyamaprasanna 
Bosu, Shri Jyotirmoy 
Burande, Shri Gangadhar Appa
Chandrappan, Shri C. K.
Chatterjee. Shri Somnath 
Chaudhuri, Shri Tridib 
Das, Shri H. P.
Deo, Shri P. K.
Desai, Shri Dajiba 
Deshmukh, Shri Sheshrao 
Goswami, Shrimati Bibha Ghosh 
Haider, Shri Krishna Chandra 
Hande, Shri V. G.
Inder Singh, Shri 
Kamble, Shri B. C.
Kasar, Shri Amrut 
Kisku, Shri Jadunath 
Xodiyan, Shri P. K.
Krishnan, Shrimati Parvathi 

Lahanu Shidava Kom, Shri 
Mahata. Shri C. R.
Mandal, Shri Mukunda 
Mavalankar, Prof. P. G.
•Miri, Shri Govind Ram 
lUodak, Shri Bijoy 
Mukherjee, Shri Samar 
Murugaiyan, Shri S. G.

Nair, Shri M. N. Govindan 
Patil, Shri D. B.
Patnaik, Shri Sivaji 
Pradhan, Shri Amar Roy
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Dividon N«. 6] [Ifi.JW hrs. Raj an, Shri K. A.
Rangnekar, Shrimati Ahilya P.
Roy, Shri A. K.
Roy, Dr. Saradish 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sanyal, Shri Sasankaseknar 
Sen, Shri Robin 
Shaiza, Shrimati Rano M.
•Shukla, Shri Madan Lai 
Singha, Shri Sachindralal 
Tirkey, Shri Pius

NOES

Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhasb 
Alagesan, Shri O. V.
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu. Shri Maganti 
Ankineedu Prasada Rao, Shri 
Ansari, Shri Faquir All 
Arif Beg, Shri 
Arunachalam, Shri M.
Arunachalam alias ‘Aladi Aruna’, Shri 

V.
Asokaraj, Shri A.
Austin, Dr. Henry 
Avari, Shri Gev. M.
Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram 
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradvumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barnala, Shri Surjit Singh
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Barua, Shri Bedabrata 
Basappa, Shri Kondajji 
Basu, Shri Dhirendranath 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwai 
Bhadoria, Shri Arjun Singh 
Bhakta, Shri Manoranjan 
Bhanwar, Shri Bhagirath 
Bharat Bhushan, Shri 
Bheeshma Dev, Shri M.
Birendra Prasad, Shri 
Bonde, Shri Nanasahib 
Borole, Shri Yashwant 
Borooah, Shri D. K.
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Burman, Shri Kirit Bikram Deo

Chakravarty, Prof Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shn 
Chandra Pal Singh. Shri 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chettri, Shri K. B.
Chhetri, Shri Chhalra Bahadui 
Chikkalingiah, Shri K. 
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra

Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhal 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Dus, Shri S. S.

Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri v. Kishore Chandra b. 
Desai, Shri 1). D.
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Devarajan, Shri B. 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Doley, Shri L. K.
Durga Chand, Shri 
Dutt, Shri Asoke Krishna

Elanchezhian, Shri V. S.
Engti, Shri Biren

Faleiro. Shri Eduardo 
Fazlur Rahman, Shri 
Fernandes, Shri George 

Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Ghosal Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshrao 
Gomango, Shri Giridhar 
Gopal, Shri K.
Gore, Shrimati Mrinal 
Gotkhinde, Shri Annasaheb 
Goyal, Shri Krishna Kumai 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lal

Haren Bhumij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak
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Heera Bhai, Shri 
Hukam Ram, Shri

Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan
Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Bara
Jasrotia, Shri Baldev Singh
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand 
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu 
Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud Ali 
Khan, Shri Mohd. Shamsu] Hasan 
Kidwai, Shrimati Mohsina 
Kishore Lai. Shri 
Kolanthaivelu, Shri R.
Kolur, Shri Rajshekhar 
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 
Kushwaha, Shri Ram Naresh

Lakkappa, Shri K. 
Lakshminarayanan, Shri M. R. 
Lalu Prasad, Shri 
Laskar, Shri Nihar 
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Machhand, Shri Raghubir Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Mallick, Shri Rama Chandra 
Mandal, Shri Dhanik Lai 
Mane, Shri Rajaram Shankarrao 
Mangal Deo, Shri 
Maukar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Mirdha, Shri Nathu Kam 
Mishra, Shri G. S.
Mishra, Shri Janesnwar
Mishra, Shri Shyamnandan
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murthy, Shri M, V. Chandrashekhara
Murugesan, Shri A.

Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Naidu, Shri P. Rajagopal 
Naik, Shri S. H.
Naik, Shri V. P.
Nair, Shri B. K.
Narayana, Shri K. S.
Narendra Singh, Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.
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Onkar Singh, Shri 
Oraon, Shri Lalu 

Pandey, Shri Ambika Prasad 
Pandeya, Dr. Lavminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lal, Shri 
Parmar, Shrj Natwarlal B. 
Parthasarathy, Shri P. 
Parulekar, Shri Bapusaheb 
Paswani, Shri Ram Vilas 
Patel, Shri DharmasinHbhai 
Patel, Shri Dwarikadas 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lal 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S. B.
Patil, Shri S. D.
Patil, Shri Vijaykumar N. 
Patnaik, Shri Biju 
Patwary, Shri H. L.
Pertin, Shri Bakin 
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lal 
Poojary, Shri Janatdhana 
Pradhan, Shri Pabitra Mohan 
Pradhani, Shri K.
Pullaiah, Shri Darur

Qureshi, Shri Mohd. Shafi 

Rachaiah, Shri B.
Raghavendra Singh, Shri
Raghavij, Shri
Raghu Ramaiah, Shri K.
Rahi, sliri Ram Lal 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai Shri Shiv Rani 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Raju, Shri P. V. G.

Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P. S.
Ramamurthy, Shri K.
Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh

Ranjit Singh, Shri 
Rao. shrimati B. Radhabai Ananda 
Rao, Shri J. Rameshwar 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri P. V. Narasimha 
Rao, Shri Pattabhi Rama 
Rasheed Masood, Shri 
Rath, Shri Ramachandra 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri 
Reddi, Shri G. S.
Reddy, Shri G. Narsimha 
Reddy, Shri K. Brahmananda 
Reddy, Shri K. Vijaya Bhaskara 
Reddy, Shri M. Ram Gopal 
Reddy, Shri S. R.
Rodrigues, Shri Rudolph.
Rothuama, Dr. R.
Roy, Shri Saugata 
Saeed Murtaza, Shri 
Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad SuEhdeo
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Samantasinhera, Shri Padmacharan 
Saran, Shri Daulat Ram 
Sarangi, Shri B. P.
Sarda, Shri S. K.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Sathe, Shri Vasant 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri Prafulla Chandra 
Seyid Muhammad, Dr. V A.
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaky a, Dr. Mahadeepak Singh 
Shankar Dev, Shri 
Shanti Devi, Shrimati 
Sharmar Shri Jaganath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Sh«\jw{>lkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somani, Shri S. S.
Somaaundaram, Shri S. D. 
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudherran, Shri V. M.
Sukhendra Singh. Shri 
Suman, Shri Ramji Lai

Suman, Shri Suren dra Jha 
Sunna Sahib, Shri A.
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Thakur, Shri Krishnarao 
Thorat, Shri Bhausaheb 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad 
Tripathi, Shri Ram Prakash 
Tulsiram, Shri V.
Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash

Ugrasen, Shri 
Unnikrishnan, Shri K. P.

Vajpayee, Shri Atal Bihari 
Varma. Shri Ravindra 
Venkataraman, Shri R. 
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. I* P.
Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain 
Yadav, Shri Narsingh 
Yadav, $hri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 

' Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri
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MR. SPEAKER: Subject to correc­
tion, the result* o f the division ia: 
Ayes: 48; Noes: 361. The Noes have 
it, the noes have it*

The motion vjo$ negativated.

MR. SPEAKER; Amendment No.
35. Shri Parulekar.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): I am not pressing.

MR. SPEAKER; .Has he the leave 
of the House to withdraw his amend­
ment?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 35 was, by leave, 

withdrawn

MR. SPEAKER; I now put amend- 
merit No. 54 to the House.

Amendment No. 54 was put and 
negatived,

MR. SPEAKER: Amendment Nos. 
81 and 82, Shri Chaturvedi.

SHRI SHAMBU NATH CHATUR­
VEDI (Agra): I am not pressing.

MR. SPEAKER: Has he the leave 
of the House to withdraw the Amend­
ments?

SEVERAL HON. MEMBERS: Yes.
SHRI JYOTIRMOY BOSU (Dia­

mond Harbour): No.
MR. SPEAKER; The amendments 

are withdrawn.

SiHRI JYOTIRMOY BOSU: On a 
point of order. The rule provides that 
even if there is lone voice objecting 
to the withdrawal of the amendment, 
that has to be put to the House. I am 
the lone voice.

MR. SPEAKER; Then I put amend­
ment No. 81 to the House.

Amendment No. 81 was put and 
negatived.

MR. SPEAKER: I now put amend­
ment No. 82 to the House.

Amendment No. 82 uas put and 
negatived.

MR. SPEAKER: I put amendment 
No. 89 to the House.

Amendment No. 89 was put and 
negatived.

MR. SPEAKER: I now put amend­
ment No. 90 to the House.

Amendment No. 90 was put and 
negatived.

MR. SPEAKER: I now put amend­
ment No. 105 to the House.

Amendment No. 105 was put and
negatived.

MR. SPEAKER: I now put amend­
ment No. 162 to the House.

Amendment No. 162 was put and 
negatived.

MR. SPEAKER: Amendment No.
J70. Mr. Mhalgi.

SHRI R. K. MHALGI (Thana): I 
am not pressing.

MR. SPEAKER; Has he the leave 
of the House to withdraw his amend­
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 170 was, by leave 
wi thdrawn.

MR. SPEAKER; I put amendment 
No. 208 to the House.

Amendment No. 208 was put and 
negatived.

MR SPEAKER: Amendment No. 231. 
Shri Vinayak Prasad Yadav.

SHRI VINAYAK PRASAD YApAV 
(Saharsa): I am not pressing.

•The following Members also recorded their votes for NOES 
Sarvashri H. N. Babuguna, M.P. Sinha, B. P. Mandal, P. V. Periasamy, S. 

Jaganathan, T. S. Shrangare, Madan LalShukla, Govindram Miri and Shrimati 
Benuka Devi Barakataki.
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MR. SPEAKER: Has he the leave 
of the House to withdraw his amend­
ment?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 231 was, by leave, 

withdrawn.

MR. SPEAKER: Amendment No.
235. Shri Kanwarlal Gupta.

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): I am not pressing.

MR. SPEAKER: Has he the leave 
of the House to withdraw his amend­
ment?

SEVERAL HON. MEMBERS; Yes

Amendment No. 235 was, by l*ave, 
withdrawn.

MR. SPEAKER; Amendment No. 
257. Shri Ram Jethmalani.

SHRI K. LAKKAPPA; Those Mem- 
bers are pressurising him.

MR. SPEAKER; Your Members also 
pressurised you.WMfc-

SHRI VASANT SATHE; He got up 
and said “I press it” . You ask him.

MR. SPEAKER: Are you with­
drawing it?

SHRI RAM JETHMALANI: No.
MR. SPEAKER: I will now put 

amendment No. 257 moved by Shri 
Ram Jethmalani, to the vote of the 
House. Those in favour of it may say 
“Ayes” .

SOME HON. MEMBERS: ‘Aye’ .

MR. SPEAKER: Those against it 
may say "No".

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: I think “Noes”
have it.

SOME HON. MEMBERS: “Ayes”
have it.

MR. SPEAKER; All right, let the 
lobbies be cleared.. . .

Now the lobbies have been cleared. 
We will have division.

The Question is:
“Page 2,—

after line 35, insert—

“ (c) after clause (7), the fol­
lowing clause shall be inserted, 
namely:—

(8) Notwithstanding anything 
contained in the Constitution, 
no law providing for preventive 
detention shall operate in res­
pect’ of any citizen of India 
except during the period when 
a Proclamation of Emergency is 
in operation.’ (257)

The Lok Sabha divided;

Division No. 7]
(16.35 bn.

AYES

Banatwalla, Shri G. M.
Barman, Shri Palas 
Barrow, Shri A. E. T.
Basu, Shri Chitta
Bhagat Ram, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Bosu, Shri Jyotirmoy
Burande, Shri Gangadhar Appa

Chandrappan, Shri C. K.
Chatterjee, Shri Somnath 
Chaudhuri, Shri Tridib

Das, Shri R. P.
Deo, Shri P. K.
Desai, Shri D. D.
Desai, Shri Dajiba 
Deshmukh, Shri Sheshrao

Gawai, Shri D. G.
Goswami, Shrimati Bibha Ghosh

Haider, shri Krishna Chandra 
Hande, Shri V. G.
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Ankineedu, Shri MagantiJethmalani; Shri Ram 
Kamble, Shri B. C.
Kasar, Shri Amrut 
Khan, Shri Ismail Hosain 
Kisku, Shri Jadunath 
Kodiyan, Shri P. K.
Krishnan, Shrimati Parvathi 

Lahanu Shidava Kom, Shri 
Lyngdoh, Shri Hopingstone 

Mahata, Shri C. R.
Mandal, Shri Mukunda 
Mawalankar, Prof. P. G. 
Modak, Shri Bijoy 
Mukherjee, Shri Samar 
Murugaiyan, Shri S. G.

Nair, Shri M. N. Govindan 
Patil, Shri D. B.
Patnaik, Shri Sivaji 
Pradhan, Shri Amar Roy 

Rajan, Shri K. A.
Rangnekar, Shrimati Ahilya P. 
Reddy, Shri G. Narsimha 
Roy, Shri A. K.
Roy, Dr. Saradish

Saha, Shri A. K.
Saha, Shri Gadadhar 
Sanyal, Shri Sasankasekhar 
Sen, Shri Robin 

Singha, Shri Sachindralal 

Tirkey, Shri Pius

NOES

Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ashan Jafri, Shri 
Ahuja, Shri Subhash 
Alagesan, Shri O. V.
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin Prof. R. K.
Anbalagan, Shri P.

Ankineedu Prasada Rao, Shri 
Ansari, Shri Faquir Ali 
Arif Beg, Shri 
Arunachatam, Shri M.
Arunachalam alias ‘Aladi Aruna', 

Shri V.
Asokaraj, Shri A.
Austin, Dr. Henry 
Avari, Shri Gev M.

Badri Narayan, Shri A. R.
Dagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal. Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barnaia, Shri Surjit Singh 
Barua. Shri Bedabrata 
Basappa, Shri Kondajji 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bhadoria, Shri Arjun Singh 
Bhekta, Shri Manoranjan 
Bhanwar, Shri Bhagirath 
Bharat Bhushan, Shri 
Bheeshma Dev, Shri M.
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Borooah, Shri D. K.
Brahm Prakash, Chaudhury 
Brij Raj Singh, Shri

Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R.



Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chettri, Shri K. B.
Chhetri, Shri Chhatra Bahadur 
Chikkalingaih, Shri K.
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra

Dabhi, Shrj Ajitsinh 
Damor, Shri Somjibhai 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
^evarajan, Shri B.
Dhandayuthapni. Shri V.
Dhara, Shri Sushil Kumar 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Doley, Shri L. K.
Durga Chand, Shri 
Dutta, Shri Asoke Krishna

Elanchezhian, Shri V. S.
Engti, Shri Biren

Fazlur Rahman, Shri 
Fernandes, Shri George 
Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Ghosal, Shri Sudhir
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Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshrao 
Gogoi, Shri Tarun 
Gotkhinde, Shri Annasaheb 
Gopal, Shri K.
Gore, Shrimati Mrinal 
Gotkhinde, Shri Annasaheb 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta. Shri Kanwar Lai

Haren Bhumij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri

Inder Singh, Shri

Jagannathan, Shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan
Jain, shri Nirmal Chandra
Jaiswal. Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jeyalakshmi, ShrimiBti ▼.
Joshi, Dr. Murli Manohar

Kachawai. Shri Hukam Chand 
Kadam, Shri B. P.
Kaiho, Shri 
Kail ash Prakash, Shri 
Kawade. Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu 
Kannan, Shri p.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Karan Singh, Dr.
Kaushik, Shri Purushotiam 
Khalsa, Shri Basant Singh 
Khan, Shri Kunwar Mahmud Ali
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Khan, Shri Mahmood Hasan
Kidwai, Shrimati Mohsina 
Kishore Lai, Shri 
Kolanthaivelu, Shri R.
Kosalram, Shri K. T.
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 
Kushwaha, Shri Ram Naresh

Lakkappa, Shri K. 
I^kshminarayanan, Shri M. R. 
Lai, Shri S. S- 
Lalu Prasad, Shri 
Laskar, Shri Nihar

Machhand, Shri Raghubir Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
MaJiick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mane, Shri Rajaram Shankarrao 
Mangal Deo. Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mayathevar. Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Pnasannbhai 
Mhalgi, Shri R. K.
Mirdha, Shri Nathu Ram 
Miri, Shri Govind Ram 
Mishra, Shri G. S.
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Mdhanarangam, Shri Ragavalu 
Mohd. Hay at Ali, Shri 
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murthy, Shri M. V. Chandrashekhara
Murugesan, Shri A.
Nahar, Shri Bijoy Singh 
Nahata. Shri Amrit 
Naidu, Shri P. Rajagopal 
Naik, Shri S. H.
Naik, Shri V. P.
Nair. Shri B. K.
Narendra Singh, Shri 
Nathu Singh. Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushiia 
Negi, Shri T. S.
Onkar Singh, Shri 
Oraon. Shri Lalu 
Pandey, Shri Ambika Prasad 
Pandeya. Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Pa:thasarathy, Shri P.
Parulekar. Shri Bapusaheb 
Pasvvan, Shri Ram Vilas 
Patel. Shri Dharmasinhbhai 
Patel. Shri Dwarikadas 
Patel, Shri H. M.
Patel, Shri Meena Lai 
Patel, Shri Nanubhai N.
Patidar. Shri Rameshwar 
Patil, Shri Chandrakant 
Patil. Shri Vijaykumar N.
Patnaik. Shri Biju 
Patwary, Shri H. L.
Periasamy. Dr. P. V.
Pertin, Shri Bakin 
Phirangi Prasad, Shri 
Pipil. Shri Mohan Lai 
Poojary, Shri Janardhana 
Pradhan, Shri Pabitra Mohaa
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pradhani, Shri K.
Pullaiah, Shri Danir 
Qureshi, Shri Mohd. Shaft 
Rachaiah, Shri B.
Raghavendra Singh, Shri
Raghavji, Shri
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai. Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda. Shri Ratansinh 
Raju. Shri P. V. G.
RaKesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan. Shri
Rom Gopai Singh, Chaudhury
Ram Kinkar. Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran. Shri P.
Fsniaiingam, Shri N. Kudanthai
Ramalingam. Shri P. S.
Ramamurthy, Shri K.
Ramapaii Singh, Shri 
Ramaswamy, Shri S,
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri B&lwant Singh 
Ranjit Singh, Shri 
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri J. Rameshwar 
Rao, Shri M. & Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri P. V. Narasimha 
Rao, Shri Pattabhi Rama 
Rasheed Masood, Shri 
Rath, Shri Ramachaadra 
Rathor, Dr. Bhagwan Dass

Ravindra Pratap Singh, Shri 
Reddi, Shri G. S.
Reddy, Shri K. Brahmananda 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.

Saeed Murtaza, Shri 
Sahoo. Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Samantasinhera. Shri Padmacharan 
Saran. Shri Daulat Ram 
Sarangi. shri R. p.
Sarda. Shri S. K.
Sarkar. shrj S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Sathc, Shri Vasant 
Salya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Seyid Muhammad. Dr. V. A.
Shah, Shri D. P.
Shah, Shri Suralh Bahadur 
Shniza, Shrimati Rano M.

Shakya. Dr. Mahadeepak Singh 
Shankar Dev. Shri 
Shanti Devi, Shrimati 
Sharma. Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shrj Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar. Shri N. K.
Sheo Narain, Shri 
Sher Singh. Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lal 
Sikander Bakht, Shri 
Singh, Dir. b . n .
Sinha, Shri C. M.
Sinha, Shri H. L. P.
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Sinha, Shri Pumanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somani, Shri S. S.
Somasundaram, Shri S. D.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudheeran, Shri V. M.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 
Sunna Sahib, Shri A.
Suraj Bhan, Shri
Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swantantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri
Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thorat, Shri Bhausaheb
Tiwari, Shri Brij Bhushan
Tiwari, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad 
Tripathi, Shri Ram Prakash 
Tulsiram, Shri V.
Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash 
Ugrasen, Shri
Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Venkataraman, Shri R. 
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal 
Verma. Shri Hargovind

Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain 
Yadav, Shri Jagdambi Prasad 
Yadav, Shri Narsingh 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri

MR. SPEAKER: Subject to correc­
tion. the result* of the Division is: 
Ayes 51; Noes 354. The “Noes” have 
it.

The motion was negatived.

MR. SPEAKER: Amendment No.
278; Shri Hari Vishnu Kamath.

SHRI HARI VISHNU KAMATH: 
May I request you to read the am­
endment? The Minister was half in­
clined to accept the amendment. If 
you read it to the House, they will 
know what the amendment is. My am­
endment is that the period of preven­
tive detention should be reduced from 
“two months” to ‘‘one month” . I want 
to press it.

MR. SPEAKER: It is for reducing 
the period from “ tw0 months”  to “one 
month” . The Minister is not willing 
to accept the amendment.

Now, I put Amendment No. 278 of 
Shri Hari Vishnu Kamath to the vote 
of the House.

The question is:
Pages 1 and 2, lines 20 and 1, res­
pectively,—

for “two months”  substitute 
“one month” (278;

The Lok Sabha divided:

♦The following Members also recorded their votes for NOES:—
Sarvashri S. D. Patil, Prafulla Chandra Sen, M. P. Sinha, S. Nanjesha 

Gowda, Ghulam Mohammad Khan, T. S. Shrangare and Prof. Dilip Chakra- 
varty.
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Division No. 8]

AYES

Bagri, Shri Mani Ram 
Banatwalla, Shri G.M.
Barman, Shri Palas 
Barrow, Shri A.E.T.
Basu, Shri Chitta 
Bhagat Ram,, Shri 
Bhattacharya, Shri Dinen 
Bhattacharyya, Shri Shyamaprasanna 
Bosu, Shri Jyotirmoy 
Burande, Shri Gangadhar Appa 
Chandrappan, Shri C.K.
Chatterjee, Shri Somnath 
Chaudhuri, Shri Tridib

Das, Shri R. P.
Des, Shri P.K.
Desai, Shri Dajiba 
Deshmukh, Shri Sheshrao 
Gode, Shri Santoshrao 
Goswami, Shrimati Bibha Ghosh 
Gotkhinde, Shri Annasaheb 
Haider, Shri Krishna Chandra 
Hande, Shri V.G.
Jethmalani, Shri Ram 
Kamath, Shri Hari Vishnu 
Kamble, Shri B.C.
Kapoor. Shri L.L.
Kasar, Shri Amrut 
Kisku, Shri Jadunath 
Kodiyan, Shri P.K.
Krishnan, Shrimati Parvathi 
Lahanu Shidava Kom, Shri 
Mahata, Shri C.R.
Mandal, Shri Mukunda 
Mane, Shri Rajaram Shankarrao 
Mavalankar, Prof. P.G.
Modak, Shri Bijoy 
Mukherje, Shri Samar 
Murugaiyan, Shri S.G.

Nair, Shri M.N. Govindan 
Narayana, Shri K.S.
Patil, Shri D.B.
Patnaik, Shri Sivaji 
Pradhan, Shri Amar Roy 
Rajan, Shri K.A.
Rangnekar, Shrimati Ahilya P.
Roy, Shri A.K.
Roy, Dr. Saradish 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sanyal, Shri Sasankasekhar 
Sen, Shri Robin 
Sudheeran, Shri V.M.
Tirkey, Shri Pius 
Tiwary, Shri Madan 
Yadav, Shri, Hukmdeo Narain 

NOES 
Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 
Alagesan, Shri O. V.
Alhaj, Shri M.A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu, Shri Maganti 
Ansari, Shri Faquir Ali 
Arif Beg, Shri
Arunachalam alias ‘Aladi Aruna’, Shri 

V.
Asokaraj, Shri A.
Austin, Dr. Henry 
Badri Narayan, Shri A.R.
Bahuguna, Shri H.N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi



-147 Constitution (Forty AUGUST 22, 1978 fifth Amdt.) Bill

Barnala, Shri Surjit Singh 
Barua, Shri Bedabrata 
Basappa, Shri Kondajji 
Bateshwar Hemram. Shri 
Bhadoria, Shri Arjun Singh

Bhakta, Shri Manoranjan 
Bhanwar Shri Bhagirath 
Bharat Bhushan, Shri 
Bheeshma Dev, Shri M.
Birendra Prasad, Shri 
Borole. Shri Yashwant 
Borooah, Shri D.K.
Brahm Perkash, Chaudhury 
Brjj Raj Singh, Shri 
Chakravarty, Prof. Dilip 

-Chand Ram. Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chnndra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan, Shri Yeshwantrao 
Chavda, Shri K.S.
Chettri, Shri K.B
Chhetri, Shri Chhatra Bahadur

Chikkalingiah, Shri K.
Choudhari, Shri K.B.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S.S.
Dasgupta Shri K.N.
Dave, Shri Anant 

'Dawn, Shri Raj Krishna

Doo, Shri V. Kishore Chandra S. 
Desai, jShn D.D.
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Pie shad 
Devarajan, Shri B. 
Dhandayuthapani, Shri V. 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Doley, Shri L.K.
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 
Elanchezhian, Shri V.S.
Engti, Shri Biren 
Fazlur Rahman, Shri 
Fernandes, Shri George 
Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R.D.
Gawai, Shri D.G.
Ghosal, Shri Sudhir 
Gogoi, Shri Tarun 
Gomango. Shri Giridhar 
Gopa!, Shri K.
Gore, Shrimati Mrinal 
Gowda, Shri S. Nanjesha 
Goya!, Shri krishna Kumar 
Guha. Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 
Haren Bhumij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 
Inder Singh, Shri 

Jagannathan, Shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharul&l Hemraj
Jain, Shri Kalyan
Jain, Shri Nirmal Chandra
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Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar 
Kachwai, Shri Hukam Chand 
Kadam, Shri B.P.
Kadannappalli, Shri Ramachandran 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamakshaiah, Shri D.
Kannan, Shri P.
Kar, Shri Sarat 
Karan Singh, Dr.
Kaushik, Shri Purushottam 
Kesharwani, Shri N.P.
Khalsa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud Ah 
Khan, Shri Mahmood Hasan 
Kldwai. Shrimati Mohisina 
Kishore La!. Shri 
Kolanthaivelu. Shri R.
Kolur, Shri Rajshekhar 
Kosalram, Shri K.T.
Krishan Kant. Shri 
Kundu, Shri Samarendra 
Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 
Kushwaha, Shri Ram Nareah 
Lakkappa, Shri K. 
Lakshminarayanan, Shri M.R.
Lal, Shri S.S.
Lalu Prasad, Shri 
Laskar, Shri Nihar 
Machhand, Shri Raghuhfr Singh 
Mahala. Shri K.L.
Mahale, Shri Hari Sh'anKar 
Mahi Lal, Shri 

Mahishi, Dr. Sarojinl 

Maiti, Shrimati Abha

Malhotra, Shri Vijay Kumar 
Malktnna, Shri K.
Mallick, Shri Rama Chandra 
Mandal, Shri B.P.
Mandal, Shri Dhanik Lal 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lal, Shri 
Mathur, Shri Jagdish Prasad 
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R.K.
Mirdha. Shri Nathu Ram 
Mishra, Shri G.S.
Mishra, Shri Janeshwar 
Mohanarangam, Shri Ragavalu 
Mohd. Hayat Ali, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Multan Singh, Chaudhary 
Munda. Shri Govinda 
Munda, Shri Karia
Murthy, Shri M.V. Chandrashekhara 
Murugesan, Shri A.
Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Naidu. Shri P. Rajagopal 
Naik. Shri S.H.
Nair, Shri B.K.
Narenflra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Negi, Shri T.S.
Onkar Singh, Shri 
Oraon, Shri Lalu 

Pandey. Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lal, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
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Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Shri Dwarikadas 
Patel, Shri H.M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S.D.
Patil, Shri Vijaykumar N. 
Patnaik, Shri Biju 
Periasamy, Dr. P.V.
Phirangi Prasad, Shri 
Pipil. Shri Mohan Lai 
Poojary, Shri Janardhana 
Pradhan, Shri Pabitra Mohan 
Pradhani, Shri K.
Pullaiah, Shri Darur

Qureshi. Shri Mohd. Shaft

Rachaiah, Shri B.
Raghavendra Singh, Shri
Raghavji, Shri
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Raju, Shri P.V.G.
Rakesh, Shri R. N.
Ram, Shri R.D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthal
Ramalingam, Shri P.S.

Ramamurthy, Shri K.
Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramji Singh Dr.
Ramji wan Singh, Shri
Ramoowalia, Shri Balwant Singh
Ran jit Singh, Shri
Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar
Rao, Shri M.S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P.V. Narasimha
Rao, Shri Pattabhi Rama
Rasheed Masood, Shri
Rath, Shri Ramachandra
Rathor Dr. Bhagwan Dass
Ravi, Shri Vayalar
Ravindra Pratap Singh. Shri
Reddi, Shri G.S.
Reddy. Shri Brahmananda 
Reddy, Shri M. Ram Gopal 
Rodrigues. Shri Rudolph 
Rothuama, Dr. R.

Saced Murtaza, Shri
Sahoo, Shri Ainthu
Sai. Shri Larang
Sai, Shri Narhari Prasad Sukhdeo
Samantaslnhera, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi. Shri R.P.
Sarda. Shri S.K.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Sathe, Shri Vasant 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri Prafulla Chandra 
Shah, Shri D.P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh 
Shankar Dev, Shri
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Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Dutt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Y.P.
Shejwalkar, Shri N.R.
Sheo Narain, Shri 
Sher Singh. Prof.
Shiv Sampati Ram, Shn 
Shrangare, Shri T.S.
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
S;kander Bakht, Shn 
Singh Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C.M.
Sinha, Shri H.L.P.
Sinha, Shrj Purnanaravan 
Sinha. Shri Satyendra Narayan 
Somani. Shri Roop Lai 
Somani, Shri S.S.
Somasundaram, Shri S. D. 
Subramaniam, Shri C.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman. Shri Surendru Jha 
Sunna Sahib, Shri A.
Suraj Bhan, Shri 
Surya Narain Singh, Shn 
Swamy, Dr. Subramaniam 
Swatantrn, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh 
Tan Singh. Shri 
Tej Pratap Singh, Sftri 
Thakur, Shri Aghan Singh

Thorat, Shri Bhausaheb 
Tiwary, Shri D.N.
Tohra, Shri G.S.
Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad 
Tripathi. Shri Ram Prakash 
Tulsiram, Shri V.
Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash 
Ugrasen, Shn 
Unnikrishnan, Shri K.P.

Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Venkataraman, Shri R.
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R.L.P.
Verma, Shri Sukhdeo Pra?ad 
Visvanathan, Shri C.N.

Yadav. Shri Jagdambi Prasad 
Yadav, Shri Narsingh 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadvendra Dutt, Shri

MR. SPEAKER: There will be no 
further orders for clearing the lobbies 
because lobbies have to be cleared 
very often.

Subject to correction, the result* of 
the Division is:

Ayes: 55
Noes: 342

The motion was negatived.

•The following Members also recorded their votes:—
AYES: Shri Bakin Pertin.

NOES: Sarvashri Yuvraj, Vinodbhai B. Sheth, Brij Bhushan Tiwari, 
Govind Ram Miri, M. P. Sinha, Sushil Kumar Dhara, Ram Kanwar Berwa, 
Ram Dhari Shastri, V. Arunachalam alias Aladi Aruna, Nanasahib Bonde, 
C M. Stephen and Roop Nath Singh Yadav.
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ME. SPEAKER: I shall now put 
Amendment No. 288, moved by Shri­
mati Parvathi Krishnan, to the vote 
of the House.

Amendment No. 288 was put and 
negatived.

Clause 4

MR. SPEAKER: Amendment No.
36, Mr. Bapusaheb Parulekar. Are 
you pressing?

SHRI BAPUSAHEB PARULEKAR: 
No, Sir, I would like to withdraw my 
amendment.

Amendment No. 36 was, by leave, 
withdrawn.

MR. SPEAKER: I shall now put
Amendment No. 55, moved by Shri 
A. K. Roy, to the vote of the House.
Amendment No. 55 was put and 

negatived.

MR. SPEAKER: Amendments Nos. 
83, 84 and 85, moved by Shri Shambhu 
Nath Chaturvedi.

SHRI SHAMBHU NATH CHATUR­
VEDI: Sir, I am not pressing, I 
would like to withdraw my amend­
ments.

Amendment Nos. 83 to 85 were, by 
leare. withdrawnw

MR. SPEAKER: Amendment No
236 moved by Mr. Kanwar Lai Gupta.

SHRI KANWAR LAL GUPTA: Sir, 
1 am not pressing, I want to withdraw 
it.
Amendment No. 236 was, by leave, 

withdrawn.

MR. SPEAKER: Amendment No.
332. moved by Shri Ramji Singh. ..

DR. RAMJI SINGH: Sir, I want
to withdraw my amendment.

Amendment No. 332 toas, by leave, 
withdrawn.

Clause 5
MR. SPEAKER: I shall now put

Amendment No-. 56, moved by Shri 
A. K. Roy, to the vote of the House.

Amendment No. 56 was put and 
negatived.

PROF. P. G. MAVALANKAR: Sir,
on a point of order. I do not know 
how you said that the doors would re­
main closed all the time because some 
Members may be out and they should 
be able to come in . . . .

SHRI SAUGATA ROY: The doors 
are open.

MR. SPEAKER: The rule provides 
for that. The doors will be opened 
for those who want to come in.

Now, Amendment No. 338( mov’.‘-'!|
by Dr. Ramji Singh-----

DR. RAMJI SINGH: I want to
withdraw my amendment.
Amendment No. 338 was, by leai'e, 

withdrawn

MR. SPEAKER: Clause 6. There is 
no amendment.

Clause 7

MR. SPEAKER: Amendments Nos-
326 and 333, moved by Shri B. C 
Kamble. I shall now put them to 
the vote of the House.

Amendments Nos. 326 and 333 were 
put and negatived.

Clause 8

MR. SPEAKER: Amendment No.
57, moved by Shri A. K. Roy. I shall 
now put it to the vote of the House.

Amendment No. 57 was, put and 
negatived.

MR. SPEAKER: I will now put
amendment No. 116 of Shri Dajiba 
Desai to vote.

Now, the question is:
Page 3,—

omit lines 6 to 9 (116)

The Lok Sabha divided:
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Division No. 9]
[16.52 hn.

AYES

Ankineedu, Shri Maganti 
Arunachalam, Shri M.

Badri Narayan, Shri A. R.
Barman, Shri Palas 
Basu, Shri Chitta 
Bhagat Ram, Shri 
Bhakta, Shri Manoranjan 
Bhattacharya, Shri Dinen 
Bhattacharyya, Shri Shyamaprasanna 
Bosu, Shri Jyotirmoy 
Burande, Shri Gangadhar Appa 
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath 
Chaudhuri, Shri Tridib 
Chavan, Shrimati P.
Chettri, Shri K. B.
Chikkalingiah, Shri K.
Choudhari, Shri K. B.

Dabhi, Shri Ajitsinh 
Damor, Shri Somji Bhai.
Das, Shri R. P.
Deo, Shri P.
Desli, Shri Dajiba 
Deshmukh, Shri Sheshrao 
Devarajan, Shri B.
Engti, Shri Biren 
Gamit, Shri Chhitubhai 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar.
Goswami, Shrimati Bibha Ghosh 
Gotkhinde, Shri Annasaheb 
Haider, Shri Krishna Chandra 
Hande, Shri V. G.
Jeyalakshmi, Shrimati V.
Kadam, Shri B. P.
Xadannappalli, Shri Ramachandran 
Kamakshaiah, Shri D.
Kamble, Shri B. C.
Kasar, Shri Amrut .
2544 L S -6

Kidwai, Shrimati Mohsina 
Kisku, Shri Jadunah 
Kodiyan, Shri P. K.

Kolur, Shri Rajshekhar 
Kosalram, Shri K. T.

Krishnan, Shrimati Parvathi 
Kunhambu, Shri K.

Latianu Shidava Kom, Shri 
Lagkar, Shri Nihar 
Mahata, Shri C. R.
MaUanna, Shri K.
Mane, Shri Rajaram Shankarrao 
Mishra, Shri G. S.
Modak, Shri Bijoy 
Mukherjee, Shri Samar 
Murthy, Shri M. V. Chandrashekhara 
Murugaiyan, Shri S. G.
Naidu, Shri P. Rajagopal 
Naik, Shri S. H.
Naik, Shri V. P.
Nair, Shri B. K.
Patel, Shri Dwarikadas 
Patil, Shri D. B.
Patil, Shri S. B.
Patil, Shri Vijaykumar N.
Patnaik, Shri Sivaji 
Pertin, Shri Bakin 
Poojary, Shri Janardhana 
Pradhan, Shri Amar Roy 
Pradhani, Shri K.
Pullaiah, Shri Darur 
Rachaiah, Shri B.
Rajan, Shri K. A.
Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai 
Ramamurthy, Shri K.
Rangnekar, Shrimati Ahilya P.
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri P. V. Narasimha

Rao, Shri Pattabhi Rama
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Rath, Shri Ramachandra 
Ravi, Shri Vayalar 
Reddi, Shri G. S.
Reddy, Shri S. R.
Roy, Shri A. K.
Roy, Dr. Saradish 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sanval, Shri Sasankasekhar 
Sathe, Shri Vasant 
Sen, Shri Robin 
Shankar Dev, Shri 
Stephen, Shri C. M.
Swaminathan, Shri R. V.
Thorat, shri Bhausaheb 
Tirkey, Shri Pius 
Tulsiram, Shri V.
Venkataraman, Shri R. 
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.

NOES

Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 
Alagesan, Shri O. V.
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ansari, Shri Faquir Ali 
Argal, Shri Chhabiram 
Arif Beg, Shri
Arunachalam alias ‘Aladi Aruna’ 

Shri V.
Asokaraj, Shri A.
Austin, Dr. Henry 
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradvumna

Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldcv Prakash, Dr- 
Barakataki, Shrimati Renuka Devi 
Barnala, Shri Surjit Singh 
Barrow, Shri A. E. T.
Barua, Shri Bedabrata 
Basappa, Shri Kondajji 
Basu, Shri Dhirendranath 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bhadoria, Shri Arjun Singh 
Bhanwar Shri Bhagirath 
Bharat Bhushan, Shri 
Birendra Prasad, Shri 
Borole. Shri Yashwant 
Borooah, Shri D. K.
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri

Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Desai, Shri Hitendra
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Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 
Elanchezhian, Shri V. S- 
Fazlur Rahman, Shri 
Fernandes, Shri George 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshrao 
Gore, Shrimati Mrinal 
Gowda, Shri S- Nanjesha 
Goyal, Shri Krishna Kumar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 

Haren Bhumij, Shri 
Harikesh Bahadur, Shri*
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 

Inder Singh, Shri 

Jagannathan, Shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemraj
Jain, Shri Kaiyan
Jain, Shri Nirmal Chandra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu

Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Saran Singh, Dr.
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud Ali 
Khan, Shri Mahmood Hasan 
Khrime, Shri Rinching Khandu 
Kishore Lai, Shri 
Kolanthaivelu, Shri R.
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad 
Kushwaha, Shri Ram Naresh 
Lakkappa, Shri K.
Lai, Shri S. S.
Lalu Prasad, Shri 
Limaye, Shri Madhu 
Lyngdoh, Shri .Hopingstone 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Mirdha, Shri Nathu Ram 
Miri, Shri Govind Ram 
Mishra, Shri Jeneshwar 
Mishra, Shri Shyamnandan 
Mohanarangam, Shri Ragavalu
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Mohd. Hayat AH, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Narendra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shrj Laxmj Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu

Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb 
Paswan, Shri Ham Vilas 
Patel, Shri Dharmasinbhai 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S. D.
Patnaik, Shri Biju 
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 

Pradhan, Shri Pabitra Mohan 
Qureshi, Shri Mohd. Shaft

Raghavendra Singh, Shri 
Raghavji, Shri 
Raghu Raznaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar

Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri 
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Ranjit Singh, Shri 
Rao, Shri J. Rameshwar 
Rasheed Masood, Shri 
Rathor, Dr. Bhagwan Dags 
Ravindra Pratap Singh, Shri 
Reddy, Shri G. Narsimha 
Reddy, Shri K. Brahmananda 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
Saeed Murtaza, shrj 
Sahoo, Shri Ainthu 
Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo 
Samantasinhera, Shri Padmacharan 
Saran, Shri Daulat Ram 
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri Prafulia Chandra 
Seyid Muhammad, Dr. V. A.
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Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M. 
Shakya, Dr. Mahadeepak Singh 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rejendra Kumar 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheio Narain, Shri 
Sher Singh, Prof.
Sheth; Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lal 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri PUrnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lal 
Somani, Shri S. S.
Somasundaram, Shri S. D. 
Subramaniam, Shri C.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lal 
Suman, Shri Surendra Jha 
Sunna Sahib, Shrj A.
Suraj Rhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad

*The following Members also
recorded their votes for NOES:—
Sarvashri Hukmdeo Narain Yadav,
Raghubir Singh Machhand, Ohu-
lam Mohammad Khan, Anant Tforp

Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad 
Tripathi, Shri Ram Prakash 
Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash 
Ugrasen, Shri 
Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Verma, Shri Brij lal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.
Yadav, Shri Jagdambj Prasad 
Yadav, Shri Narsingh 
Yadav, Shri Ramji Lal 
Yadav, Shri Sharad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj, Shri

MR. SPEAKER: Subject to correc­
tion, the result* of the Division is: 

Ayes: 101; Noes: 300.

The motion was negatived.

MR. SPEAKER: We shall come to 
Amendment No. 140 by Shri Kapoor. 
Are you pressing?

SHRI L. L. KAPOOR: Yes, Sir.

Jaiswal, D. G. Gawai, A. Muru- 
gesan, S. Ramaswamy, Nanasahib 

Bonde, Eduardo Faleiro K S 
Narayana,. G. M. BanatwaUa ’ and 

Prof. Samar Guha.
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MR. SPEAKER: I shall put the
amendment to vote.

Amendment No. 140 was put and 
negatived.

MR. SPEAKER: I now take up
amendment No. 163. Are you pressing 
or withdrawing?

SHRI YUVRAJ: I want to with­
draw.

MR. SPEAKER: Has he the leave 
o f the House to withdraw his amend­
ment?

SEVERAL HON. MEMBERS; YeT

Amendment No. 163 was, by leave, 
withdrawn.

MR. SPEAKER: I shall take up
amendment No. 232. Are you 
pressing?

SHRIMATI PARVATHI KRISH- 
NAN: Yes, Sir.

MR. SPEAKER: I shall put the
amendment to vote.

Amendment No. 232 was put and 
negatived.

MR. SPEAKER: I shall now take 
up amendment Nos. 328 and 329 
moved by Shri Kamble. Are you 
pressing?

SHRI B. C. KAMBLE: Yes, Sir.

MR. SPEAKER: I shall put
Amendments No. 328 and 329 to vote.

Amendments No. 328 and 329 were 
put and negatived.

Clause 9

MR. SPEAKER: I shall take up
amendment Nos. 58 and 59 moved by 
Shri A. K. Roy, Are you pressing 
them?

SHRI A. K. ROY: Yes, Sir.

MR. SPEAKER; I shall put
Amendment No. 58 to the vote of the 
House.

Amendment No. 58 was put and 
negatived.

MR. SPEAKER: I shall put amend­
ment No. 59 to the vote of the House.

The question is:

“Page 3, line 23,—

add at the end—
“and restrict it within the 

limit of 1:10 within the period 
of one year” . (59)

SHRI A. K. ROY: Sir, I rise on «
point of order. In every case you 
read the original amendment. That 
should have been done.

MR. SPEAKER: There is sufficient
other obstruction. The amendment is 
clear. Let the Lobby be cleared.

The Lok Sabha divided:

Division No. 10] [16.57 hr*.

AYES

Banatwalla, Shri G. M.
Barman, Shri Palas 
Bhagat Ram, Shri 
Burande. Shri Gangadhjar Appa 

Das, Shri R. P.
Deshmukh, Shri Sheshrao 

Goswami, Shrimati Bibha Ghosh 

Hande, Shri V. G.
Jaiswal, Shri Anant Ram 
Kamble, Shri B. C.

Lahanu Shidava Korn, Shri 
Modak, Shri Bijoy 
Murugaiyan, Shri S. G.

Patil, Shri D. B.
Patnaik, Shri Sivaji 
Pradhan, Shri Amar Roy 
Rajan, Shri K. A.
Roy. Shri A. K.

Sudheeran, Shri V. M.

Tirkey, Shri Pius
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NOES

Abdui Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 
AJagesan, Shri O. V.
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ansari, Shri Faquir Ali 
Arif Beg, Shri 
Arunachalam, Shri M.
Austin, Dr. Henry 
Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bairagi, Shri Jena 
Bal. Shri Pradyumna

Balak Ram, Shri 

Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barnala. Shri Surjit Singh 
Basappa, Shri Kondajji 
Berwa, Shri Ram Kanwar 
Bhadoria, Shri Arjun Singh 
Bhakta, Shri Manoranjan 
Bhanwar, Shri Bhagirath 
Bharat Bhushan, Shri 
Bheeshma Dev, Shri M.
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chotur bhuj, Shri

Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan, Shrimati P.
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chettri, Shri K. B.
Chhetri, Shri Chhatra Bahadur 
Chikkalingiah, Shri K. 
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.

Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthepani, Shri V.
Dhara, Shri Sushil Kumar 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 
Elanchezhian, Shri V. S.
Engti, Shri Biren 
Faleiro, Shri Eduardo 
Fazlur Rahman, Shri 
Fernandes, Shri George 
Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
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Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshrao 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Gopal, Shri K.
Gore, Shrimati Mrinal 
Gotkhinde, Shri Annasaheb 
Gowda, Shri S. Nenjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lal 
Haren Bhumji, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 
Inder Singh, Shri 
Jagannathan, shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharulal HemraJ
Jain, Shri Kalyan
Jain, Shri Nirmal Chandra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeylakshmi, Shrimati V.
Joshi, Dr. Murli Manohar 
Kachwai, Shri Hukam Chand 
Kadam, Shri B. P.
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamakshaiah, shri D.
Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Karan Singh, Dr.
Kasar, Shri Amrut 
Kaushik, shri Purushottam 
Khalsa, Shri Basant Singh

Khan, Shri Ghulam Mohammad 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud Ali 
Khan, Shri Mahmood Hasan 
Kishore Lal, Shri 
Kisku, Shri Jadunath 
Kolanthaivelu, Shri R.
Kolur, Shri Rajshekhar 
Krishan Kant, Shri 
Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 
Kushwaha, Shri Ram Naresh 
Lakshminarayanan, Shri M- R.
Lal, Shri S. S.
Lalu Prasad, Shri 
Laskar, Shri Nihar 
Limaye, Shri Madhu 
Machhand, Shri Raghubir Singh 
Mahale, Shri Hari Shankar 
Mahi Lal, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Mallanna, Shri K.
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lal 
Mane, Shri Rajaram Shankarrao 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lal, Shri 
Mathur, Shri Jagdish Prasad 
Meerza, Shri syed Kazim Ali 
Mehta, Shri Prasennbhai 
Mhalgi, Shri R. K.
Mirdha, Shri Nathu Ram 
Miri, Shri Govind Ram 
Mishra, Shri G. S.
Mishra, Shri Shyamnandan 
Mohanarangam, Shri Ragavaiu 
Mohd. Hayat All, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri
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Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia
Murthy, Shri M. V. Chandrashekhara 
Murugesan, Shri A.

. Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Naidu, Shri P. Rajagopal 
Naik, Shri S. H.
Nair, Shri B. K.
Narayana, Shri K. S.
Narendra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar. Shri Natwarlal B. 
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Shri Dwarikadas 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, shri S. B.
Patil, Shri S. D.
Patil, Shri Vijaykumar N.
Patnaik, Shri Biju 
Patwary, Shri H. L.
Periasamy. Dr. P. V.
Phirangi Prasad, Shri 
Pipii, Shri Mohan Lai 
Poojary, Shri Janardhana 
Pradhan, Shri Pabitra Mohan

Pradhani, Shri K.
Pullaiah, Shri Darur 
Rachaiah, Shri B.
Raghavendra Singh, Shri 
Raghavji, Shri 
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Raju, Shri P. V. G.
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar. Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthai 
Ramalingam, Shri P. S. 
Ramamurthy, Shri K.
Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Ranjit Singh, Shri 
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri J. Rameshwar 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri Pattabhi Rama 
Rasheed Masood, Shri 
Rath, Shri Ramachandra 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri 
Reddi, Shri G. S.
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Reddy, Shri G. Narsimha 
Reddy, Shri S. R.
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
Saeed Murtaza, Shri 
Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Ramantasinhera, Shri Padmacharan 
Saran, Shri Daulat Ram 
Sarangi, Shri R. P.
Sarda, Shri S- K.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 

-Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri Prafulla Chandra 
Seyid Muhammad, Dr. V. A.
Shah, Shri D. P.

.Shah, Shri Surath Bahadur 
Shaiza. Shrimati Rano M- 
Shakya, Dr. Mahadeepak Singh 
Shankar Dev, Shri 
Shanti Devi. Shrimati 
Sharma. Shri jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodhbhai B.
Shiv Sampati Ram, Shri 
Shrangare, Shri T. S.
Shukla, Shri Madan Lai 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C  M.
Sinha, Shri H. L. P.

Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somani, Shri S- S.
Somasundaram, Shri S.D.

Stephen, Shri C.M.
Subramaniam, Shri C.

Sukhendra Singh, Shri 

Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 

Sunna Sahib, Shri A.

Suraj Bhan. Shri 
Surya Narain Singh. Shri 

Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad 

Talwandi, Shri Jagdev Singh 

Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 

Thorat, Shri Bhausaheb 
Tiwary, Shri D. N.

Tiwary, Shri Madan 
Tohra, Shri G. S.

Tombi Singh. Shri N.
Tripathi, Shri Madhav Prasad 

Tripathi, Shri Ram Prakash 

Tulsiram, Shri V.
Tur, Shri Mohan Singh 

Tyagi, Shri Om Prakash 

Ugrasen, Shri

Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 

Venkataraman, Shri R. 

Venkatareddy, Shri P. 

Vsnkatasubbajah, Shri P.
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Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P 
Verma, Shri Sukhdeo Prasad 
Yadav, Shri Jagdambi Prasad 
Yadav, Shri Narsingh 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj, Shri

MR. SPEAKER: The result* of the 
division is:

Ayes: 20

Noes: 345

The motion was negatived.

MR. SPEAKER: 1 shall now put 
amendment No. 108 to the vote of the 
House.

Amendment No. 106 was put and. 
negatived.

MR. SPEAKER: I shall now put 
amendment No. 211 to the vote of the 
House.

Amendment No. 211 was put and 
negatived.

MR. SPEAKER: Amendment No. 
291 of Shri Hari Vishnu Kamath.

SHRI HARI VISHNU KAMATH: 
>  As my amendment No. 281 is not one 

of cardinal importance, I would like 
to withdraw it.

Amendment No. 281 was, by leave, 
withdrawn.

SHRI HUKMDEO NARAIN YA­
DAV: I am not pressing my amend­

ment No. 289. I seek leave of the 
House to withdraw my amendment.
Amendment No. 289 was, by leave, 

withdrawn.

MR. SPEAKER: I shall now pat 
amendment No. 330 to the vote of 
the House.

Amendment No. 330 was put and 
negatived.

Clause 10

MR. SPEAKER: I shall now put 
amendment No. 60 to the vote of the 
House.

Amendment No. 60 was put and 
negatived.

MR. SPEAKER: I shall now put 
amendment No. 61 to the vote of the 
House.
Amendment No. 61 .was put and 

negatived.

MR. SPEAKER: I shall now put 
amendment No. 62 to the vote of the 
House.
Amendment No. 62 was put and 

negatived.

Clause 11
MR. SPEAKER: I shall now put 

amendment No. 63 to the vote of the 
House.

Amendment No. 63 was put and 
negatived.

MR. SPEAKER: I shall now put 
amendments No. 154 to 155 to the 
vote of the House.

Amendments Nos. 154 and 155 were 
put and negatived.

SHRI R. K. MHALGI: I am not 
pressing my amendment. No. 173. I 
seek leave of the House to withdraw 
my amendment.

•The following Members also recorded their votes lor NOES:—■ 
Sarvashri Samarendra Kundu.Janeshwar Mishra, Hukmdeo Narain 

Yadav, Bateshwar Hemram, Brij Bhushan Tiwari, K. L. Mahala, R. V. 
Smaminathan, K. T. Kosalram, B.Devarajan, Shrikrishna Singh and 
Shrimati Mohsina Kidwai.
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Amendment No. 173 «?os, by leave, 
withdrawn.

SHRI SHAMBU NATH CHATUR- 
VEDI: I am not pressing my am­
endment No. 182. I seek leave of 
the House to withdraw my amend­
ment.
Amendment No. 182 was. hij leave, 

withdrawn.

SHRI KANWAR LAL GUPTA: I
am not pressing my amendment No.
238. I seek leave of the House to 
withdraw my amendment.
Amendment No. 238 wa*. by leave, 

withdrawn.

MR. SPEAKER: I shall now put 
amendment No. 276 to the vote of 
the House.
Amendment No. 27-5 was put and 

negatived.

AN HON. MEMBER: The “Ayes”  
have it.

MR. SPEAKER: Now. I am pro­
ceeding by Rule 367. Proviso to 
that Rule says:

“Provided that, if in the opinion 
of the Speaker, the Division is 
unnecessarily claimed, he may ask 
the members who are for 'Aye 
and those for 'No* respectively to 
rise in their places and, on a count 
being taken, he may declare the 
determination of the House.

In such a case the names of the 
voters shall not be recorded."
Those who are for the amendment 

may please stand up.

17.00 hrs.
Some Hon. Members rose—

SHRI SHYAMNANDAN MISHRA: 1 
am not clear what you have asked for.

SHRI A. K. ROY: lam on a point 
of order. If you have to follow this 
procedure in this case, you should 
have followed this procedure from the 
very beginning.

MR. SPEAKER: No. There is no such 
thing at all. . .  .

SHRI A. K. ROY: Therefore, I say, 
this is an after-thought. I can under­
stand that this is an after-thought.

MR. SPEAKER; Order please. There 
is no point of order.

Those who are in favour may please 
stand up.

Some Hon. Members rose—

MR SPEAKER: Those who are
against may stand up.

Some Hon. Members rose- -

MR. SPEAKER; The Noes have it.

PROF. P. G. MAVALANKAR: Every 
Member has got a right to be recorded 
whether he votes this way or that way.

SHRI SHYAMNANDAN MISHRA: 
How can this be done?

SHRI CHANDRA SHEKHAR (Balia). 
Mr. Speaker, Sir, we know that there 
is a provision like this.

But, Sir, this provision has never 
been used. I abide by your ruling. 
But I shall request you that this pro* 
vision should not have been invoked a* 
this time when the Constitution 
Amendment Bill Is under consideration.

Sir, while abiding by your ruling, 1 
shall request you not to invoke thia 
provision in this Constitution Amend­
ment Bill. Moreover the Mover of th* 
Amendment was not pressing, I think.

Therefore, I think, there is no neces­
sity to invoke this provision.

MR SPEAKER: Voting was asked 
for by persons other than the Mover.

SHRI SHYAMNANDAN MISHRA: 
No, Sir, may I make my position clear?
I press my amendment. The House 
may ask for & division on it. You 
were pleased to say. those who are in 
favour of this should rise In theiv 
places. Now, Sir, you should have 
counted; otherwise it has absolutely
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no meaning. Speaker cannot give 
arbitrary ruling that two-third votes 
have already been secured. That you 
Cannot say.

MR. SPEAKER: I am afraid that 
there has been a good deal of miscon­
ception.

First of all Mr. Mishra is not correct 
In saying that amendments are to be 
carried by two-third majority. It is 
not so. Amendments are to be carried 
by simple majority. Simple majority 
is sufficient.

SHRI SHYAMNANDAN MISHRA 
But even then you must count.

MR. SPEAKER: For the benefit of 
hon. Members. I would like to read 
out the rule.

It says;
“ (c) If the opinion so declared is 

again challenged, be shall direct 
that the votes be recorded either by 
operating the automatic vote recorder 
or by using ‘Aye’ and *No’ slips in 
the House or by the members going 
into the lobbies.”

—and tuere is a proviso. It says:—
“Provided that, if in the opinion 

of the Speaker, the Division is un- 
necessarily claimed”—

—you did not claim the division; 
somebody else claimed the Division.—

“ .. he may ask the members who 
are lor ‘Aye’ and those for ‘No' res­
pectively to rise in their places and. 
on a count being taken, he may de­
clare the determination of the 
House. In such a case, the names 
of the voters shall not be recorded.”

SHRI SHYAMNANDAN MISHRA:
That is different-----Quite right...........
(Interruptions).

SHRI VASANT SATHE: Who
counted?

MR. SPEAKER: If you want, I will 
put it again... (Interruptions).

PROF. P. G. MAVALANKAR: Sir. 
there are two points arising out of

what you have said. First of all, as 
Shri Mishra said, this is a Constitu­
tional Amendment Bill. Therefore, 
even if one dissenting voice is there, 
it must be recorded in the debate. It 
must be done; you cannot say. No. 
Secondly, you cannot have one proce­
dure for some clauses and another 
procedure for other clauses.

MR. SPEAKER: Again, you seem 
not to have read the rules. It is only 
when the Speaker thinks that the divi­
sion is unnecessarily claimed. That is> 
the point. I cannot apply this to every­
thing. (Interruptions). All right, I 
will put this again. Those who are in 
favour of this amendment may pleaso
stand up___ They are five. Those
who are against it may now s*and up
___They are 206. So, the amendmer^
is n e g ^ ’ ved.

SHRI DINEN BHATTACHARYA: I 
challenge you; 1 say, the majority is 
in favour.

MR. SPEAKER: We go to the n“ xt 
amendment.

SHRI VAYALAR RAVI; The doors 
are locked. Many Members are wait 
ing outside. I have just seen, 10—IS 
Members are waiting outside. Please 
allow them to come in. Why have you 
locked up the doors?

MR. SPEAKER: Please open the
doors.

SHRI C. M. STEPHEN; You said, 
that the number was 206. All I am 
submitting is that it was very cleai 
to everybody that within two minutes’ 
time, counting could not have taken 
place. We want to know, how many 
are for it and how many are against 
it. There is a procedure for counting. 
The Speaker does not take part at all. 
The procedure for counting is that each 
name shall be called and then count­
ing done. You said that the number 
was 206. My submission is that it 
must be done in such a manner that 
it is beyond any doubt. The number 
206 was certainly not correct. That
was dear to everyone of us ..............
( Interruptions).
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PROF. SAMAR GUHA (Contai): 1 
have a point of order. Sir. According 
to the Order Paper today, it has been 
categorically....

MR. SPEAKER: I know, your Reso- 
lution is there. I know your Resolu­
tion, Mr. Samar Guha. We will have 
to find some other time.
(Interruptions).

PROF. SAMAR GUHA: 1 want to
know from you as to what its position 
is.

MR. SPEAKER: We will And some 
other time for it.

PROF. SAMAR GUHA: ' Some other 
time” does not mean anything.

MR. SPEAKER; Before this session 
ends—either this week or next week.

PROF. SAMAR GUHA: This is lislfd 
in the Ust of Business.

MR. SPEAKER: The House can 
always change it.

PROF. SAMAR GUHA: If you take 
it up tomorrow, then I am agreeable.

MR. SPEAKER: Let me see. We will 
try to have it either tomorrow or the 
day after,

SHRI RAVINDRA VARMA: We can 
take it up tomorrow.

MR. SPEAKER: I do not know what 
work we have for tomorrow. Have we 
listed anything tor tomorrow? All right 
we will have it

SHRI RAVINDRA VARMA: I would 
also seek your permission, Sir, to sug­
gest—and appeal to the House—that 
we continue to sit tili we finish 'he 
clauses as well as the Third Readiig.

MR. SPEAKER: The Minister of 
Parliamentary Affairs has made a sug­
gestion that we sit and finish. I think 
it is but a fair proposal. We have 
taken very much more time than what 
we estimated. Is it the pleasure of 
the House to sit and dispose of the 
Constitution Amendment Bill?

SEVERAL HON. MEMBERS: Ye*.
SHRI K. LAKKAPPA: I do not agres.

We are not going to agree. I have 
some other engagement.

MR. SPEAKER: No.
SHRI RAVINDRA VARMA: Let US 

finish. The statement on bonus will
be made.

MR. SPEAKER: Those who tee
sitting and disposing of the matter 
may say so.

SEVERAL HON. MEMBERS: Yes. 
SHRI K. LAKKAPPA: No, no.
MR. SPEAKER: 1 now put amunJ- 

ment N- to t.V v.>te of the slouw
to v n d m en t No. 283 wfls put fine 

negatived.

MR. SPEAKER: Now about amend- 
ment No. 2»0. Mr. Hukmdeo Nanm 
Yadav. are you pressing it?

gut** weflnr : $
spn i  i

Amendment No. 290 t»as, by leave, 
•ujithdraum.

MR. SPEAKER: I now put amen I- 
ment No, 331 to the vote of the House.

Amendnwnt No. aaf. u:«s P«t and 
withdrawn.

MR SPEAKER: Now about amenJ- 
ment No. 340. Prof. Mavalankar, an* 
you pressing it?

PROF. P. G. MAVALANKAR: I tun 
not pressing it.
Amendment No. 340 was. by leave, 

withdrawn

Clause 13
MR. SPEAKER: We now take UF 

clause 13. 1 put the amendment N».
64 of Mr. A. K. Roy to the vote o« ttw 
House.

SOME HON. MEMBERS'. ‘Aye’. 

SEVERAL HON. MEMBERS: ‘No’
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SOME HON. MEMBERS: “Ayes**
have it.

MR SPEAKER: Let the lobbies be 
cleared. The lobbies have been clear- 
ed. 1 shall put amendment No. 64 to 
the House. Mr. Roy wants me to 
read it. I shall read it

The question is:
Page 4, for lines 8 to 10, substitute—

‘ 13. (1) In article 83 of the Con­
stitution, in clause (1). for the words 
“one-third of the members thereof 
shall retire as soon as may be on 
the expiration of every second year" 
the words “one-fifth of the members 
thereof shall retire as soon as may 
be on the expiration of every one 
year" shall be substituted, and n> 
clause (2), for the words “six years'* 
in both the places where they occur, 
the words “ five years” shall be sub­
stituted.” (64).

The Lok Sabha divided;
[17.20 hn.

Division No. HI
AYES

Gawai, Shri D. G.
Naik. Shri S. H.
Patil, Shri D. B.
•Rao, Shri Pattabhi Rama 
Roy, Shri A. K.

NOES

Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu, Shri Maganti 
Ankineedu Prasada Rao, Shri 
Ansari, Shri Faquir Ali 
Arif Beg, Shri

Arunachalam, Shri M.
Arunachalam alias ‘Aladi Aruna', 

Shri V.
Asokaraj, Shri A.
Austin, Dr. Henry 

Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 
Balhir Singh, Chowdhry 
Baldev Prakash, Dr.
Banatwalla, Shri G. M.
Barakataki, Shrimati Renuka Devi 
Barnala, Shri Surjit Singh 
Barrow, Shri A. E. T.
Basappa, Shri Kondajji 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bhadoria, Shri Arjun Singh 
Bhakta. Shri Manoranjan 
Bhanwar Shri Bhagirath 
Bharat Bhushan, Shri 
Bheeshma Dev, Shri M.
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Borooah. Shri D. K.
Brahm Perkash. Chaudhury 
Brij Raj Singh, Shri 
Chakravarty, Prof. Dilip 
Chand Ram. Shri 
Chandan Singh. Shri 
Chandra Shekhar. Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandravati, Shrimati 
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath 
Chaudhury, Shri Rudra Sen 
Chauhan. Shri Nawab Singh

•Wrongly voted for AYES.
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Chavan, Shrimati P.
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chettri, Shri K. B.
Chhetri, Shri Chhatra Bahadur 
Chikkalingiah, Shri K. 
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
Dandavate, Prof. Madhu 
Danwe, Shri Pundaiik Hari 
Das, Shri S. S.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri V. Kishore Chandra S. 

Desai, Shri Dajiba 
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 

Deshmukh, Shri Ram Prasad 
Devarajan, Shri B. 
Dhandayuthapani, Shri V.
Dhara, Shri Sushi I Kumar 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Doley, Shri L. K.
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 

Elanchezhian, Shri V. S.

Engti, Shri Biren 
Fazlur Rahman, Shri 
Fernandes, Shri George 

Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Ghosal, Shri Sudhir
Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao

Gogol, Shri Tarun 
Gomango, Shri Glridhar 
Gore, Shrimati Mrinal 
Gotkhinde, Shri Annasaheb 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh

Haren Bhumij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri

Inder Singh, Shri 
Jagannathan, Shri S.

Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemraj
Jain. Shri Kalyan
Jain, Shri Nirmal Chandra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.
Joshi. Dr. Murli Manohar 

Kachwai, Shri Hukam Chand 
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran 
Kaiho, Shri
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu
Kapoor, Shri L. L.
Kar, Shri Sarat 
Karan Singh, Dr.
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalaa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud AU 
Khan, Shri Mahmood Hasan 
Kidwai, Shrimati Mohsina
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K tabor* Lai Shri 
Kolantbaivelu, Shri R.
Kolur, Shri Rajshekhar 
Kosalram, Shri K.T.
Krishan Kant, Shri 
Kureel, Shri Jwala Prasad 
Kureel. Shri R.L.
Kushwaha, Shri Ram Naresh 

Lakshminarayanan, Shri M.R.
Lai, Shri S. S.
Lalu Prasad, Shri 
Laskar, Shri Nihar 
Limaye. Shri Madhu 
Lyngdoh, shri Hopingstone 
Machhand, Shri Raghubir Singh 
Mahala, Shri K. L.
Mahale. Shri Hari Shankar 
Mahishi, Dr. Sarojini 
Maiti. Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
MaLanna. Shri K.
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shri
Mankar. Shri Laxman Rao
Manohar Lai, Shri
Mathur, Shri Jagdish Prasad
Mayathevar, Shri K.
Mehta. Shri Prasannbhai 
Mirdha, Shri Nathu Ram 
Miri, Shri Govind Ram 
Mishra, Shri G.S.
Mishra, Shri Janeshwar 
Mishra. Shri Shyamnandan 
Mohanarangam, Shri Ragavalu 
Mohd. Hayat Ali, Shri 
Mohinder Singh, Shri 
Mritunjay Prasad, Shri 
Munda, Shri Karia
Murthy, Shri M.V. Chandrashekhara 
2647 LS—7

Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Naik, Shri V.P.
Nair, Shri B.K.
Narayana, Shri K.S.
Nathu Singh, Shri 
Nayak, Shri I»axmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T.S.
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Shri H.M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil. Shri Chandrakant 
Patil, Shri S.D.
Patil. Shri Vijaykumar N. 
Patnaik, Shri Biju 
Patwary, Shri H.L.
Periasamy, Dr. P.V.
Pertin, Shri Bakin 
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Poojary, Shri Janardhana 
Pradhan, Shri Pabitra Mohan 
Pullaiah, Shri Darur

Qureshi, Shri Mohd. Shafl 
Rachaiah, Shri B.
Raghavendra Singh. Shri
Raghavji, Shri
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai. Shri Gauri Shankar
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Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Raju, Shri P. V. G.
Rakesh, shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kish an, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthai 
Ramalingam, Shri P. S. 
Ramamurthy, Shri K.
Ramapati Singh, Shri 
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Ranjit Singh, Shri 
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri J. Rameshwar 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rasheed Masood, Shri 
Rath, Shri Ramachandra 
Rathor, Dr. Bhagwan Dass 
Ravi, Shri Vayalar 
Ravindra Pratap Singh, Shri 
Reddi, Shri G. S.
Reddy, Shri G. Narsimha 
Reddy, Shri K. Brahmananda 
Reddy, Shri K. Obul 
Reddy, Shri K. Vi jay a Btaaskara 
Reddy, Shri M. Ram Gopal 
Reddy, Shri S. R.
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
Saeed Murtaza, Shri

Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narharl Prasad Sukhdeo 
Saini, Shri Manohar Lal 
Samantasinhera, Shri Padmacharan 
Saran, Shri Daulat Ram 
Sarangi, Shri R. P.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Sathe, Shri Vasanl 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri Prafulla Chandra 
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadepak Singn 
Shankar Dev, Shri 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dharl 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh. Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrangare, Shri T. S.
Shukla, Shri Madan Lal 
Sikander Bakht, Shn 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri S. S.
Somasundaram, Shri & D.
Stephen, Shri C. M.
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Subramaniam, Shri C.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Thorat, Shri Bhausaheb 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash 
Tulsiram, Shri V.
Tur, Shri Mohan Singh 
Tyagi, Shri Ora Prakash 
Ugrasen, Shri

Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Vasisht, Shri Dharma Vir 
Veerabhadrappa, Shri K. S. 
Venkataraman, Shri R. 
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal 
’erma, Shri Hargovind 
’•rma, Shri R. L. P.

«erma, Shri Sukhdeo Prasad 
Visvunathan, Shri C. N.

Yadav, Shri Hukmdeo Narain 
Yadav, Shri Jagdambi Prasad 
Yadav, Shri Narsingh 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadva, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj, Shri

MR. SPEAKER: Subject to correc­
tion, the result* of the division is: 
Ayes 5; Noes 350.t The noes have it, 
the noes have it.

The motion was negatived.

MR. SPEAKER: Amendment No. 
312. Shri Sushil Kumar Dhara.

SHRI SUSHIL KUMAR DHARA: I 
am not pressing.

MR. SPEAKER: Has he the leave 
of the House to withdraw his amend­
ment?

SOME HON. MEMBERS: Yes.

Amendment No. 312 was, by leave, 
withdrawn.

Clause 14

MR. SPEAKER: Amendment Nos. 
40 and 41. Shri Parulekar.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): I am not pressing.

MR. SPEAKER: Has he the leave 
of the House to withdraw his amend­
ments?

♦The following Members also record ed their votes for NOES:.—

Madhav Prasad Tripathi, R. K. Mhal gi, Rajeaidra Kumar Sharma, Syed 
Kazim Ali Meerza, Roop Lai Somani, Govinda Munda, Mahi Lai, Anant 
Ram Jaiswal, D. Amat, A. Murugesan, S. Ramaswamy, P. Rajagopal 
Naidu, Shrikrishna Singh, Pattabbi Rama Rao and Dr. Bijoy Mondal.

fThe number of Members who ac tually recorded their votes for NOES 
through the Automatic Vote Record ing Machine was 351.
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SOME hON. MEMBERS; Yes.

Amendments Nos. 40 and 41 were, 
by leave, withdrawn.

MR. SPEAKER: Amendment No.
65. Shri A. K. Roy.

SHRI A. K. ROY (Dhanbad): I
am not pressing.

MR. SPEAKER: Has he the leave 
of the House to withdraw his amend- 
ment?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 65 was, by leave, 

withdrawn.

MR. SPEAKER: I put amendment 
No. 164 to the House.
Amendment No. 164 was put and 

negatived.

MR. SPEAKER; Amendment No. 
251. Shri Vinayak Prasad Yadav.

SHRI VINAYAK PRASAD YA­
DAV (Saharsa): I am not pressing.

MR. SPEAKER: Has he the leave 
of the House to withdraw his amend, 
ment?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 251 was, by leave, 

withdrawn.

MR. SPEAKER: Amendment No. 
291. Shri Hukmdeo Narain Yadav.

SHRI HUKMDEO NARAIN YA­
DAV (Madhubani): I am not press- 
ing.

MR. SPEAKER: Has he the leave 
of the House to withdraw his amend­
ment?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 291 was, by leave, 

withdrawn.

MR. SPEAKER: Amendments Nos. 
313 and 314. Shri Sushil Kumar 
Dhara.

SHRI SUSHIL KUMAR DHARA 
(Tamluk): I am not pressing.

MR. SPEAKER: Has he the leave 
ef the House to withdraw his amend­
ment?

HON. MEMBERS: Yes.
Amendment No*. 318 and 314 were, 

by leave, withdrawan.

Cl&uae 15
MR. SPEAKER: I put Amendment 

No. 66 to the House.
Amendment No. 66 was put and 

negatived.

MR. SPEAKER: Amendment No. 
98. Shri Faleiro is absent. I put Am­
endment No. 98 to the House.
Amendment No. 98 wag put and 

negatived.

MR. SPEAKER: Now, we come to 
Government amendment No. 208. The 
question is:

Page 4, line 31 ,_

for “Forty-flfth” substitute 
“Forty-fourth” (205)

The motion was adopted.

MR. SPEAKER: Amendment No.
239. Shri Kanwarlal Gupta is ab­
sent. I put the amendment to the 
House.

Amendment No. 239 was put and 
negatived.

MR. SPEAKER: Now I come to 
amendment No. 260, moved by Shri 
Ram Jethmalani. Is he pressing it?

SHRI RAM JETHMALANI: No.

MR. SPEAKER: Has the hon. Mem- 
ber the leave of the House to with­
draw his amendment?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 260 was, by leave, 

withdrawn.

Clause 17

MR. SPEAKER: There are no am­
endments to clause 1®. We will now
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come to clause 17. There i$ amend­
ment No. 42 by Shri Parulekar. Is 
he pressing It?

SHRI BAPUSAHEB PARULEKAR: 
I want to withdraw it.

MR. SPEAKER: Has the hon. Mem. 
ber the leave of the House to with­
draw his amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 42 was, by leave, 
withdrawn.

MR. SPEAKER: Amendment No. 
107 is by Shri Saugat Roy. He is not 
present here. I will put it to the 
vote of the House.

Amendment No. 107 was put and 
negatived.

MR. SPEAKER; Amendment No. 
174 is by Shri Mhalgi. Is he press­
ing it?

SHRI R. K. MHALGI: I want to 
withdraw it.

MR. SPEAKER: Has the hon. Mem­
ber the leave of the House to with, 
draw it?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 174 was, by leave, 

withdrawn.

Clause 19

MR. SPEAKER: To clause 18 there 
are no amendments. We will now 
take up clause 19. There is amend­
ment No. 261 by Shri Ram Jethma­
lani. Is he withdrawing it?

SHRI RAM JETHMALANI: Yes, I 
am withdrawing it.

MR. SPEAKER: Has the hon. Mem­
ber the leave of the House t0 with­
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 261 was, by leave, 
withdrawn.

Clause S|
MR. SPEAKER: To clause 20

there are no amendments. To clause

21 there is one amendment No. 361 
by Shri Anant Dave. Is he pressing 
it?

SHRI ANANT DAVE; I want to 
withdraw it.

MR. SPEAKER: Has the hon.
Member the leave of the House to 
withdraw it?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 361 was, by leave, 

withdrawn.

SHRI SHANTI BHUSHAN; Sir, I 
want to press my amendment No. 
366.

MR. SPEAKER: The question is: 
Page 5,—

after line 31, insert— 
“Provided that the Supreme 
Court may after determining 
the said questions of law return 
any case so withdrawn together 
with a copy of its judgment on 
such questions to the High 
Court from which the case has 
been withdrawn, and the High 
Court shall on receipt thereof, 
proceed to dispose of the case 
in conformity with such judg­
ment.” (366)
The motion was adopted.

Clause 22
MR. SPEAKER: To clause 22 there 

is one amendment, No. 149 by Shri 
Narendra P. Nathwani. Is he press­
ing it?

SHRI PRASANNBHAI MEHTA: 
Sir, 1 am authorized by Shri Nath­
wani to deal with this.

SHRI SHANTI BHUSHAN: I am
accepting that amendment.

MR. SPEAKER: The question is:

Page 5, line 33,—

for "with the concurrence of" 
substitute—

“on the advice o f ’ (149)
The motion was adopted.
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Clause 25

MR. SPEAKER: There are no am­
endments to clauses 23 and 24. We 
will now take clause 25. There are 
amendment Nos. 43 and 44 by Shri 
Parulekar. Is he pressing them?

SHRI BAPUSAHEB PARULEKAR: 
I want to withdraw them.

MR. SPEAKER: Has the hon. Mem­
ber the leave of the House to with­
draw them?

SEVERAL HON. MEMBERS: Yes.
Amendments Nos. 43 and 44 were, by 

leave, withdrawn.

MR. SPEAKER: Amendment No. 
120 by Shri Dajiba Desai, is he press­
ing it?

SHRI DAJIBA DESAI: I want to 
withdraw it.

MR. SPEAKER: Has the hon. Mem­
ber the leave o* the House to with­
draw it?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 120 was, by leave, 

withdrawn.

MR. SPEAKER: Amendment No. 
362 by Shri Anant Dave, is he press­
ing it?

SHRI ANANT DAVE: I want to 
withdraw it.

MR. SPEAKER: Has the hon.
Member the leave of the House to 
withdraw it?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 362 was, by leave, 

withdrawn.

Clause 26
MR. SPEAKER; Then we come to 

clause 26. There is Government Am­
endment No. 206. The question is:

‘‘Page 6, line 39,— 
for “Forty-fifth”  substitute 

“Forty-fourth”  (206)
The motion was adopted.

MR. SPEAKER: Amendment No. 
262 by Shri Ram Jethmalani, is he 
pressing it?

SHRI RAM JETHMALANI: I want 
to withdraw it.

MR. SPEAKER: Has the hon. Mem­
ber the leave of the House to with­
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 262 was, by leave, 
withdrawn.

Clause 31

MR. SPEAKER: There are no am­
endments to clauses 27, 28, 29 and 
30. To clause 31 there is one amend­
ment by Shri Anant Dave, N r  363. 
Is he pressing it?

SHRI ANANT DAVE: I want to 
withdraw it.

MR. SPEAKER: Has the bon. Mem­
ber the leave of the House to with­
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 363 was, by leave, 
withdrawn.

Clause 32

MR. SPEAKER; To clause 32 there • 
is amendment No. 71 by Shri A. K. 
Roy.

SHRI A . K. ROY: I am pressing 
it.

MR. SPEAKER: I will put it to 
the vote of the House.

Amendment No. 71 was put and 
negatived.

Clause 33

MR. SPEAKER: To clause 33 there 
is Amendment No. 183 by Shri Shazn- 
bhu Nath Chaturvedi. 1$ he pressing 
it?

SHRI SHAMBHU NATH CHATUR­
VEDI: I want t0 withdraw, it.
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MR. SPEAKER: Has the hon. Mean* 
her the leave of the House to with­
draw it?

SEVERAL HON. MEMBRES: Yes.

Amendment No. 183 was, by leave, 
withdrawn.
Clause 34

MR. SPEAKER: To clause 34 there 
is amendment No. 226 by Shri Saugata 
Roy. I will put it to the vote of the 
House.

Amendment No. 226 was put and 
negatived.

MR. SPEAKER: There is amend­
ment No. 241 by Shri Kanwar Lai 
Gupta. Is he pressing it?

SHRI KANWAR LAL GUPTA: I
want to withdraw it.

MR. SPEAKER: Has the hon.
Member the leave of the House to 
withdraw it?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 241 was, by leave, 

withdrawn.
MR. SPEAKER: What about am­

endment Nos. 284 and 285 by Shri 
Kamath?

SHRI HARI VISHNU KAMATH: 
They are verbal amendments. 1 would 
not press them.

MR. SPEAKER: Has the hon. Mem­
ber the leave of the House to with­
draw them?

SEVERAL HON. MEMBERS: Yes.

Amendments Nos. 284 and 285 were, 
by leave, withdrawn,

MR. SPEAKER: What about am­
endment No. 317 by Shri Sushil 
Kumar Dhara?

SHRI SUSHIL KUMAR DHARA: I 
want to withdraw it.

MR. SPEAKER: Has the hon. Mem­
ber the leave of the House to with­
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 317 was, by leave, 
withdrawn.

MR. SPEAKER: Amendment No. 
398 is by Shri Raghavji. Is he press­
ing it?

SHRI RAGHAVJI: I want to with­
draw it.

MR. SPEAKER: Has the boa. Mem­
ber the leave of the House to with­
draw it?

SEVERAL HON. MEMBRES: Yes.

Amendment No. 398 was, by leave, 
withdrawn.

MR. SPEAKER: There are two am­
endments, Nos. 410 and 411 by Prof. 
Mavalankar. Is he pressing them?

PROP. P. G. MAVALANKAR: I
am pressing Amendment No. 411.

MR. SPEAKER: Has the hon. Mem­
ber the leave of the House to with­
draw Amendment No. 410?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 410 was, by leave, 
withdrawn.

MR. SPEAKER: Now, I put Am­
endment No. 411 to Clause 34 moved 
by Prof. P. G. Mavalankar to the vote 
of the House.

The question is:

Page 8, line 2 4 -

add at the end—

“and save for public purpose 
and social good*’ (411)

The Lok Sabha divided:
Division No. 12] [17.37 link

AYES
Avari, Shri G«v M. 

Banatwalla, Shri G. M. 

Chikkalingiah, Shri K. 
Deo, Shri P. K.
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•Fazlur Rahman, Shri 
Gotkhinde, Shri Annasaheb 
Kolur, Shri Rajshekhar 
Kunhambu, Shri K.
Mane, Shri Rajaram Shankarrao 
Mavalankar, Prof. P. G.
Mirdha, Shri Nathu Ram 

Naik, Shri V. P.

Rao, Shri J. Rameshwar 
Reddy, Shri G. Narsimha

NOES

Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahuja, Shri Subhash 
Alagesan, Shri O. V.
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Ansari, Shri Faquir Ali 
Arif Beg, Shri
Arunachalam alias ‘Aladi Aruna’, 

Shri V.
Asokaraj, Shri A.
Austin, Dr. Henry 
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamali 
Bairagi, Shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati rtenuka Devi 
Bamala, Shri Surjit Singh 
Barrow, Shri A. E. T.
Basappa, Shri Kondajji 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kan war 
Bhanwar Shri Bhagirath 
Bharat Bhushan, Shri

Birendra Prasad, Shri 
Borole, Shri Yashwant 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Burman, Shri Kirit Bikram Deb

Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar. Shri 
Chandra Shekhar Singh, Sbn 
Chandra Pal Singh, Shri 
Chandrappan, Shri C. K. 
Chandravati. Shrimati 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan. Shri Nawab Singh 
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Choutlhari, Shri K. B.
Chowhan, Shri Bharat Singh 
Chunder, Dr Pratap Chandra 

Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Dasgupta, Shri K. N.
Dave. Shri Anant 
Dawn. Shri Raj Krishna 
Desai, Shri Dajiba 
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Deshmukh, Shri Sheshrao 
Dhandayuthapani. Shri V.
Dhara, Shri Sushil Kumar 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 

•Wrongly voted'for AYES.
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Durga Chand, Shri 
Dutt, Shri Asoke Krishna
Elanchezhian, Shri V. S.
Engti, Shri Biren 
Fernandes. Shri George
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshrao 
Gore, Shrimati Mrinal 
Gowda, Shri S. Nanjesna 
Goyal. Shri Krishna Xumer 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 
Hande, Shri V. G.
Haren Bhumij. Shri 
Hazari, Shri Ram Sew.»k 
Heera Bhai, Shri 
Hukam Ram, Shri 

Inder Singh, Shri 
Jagannathan, Shri S.
Jagji van Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia. Shri Baldev Singh 
Jethmalani, Shri Ram 
Joshi, Dr. Murli Manohar 
Kachwai, Shri Hukam Chard 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambha)irno 
Kaldate, Dr. Bapu 
Kapoor, Shri L. L.
Kar. Shri Sarat 
Karan Singh, Dr.
Kasar, Shri Amrut

Kaushik, Shri Purushottam 
Khalsa, Shri Basant S'ngh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Ismail Ho stain 
Khan, Shri Kunwar Mahmud Ali 
Khrime, Shri Rinching Khandu 
Ki shore Lai, Shri 
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.

Lakshminarayanan, Shri M. R. 
Lalu Prasad. Shri 
Limaye, Shri Madhu

Machand, Shri Raghub'r Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti. Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhamk Lai 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Meerza. Shri Syed Karm Ali 
Mehta, Shri Prasannabhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Mohd. Hayat Ali, Shri 
Mohinder Singh, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Multan Singh, Chaudharv 
Munda, Shri Govinda 
Munda, Shri Karla
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Murugesan, Shri A.

Nahar, Shri Bijoy Singh 
Nair, Shri M. N. Govindan 
Narayana, Shri K. S.
Narendra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shri Laxmi Nar«un 
Nayar, Dr. Sushila 
Negi, Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu 

Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxmmarayaii 
Pandit, Dr. Vasant Kuraar 
Parmai Lai, Shri 
Parmar, Shri Natwarlul B. 
Parthasarathy, Shri P. 
Parulekar, Shri Baojsaheo 
Paswan, Shri Ram V ilas  

Patel, Shri Dhannasinhbhai 
Patel, Shri Dwarikadas 
Patel, Km. Maniben Vallubhbhai 
Patel, Shri Meetba Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri D. B.
Patil, Shri S. D.
Patnaik, Shri Biju 
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Pertin, Shri Bakin 
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Pabitra Mohan

Qureshi, Shri Mohd. Shaft

Raghavji, Shri
Raghu Ramalah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri

Raj Narain, Shri 
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri 
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Ranjit Singh, Shri 
Rasheed Masood, Shri 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.

Saeed Murtaza, Shri
Sahoo, Shri Ainthu
Sal, Shri Larang
Sai, Shri Narhari Prasad
Saini, Shri Manohar Lai
Samantaslnhera, Sta(ri Padmacharan
Saran, Shri Daulat Ram
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri PrafuUa Chandra 
Shah. Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath
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Sharma, Shri Rajendra Kuma- 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dharl 
Shastri, Shri Y, P.
Shejwalkar, Shri N. K.

Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodfohai B.
Shiv Sampathi Ram, Shri 
Shrangare, Shri T. S.
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lal 
Slkander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha. Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lal 
Somani, Shri S. S.
Somasundaram, Shri S. D. 
Sukhendra Singh, Shri 
Suman, Shri Ramji Lal 
Suman, Shri Surendra Jha 
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad 
Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur. Shri Aghan Singh 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan

Tohra, Shri G. S.
Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad 
Tripathi, Shri Ram Prakash 
Tulsiram, Shri V.
Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash

Ugrasen, Shri 
Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Vasisht, Shri Dharma Vir 
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad 
Yadav, Shri Hukmdeo Narain 
Vadav, Shri Jagdambi Prasad 
Yadav. Shri Narsingh 
Yadav, Shri Ramji Lal 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath SJngh 
Yadvendra Dutt, Shri 
Yuvraj, Shri

MR. SPEAKER: Subject to correc­
tion, the result* of the Division is:

Ayes: 14;
Noes: 300.

The motion u>as negatived

MR. SPEAKER: Clause 35; no
amendment.

Clause 36, no amendment Clause
37, no amendment. Clause 38.

Clause 38
MR. SPEAKER: Amendment No. 14, 

moved by Shri Somnath Chatterjee—

*The following Members also recorded their votes:—
AYES: Shri Hari Vishnu Kamath
NOES: Sarvashri Ram KJokar, Ram Naresh Kushwaha, Hrikesh
Bahadur, S. Ramaswamy, P. Anba lagan. Nanasahib Bonde and Fazlur 

Rahman.
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SHRI SOMNATH CHATTERJEE: I
am pressing it.

MR. SPEAKER: 1 shall now put 
Amendment No. 14 to the vote of fhe 
House.

The question is:
Pages 8 and 9,-~

for lines 31 to 33 and 1 to 8 
respectively, substitute—

‘ (a) in clause (1), the words 
“or internal disturbance” shall 
be omitted.’ (14)

The Lok Sabha divided 

Division No. 13] [17.43 hrs.

AYES
Ahsan Jafri. Shri 
Alagesan, Shri O. V.
Ankineedu, Shri Maganti 
Ankineedu Prasada Rao, Shri 
Arunachalam, Shri M.
Austin, Dr. Henry 
Avarir Shri Gev. M.

Banatwalla. Shri G. M.
Barman, Shri Palas 
Barrow, Shri A. E. T.
Barua, Shri Bedahrata 
Basu, Shri Chitta 
Basu, Shri Dhirendranath 
Bhakta, Shri Manoranjan 
Bhattacharya, Shri Dinen 
Bhattacharyya, Shri Shyamaprasanna 
Bheeshma Dev. Shri M.
Borooah, Shri D. K.
Bosu, Shri Jyotirmoy 
Burande, Shri Gangadhar Appa 
Burman, Shri Kirit Bikram Deb

Chandrappan, Shri C. K.
Chatterjee, Shri Somnath 
Chaudhuri, Shri Tridib 
Chavan, Shrimati P.

Chavan, Shri Yeshwantrao 
Chettri, Shri K. B.
Chikkalingiah, Shrt K.
Choudhari, Shri K. B.
Deabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
Das, Shri R. P.
Desai, Shri Dajiba 
Deshmukh, Shri Sheshrao 
Devarajan, Shri B.
Doley, Shri L. K.
Engti, Shri Biren

Gamit, Shri Chhitubhai 
Gode, Shri Santoshrao 
Gogoi, Shri Tarun 
Gopal, Shri K.

Goswami. Shrimati Bibha Ghosh 
Gotkhinde, Shri Annasaheb 
Hande, Shri V. G.
Haren Bhumij, Shri 

Jeyalakshmi, Shrimati V.
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Kamakshaiah. Shri D.
Karan Singh, Dr.
Khan, Shri Ismail Hossa’n 
Kidwai. Shrimati Mohsina 
Kisku, Shri Jadunath 
Kodiyan, Shri P. K.
Kolur, Shri Rajshekhar 
Krishnan, Shrimati Parvathi 
Kunhambu, Shri K.

Lahanu Shidava Korn, Shri 
Lakshminarayanan, Shri M. R. 
Laskar, Shri Nihar 

Mahata, Shri C. R.
Mandal, Shri Mukunda 
Mirdha, Shri Nathu Ram 
Mishra, Shri G. S.
Modak, Shri Bijoy 
Mukherjee, Shri Samar
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Murthy, Start M. V. Chandrauhekhara 
Murugaiyan, Shri S. G.
Naidu, Shri P. Rajagopal 
Naik. Shri S. H.
Naik, Shri V. P.
Nair, Shri B. K.
Nair, Shri M. N. Govindan 
Narayana, Shri K. S.

Patel, Shri Dwarikadas 
Patil, Shri D. B.
Patil, Shri Vijaykumar N.
Patnaik. Shri Sivaji 
Poojary, Shri Janardhana 
Pradhan, Shri Amar Roy 
Pradhani, Shri K.
Pullaiah, Shri Darur 
Qureshi, Shri Mohd. Shan

Rachaiah, Shri B.
Rajan, Shri K. A.
Raju, Shri P. V. G.
Ramamurthy, Shri K.
Rangnekar, Shrimati Ahilya P.
Rao, Shrimati B. Radhabai Anar.da 
Rao. Shri J. Rameshwar 
Rao, Shri Pattabhi Rhine?
Reddi, Shri G. S.
Reddy, Shri G. Narsimhs 
Reddy, Shri K. Obul 
Reddy. Shri M. Ram Gooal 
Roy, Shri A. K.
Roy, Dr. Saradish 
Roy, Shri Saugata 
Shah, Shri A. K.
Shah. Shri Gadadhar 
Sanyal, Shri Sasankasekhar 
Sathe, Kiri Vasant 
Sen, Shri Robin 
Seyid Muhammad, Dr. V. A. 
Shankar Dev, Shri 
Stephen, Shri C, M.
Sudheeran, Shri V. M.
Sunna Sahib, Shri A.

Thakur, Shri Krishnarao 
Thorat, Shri Bhausaheb 
Tirkey, Shri Pius 
Tombi Singh, Shri N.
Tulsiram, Shri V.

Veerabhadrappa, Shri K. S. 
Venkataraman. Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.

NOES 
Abdul Lateef. Shri 
Agrawal. Shri Satish 
Ahuja, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shrt D.
Amin, Prof. R. K 
Anbaiagan. Shri P.
Ansari, Shri Faquir Ali 
Arif Beg. Shri
Arunachalam alias ‘Aladi Aruna’, 

Shri V.
Asokaraj, Shri A.
Bagri, Shri Mani Ram 
Bahuguna. Shri H. N.
Bahuguna. Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barnala. Shri Surjit Singh 
Basappa, Shri Kondajji 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bharat Bhushan. Shri 
Birendra Prasad, Shri 
Borole. Shri Yeshwant 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Chakravarty, Prof. Dilip 
Chand Ram, Shri 

Chnndan Singh, Shri
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Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shrj 
Chandra Pal Singh, Shri 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra

Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S- S.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Asoke Krishna

Elanchezhian, Shri V. S.
Faieiro, Shri Eduardo 
Fazlur Rahman, Shri 
Fernandes, Shri George 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gore, Shrimati Mrinal 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lal 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 
Inder Singh, Shri 
Jagannathan, Shri S- 
Jagjivan Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jethmalani, Shri Ram 
Joshi, Dr. Murli Manohar 
Kakade, Shri Sambhajirao 
Kaiho, Shri 
Kailash Prakash, Shri 
Kadade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamath, Shri Hari Vishnu 
Kapoor, Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Kunwar Mahmud Ali 
Khrime, Shri Rinching Khandu 
Kishore Lal, Shri 
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh 
Lal, Shri S. S.
Lalu Prasad, Shri 
Limaye, Shri Madhu 
Lyngdoh, Shri Hopingstone 
Machhand, Shri Raghublr Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar



Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Mohinder Singh, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Multan Singh, Chaudhary 
Munda, Shri Karia 
Murugesan, Shri A.

Nahar, Shri Bijoy Singh 
Nahata. Shri Amrit 
Narendra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.

Onkar Singh, Shri 

Oraon, Shri Lalu 

Pandey, Shri Ambika Prasad 

Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmal Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb

Paswan, Shri Ram Vilas
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Patel, Shri Dharmasinhbhai 
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S. D.
Patnaik, Shri Biju 
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Pabitra Mohan 

Raghavendra Singh, Shri 
Raghaviji, Shri 
Raghu Ramaiah, Sbri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Rakesh, Shri R  N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Ranjit Singh, Shri 
Rasheed Masood, Shri 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
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Saeed Murtaza, Shri
Sahoo, Shri Ainthu
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lai
Samantasinhera, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sardar. Shri Mahendra Narayan 
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri PrafuUa Chandra 
Shah. Shri D. P.
Shaiza, Shrimati Rano M.
Shakya. Dr. Mahadeepak Singh 
Shanti Dtevi. Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Shastri. Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 

Sikander Bakht, Shri 

Singh. Dr. B. N.

Singha, Shri Sachindralal 

Sinha. Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.
Sinha, Shri Purnanarayan 

Sinha, Shri Satyendra Narayan 

Somani, Shri Roop Lai

Somani, Shri S. S.

Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 

Suman, Shri Surendra Jha 
Suraj Bhan, Shri 

Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 

Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jegdev Singh 
Tan Singh, Shri 
Thakur, Shri Aghan Singh 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.

Tiwary, Shri Madan 

Tohra, Shri G. S.
Tripathi. Shri Madhav Prasad 

Tripathi, Shri Ram Prakash 
Tur, Shri Mohan Singh 

Tyagi, Shri Om Prakash 

Ugrasen, Shri 

Vajpayee, Shri Atal Bihari 

Varma, Shri Ravindra 

Vasisth, Shri Dharma Vir 
Verma, Shri Brijlal 

Verma, Shri Hargovind 

Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad 

Yadav, Shri Hukmdeo Narain 

Yadav, Shri Jagdambi Prasad 

Yadav, Shri Ramji Lai 

Yadav, Shri Sharad 

Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 

Yadvendra Dutt, Shri 

Yuvraj, Shri



MR. SPBAKXR: Subject to correc­
tion, the result* of the Division is: 
Ayes—117; Noes—277.

The motion was negatived .

ME. SPEAKER: Mr. Somnath Chat- 
terjee, your amendment No. 15 is a 
consequential amendment. There­
fore, it goes.

Now, amendment No. 45 of Shri 
Parulekar is there.

SHRI BAPUSAHEB PARULEKAR:
I want to withdraw my amendment.

Amendment No. 45 was, by leave, 
withdrawn.

MR. SPEAKER: I will now put 
amendment No. 99 of Mr. Faleiro to 
vote.

The question is:
Page 8,— 

for lines 82 and 33, substitute—
*<i) the words “or internal dis­

turbance-” shall be omitted;’ (99)

The Lok Sabha divided:

Dlviaion No. 14] [17.46 hrs.

AYES
Ahsan Jafri, Shri 
Ankineedu Prasada Rao, Shri 
Arunachalam, Shri M.
Austin, Dr. Henry 
Avari, Shri Gev M.

Banatwalla. Shri G. M.
Basu, Shri Dhlrendranath 
Bhakta, Shri Manotanj&n 
Bhattacharya. Shri Dinen 
Borooah, Shri D. It 
Burman, Shri Kirit Bikram Deb
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Chavan, Shri Yeshwantrao 
Chettri, Shri K. B.
Choudhari, Shri K. B.
Damor, Shri Somjibhai 
Desai, Shri Hitendra 
Devarajan, Shri B.

Engti, Shri Biren 
Faleiro, Shri Eduardo 
Gamit, Shri Chhitubhai 
Gode, Shri Santoshrao 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Gopal, Shri K.
Gotkhinde, Shri Annasaheb 
Haider, Shri Krishna Chandra 
Haren Bhumij, Shri 
Jeyalakshmi, Shrimati V.

Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran 
Kamaksbaiah, Shri D.
Khan, Shri Ismail Hossain 
Kidwai, Shrimati Mohslna 
Kolur, Shri Rajshekhaz 
Kunhambu, Shri K.
Lakkappa. Shri K.
Lakshminarayanan, Shri M. R. 
Laskar, Shri Nihai 

Mirdha, Shri Nathu Ram 
Mishra, Shri G. S.
Murthy, Shri M. V. Chandrashekhara

Naik, Shri S. H.
Naik, Shri V. P.
Nair, Shri B. K.
Narayana, Shri K. S.

Patel, Shri Dwarikadas 
Patil, Shri Vijaykumar N.
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•The following Members also recorded their votes:
AYES; Sarvashri Krishna Chandra Haider, Nanasahib Bonde, T. S. Shran. 

gare and K. Lakkappa.
NOES: Sarvashri Zulflquarullah, Tej Pratap Singh. Bhagirath Bhanwar, 

Govinda Munda, Nanajl Deshmukh, Raj Keshar Singh, Mohid. Hayat Ali 
and Shrimati Chandravati,
2544 LS—8



Barakataki. Shrimati Renuka Devi 
Barnala, Shri Surjit Singh 
Basappa, Shri Kondajji
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Pradhani, Shri K.
Pullaiah, Shri Darur

Qureshi, shri Mohd. Shaft

Rachaiah, Shri B.
Baju, Shri P. V. G.
Rangnekar, Shrimati Ahilya P.
Bao, Shrimati B. Radhabai Ananda 
Reddi, Shri G. S.

Reddy, Shri G. Narsimha 
Reddy, Shri M. Ram Gopal 
Boy, Shri Saugata 
Sathe, Shri Vasant 
Seyid Muhammad, Dr. V. A. 
Shankar Dev, Shri 
Shrangare, Shri T. S.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Sunn a Sahib, Shri A.

Thakur, Shri Krishnarao 
Thorat, Shri Bhausaheb 
Tombi Singh, Shri N.
Tulsiram, Shri V.

Veerabhadrappa. Shri K. S. 
Venkataraman, Shri K. 
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.

NOES

Abdul Lateef, Shri 
Ahuja, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Ansari, Shri Faquir Ali 
Arif Beg, Shri 

Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bairagi, Shri Jena 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baidev Prakash, Dr.
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Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bhanwar, Shri Bhagirath 
Bharat Bhushan, Shri 
Birendra Prasad, Shri 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri

Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh. Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandravati, Shrimati 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 

Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das., Shri S. S.
Dasgupta, Shri K. N*.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V. 
Dhara, Shri Sushil Kumar 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Asoke Krishna
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Elanchezhian, Shri V. S.

Fazlur Rahman, Shri 
Fernandes, Shri George 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gore, Shrimati Mrinal 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 

Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 

Inder Singh, Shri 

Jagannathan, Shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemrai
Jain, Shri Kalyan
Jain, Shri Nirmal Chandra
JaiswaL, Shri Anant Ram
Jasrotia, Shri Baldev Singh

Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kapoor, Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Kishore Lai, Shri 
Koianthaivelu, Shri R.

Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.

Lai, Shri S. S.
Lalu Prasad, Shri 
Lfmaye, Shri Madhu 
Lyngdoh, Shri Hopingstone

Machhand, Shri Raghubir Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahi Lai, Shri 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Meerza, Shri Syed Kazim Aii 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra, Shri Janeshwar 
Mishra, shri Shyamnandan 
Mohd. Hayat Ali, Shri 
Mohinder Singh, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Murugesan, Shjri A.

Nahar, Shri BQoy Singh 
Nahata, Shri Artirit 
Nathu Singh, Shri 
Nayak, Shri Laxmi Nararn 
Nayar, Dr. Sushfla 

Onkar Singh, Shri 
Oraon, Shri Lalu



Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parulekar, shri Bapusaheb 
Paswan, Shri Ram W as 
Patel, Shri Dharmasinhbhai

Patel. Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S. D.
Patnaik, Shri Biju 
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Pabitra Mohan

Raghavendra Singh, Shri 
Raghavji, Shri 
Raghu Ramaiah, Shri K.
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keahar Singh. Shri 
Rai Narain, Shri 
Rajda, Shri Ratansinh 
Ram, Shri R. D.
Ram Dhan, Shri 
Ram Gopal Singh, Chaudhury 
Ram Kinkar, Shri 
Ram Kishan, Shri 
Ram Murti, Shri 
Ram Sagar, Shri 
Ramachandran, Shri &  
Ramalingam, Shri P. &  
Ramapati Singh, S W
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri 

Ramoowalia, Shri Balwant Singh 
Ranjit Singh, Shri
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Rasheed Masood, Shri 
Rathor, Dr. Bhagwan Daas 
Ravindra Pratap Singh, Shri 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
Saeed Murtaza, Shri
Sahoo, Shri Ainthu
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lai
Samantasinhera, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sardar, Shri Mahendra Narayan 
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy. Shri Devendra 
Satya Deo Singh, Shri 
Sen, Shri Prafulla Chandra 
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadecpak Singh 
Shanti D evi Shrimati 
Sharma, Shri Jagaqnath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
Sikandar Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha. Shri C. M.
Sinha, Shri H. L . P.
Sinha, Shri M. P.
Sinha, Shri Purnanarayan
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Slnha, Shri Satyendra Narayan 
Somani, Shri Hoop Lai 
Somani, Shri S. S.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 
Suraj Bhan, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad 
Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Tiwari, Shri Brlj Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
Tripathi, Shri Madhav Prasad 
Tripathi, Shri Ram Prakash 
Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash

Ugrasen, Shri 

Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Vasisht, Shri Dharma Vir 
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad

Yadav, Shri Hukmdeo Narain 
Yadav, Shri Jagdambi Prasad

Yadav, Shri Nanrtngh 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj, Shri

Zulfiquarullah, Shri

MR. SPEAKER: Subject to correc­
tion, the result* of the division is: 
Ayes 73; Noes 261.

The motion was negatived.

MB. (SPEAKER: I shall take (up 
amendments No. 142, 143 and 144 
moved by Shri V. M. Sudheeran. 
Are you pressing?

SHRI V. M. SUDHEERAN: Yes,
Sir.

MR. SPEAKER: I shall put Am­
endments No. 142. 143 and 144 to the 
vote of the House.

Amendments No. 142 143 and 144 were 
put and negatived.

17.46 hrs.
[Mft. Dhruty-Sfkaker in th« Chair]

BAR. DEFUTY-SPEAKER: 1 now
take up Amendments Nos. 156 and 157 
moved by Shri Laxmi Narain Nayak. 
Are you pressing

•The following Members also record«d their votes:—

AYES: Sarvashri V. G. Hande, Sheshrao Deshmukh, Nanasahib Bonde, M- 
Bheeshma Dev, K. Ramamurthy, K. Obul Reddy, Janardhana Poojary, P. 
Rajgopal Naddu and Ajitsinh Dabhi.

NOES: Sarvashri Satish Agraw*l,Dhanlk Lai Mandal. Ram Jethmalani, 
Vinayak Prasad Yadav, Kunwar Mahmud Ali Khan, Ram Naresh Kushwaha, 
Yashwant Borole, Mohinder Singh Sayian Wala. Rlnching Khandu 
Khrime, Pradyumna Bal. T. S. Negi, Ram Lai Rahi, R. N. Rakaafa, Ram 
Charan, F. Atftalagan, Y. P. Shastri and Shrimati Kamala Bahuguna.
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SHRI LAXMI NARAIN NAYAK: I 
withdraw my amendments.
Amendments Nos. 156 and 157 were, 

by leave, withdrawn.

MR. DEFUTY-SPEAKER: I now
take up Amendments Nos. 165 and 
166 moved by Shri R. Venkataraman. 
Are you pressing?

SHRI R. VENKATARAMAN: I am 
not pressing.

Amendments Nos. 165 and 166 were, 
by leave, withdrawn.

MR. DEFUTY-SPEAKER: Are you 
pressing amendment No. 175 Mr. 
Mhalgi?

SHRI R. K. MHALGI: I withdraw 
my amendment.

Amendment No. 175 was, by leave, 
withdrawn.

MR. DEPUTY- SPEAKER: Mr.
Gupta, are you pressing your amend­
ment No. 242 or you are withdrawing 
it?

SHRI KAN WAR LAL GUPTA: I
withdraw my amendment.
Amendment No. 242 was, by leave, 

withdrawn.

MR. DEPUTY-SPEAKER: Are you 
pressing your amendment No. 252, 
Mr. Yadav?

SHRI VINAYAK PRASAD YADAV: 
I withdraw my amendment.

Amendment No. 252 was, by leave, 
withdrawn.

M R DEPUTY-SPEAKER: Mr.
Kamath, are you withdrawing your 
amendments Nos. 286 and 287?

SHRI HARI VISHNU KAMATH: 
Yes, Sir.

Amendments Nos. 286 and 287 wert, 
by leave, withdrawn.

MR. DEPUTY-SPEAKER: Shri
Hukmdeo Narain Yadav, are you 
withdrawing your amendments Nos. 
294, 295 and 296?

SHRI HUKMDEO NARAIN 
YADAV: Yes, Sir.

Amendments Nos. 294 to 296 were, 
by leave, withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Kamble are you pressing or withdraw­
ing your amendments Nos. 302 to 
308?

SHRI B. C. KAMBLE: I withdraw 
my amendments.
Amendments Nos. 302 to 308 were, 

by leave, withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Kamath, are you withdrawing your 
amendments Nos. 319, 320 and 321?

SHRI HARI VISHNU KAMATH:
I withdraw my amendments.

Amendments Nos. 319 to 321 were, 
by leave, withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Kamble are you withdrawing your 
amendment No. 342?

SHRI B. C. KAMBLE: Yes. Sir.

Amendment No. 342 was, by leave, 
withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Kamath, are you withdrawing Am* 
endment No. 349?

SHRI HARI VISHNU KAMATH: 
Yes, Sir.
Amendment No. 349 was, by leave, 

withdrawn.

MR. DEPUTY-SPEAKER: Are you 
withdrawing your amendment No.
383?.

SHRI BAFUSAHEB PARULEKAR: 
Yes, Sir.
Amendment No. 383 was, by leave, 

withdrawn.

MR. DEPUTY-SPEAKER: Dr. Bal- 
dev Prakash, are you withdrawing 

your amendment No. 384?
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DR. BALDEV PRAKASH: Yes, Sir.
Amendment No. 384 was, by leave, 

•withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Chitta Basu, are you withdrawing 
your amendment?

SHRI CHiTTA BASU: I am press­
ing.

MR. DEPUTY-SPEAKER; I shall 
put amendment No. 389 moved by 
Shri Chitta Basu to the vote of the 
House.

Amendment No. 389 was put and 
negatived.

MR. DEPUTY-SPEAKER: Mr.
Ajitsinh Dabhi, are you withdrawing 
your amendment No. 390?

SHRI AJITS1NGH DABHI; Yes. Sir.

Amendment No. 390 was, by leave, 
withdrawn.

MR. DEPUTY-SPEAKER: Prof.
Mavalankar, are you withdrawing 
your amendments Nos. 412 to 415?

PROF. P. G. MAVALANKAR: No. 
Sir.

MR. DEPUTY-SPEAKER: I shall
put amendments Nos. 412 to 415 mov­
ed by Prof. Mavalankar to the vote 
o f  the House.

Amendments Nos. 412 to 415 were 
put and negatived.

MR. DEPUTY-SPEAKER: Are you 
-withdrawing your amendment No. 
423 Mr. Dhirendranath Basu?

SHRI DHIRENDRANATH BASU: 
Yes, Sir.

Amendment No. 423 was, by leave. 
withdrawn.

Clause No. S9

MR. DEPUTY-SPEAKER: Are you 
pressing your amendments Mr. Chat- 
terjee?

MR. DEPUTY-SPEAKER: I shaU
now put amendments Nos. 16 to 19 
to the vote of the House.
Amendments Nos, 16 to 19 were put 

and negatived.

MR. DEPUTY-SPEAKER: Mr.
Govindan Nair, are you pressing your 
amendments Nos. 193 to 195?

SHRI M. N. GOVINDAN NAIR: 
Yes, Sir.

MR. DEPUTY-SPEAKER: I -.a ll
put amendments Nos. 193 to 195 to 
the vote of the House.
Amendments Nos. 193 to 195 were put 

and negatived.

MR. DEPUTY-SPEAKER: Mr.
Kamble, are you pressing your am­
endment No. 309?

SHRI B. C. KAMBLE: Yes, Sir.

MR. DEPUTY-SPEAKER: I shall
put the amendment to the vote of the 
House.

Amendment No. 309 was put and 
negatived.

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 350 to the 
vote of the House.

Amendment No. 350 was put and 
negatived,

SHRI HART VISHNU KAMATH:
I am not pressing my amendments 
No. 351, 352, 353 and 354. I seek 
leave of the House to withdraw my 
amendments.

Amendments Nos. 351 to 354 were, 
by leave, withdrawn.

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 374 to the 
vote of the House.

Amendment No. 374 was put and 
negatived.

SHRI SOMNATH CHATTERJEE: 
Yes, Sir.

PROP* P. G. MAVALANKAR: I
am not pressing my amendments Nos.
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[Shri P. G. Mavalankar]

416 and 418. I seek leave of the 
House to withdraw my amendments.

Amendments Nos. 416 and 418 were, 
by leave, withdrawn.

Clause 40

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 20 to the 
vote of the House.

Amendment No. 20 was put and 
negatived.

SHRI HARI VISHNU KAMATH:
I am not pressing my amendment No. 
355. I seek leave of the House to 
withdraw my amendment.
Amendment No. 355 was, by leape, 

withdrawn.

Clause 41

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 21 to the 
vote of the House.

Amendment No. 21 was put and 
negatived.

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 50 to the 
vote of the House.

Amendment No. 50 was put and 
negatived.

SHRI KANWAR LAL GUPTA; My 
amendment is:

Page 11, line 39,—
for “ article 21” substitute—

“articles 20 and 21”  (425)

SHRI SHANTi BHUSHAN; I have 
accepted it.

MR. DEPUTY-SPEAKER: The
question is:

Page 11, line 39,— 
for “ article 21” substitute— 

“articles 20 and 21” (425.)

The motion was adopted.

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 426 to the 
vote of the House.

Amendment No. 426 was put and 
negatived.

Clause 42
MR. DEPUTY-SPEAKER: I shall

now put amendment No. 22 to the 
vote of the House.

Amendment No. 22 was put and 
negatived.

MR. DEPUTY-SPEAKER; I shall 
now put amendment No. 403 to the 
vote of the House.

Amendment No. 403 was put and 
negatived.

Clause 43

MR. DEPUTY-SPEAKER: I shall
now put amendment Na 51 to the 
vote of the House.

Amendment No. 51 was put and 
negatived.

SHRI R. K. MHALGI: I am not pres, 
sing my amendment No. 176. 1 seek 
leave of the House to withdraw my 
amendment.

Amendment No. 176 was, by leave, 
withdrawn.

SHRI RAGHAVJI: I am not press­
ing my amendment No. 399. I seek 
leave of the House to withdraw my 
amendment.

Amendment No. 399 was, by leave, 
withdrawn.

Clause 44

MR. DEPUTY-SPEAKER: I shall
now put Amendment No. 23 of Shri 
Dinen Bhattacharyya to the vote of 
the House.

Amendment No. 23 was put and 
negatived.

MR. DEPUTY-SPEAKER: Amend* 
mentg Nos. 31 and 32 by Shri Mrit- 
yunjay Prasadt ,
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SHRI MRITYUNJAY PRASAD: I 
am not pressing for it. 1 seek leave 
of the House to withdraw them.

Amendme its Nos. 31 and 32 were, 
by leave, withdrawn.

MR. DBPUTY-SPEAKER: Amend­
ment No. 86—Shri Shambhu Nath 
Chaturvedi.

SHRI SHAMBHU NATH CHATUR­
VEDI: I seek leave of the House to 
withdraw my amendment.

Amendment No. 86 was, by leave, 
withdrawn.

ME. DEPUTY-SPEAKER; I shall 
now put Amendments Nos. 200 and 
201 by Mr. Kodiy«n to the vote o f the 
House.

Amendments Nos. 200 and 201 were 
put and negatived.

MR. DEPUTY-SPEAKER: I shall
now put amendments Nos. 253 and
254 of Shri Vayalar Ravi to the vote 
of the House.

Amendments Nos. 253 and 254 were 
put and negatived.

MR. DEPUTY-SPEAKER: Now I 
shall put the amendments Nos. 310, 
311 and 343 of Shri B. C. Kamble to 
vote of the House.

Amendments Nos. 310, 311 and 343 
were put and negatived.

MR. DEPUTY-SPEAKER; I shall 
now put amendment No. 404 of 
Shri Eduardo Faleiro to vote.

Amendment No. 404 was put and 
negatived.

MR. DEPUTY-SPEAKER: I d u ll 
now put amendment No. 409 of Shri 
Chitta Basu to vote of the House.

Amendment No. 409 was put and 
m>gaHv?d.

PROF. P. G. MAVALANKAR: Only 
amendment No. 419 I am pressing. I  
seek leave of the House to withdraw 
my Amendment No 420.

Amendment No. 420 was, by leave, 
iDithdraum.

MR. DEPUTY-SPEAKER: I dhall 
now put Mr. Mavalankar’s amend­
ment No. 419 to vote.

Amendment No. 419 was put and 
negatived.

Clause 45

MR. DEPUTY-SPEAKER: I shall 
put Amendments Nos. 10 end 11 by 
Shri Banatwalla to the vote of the 
House.
Amendments Nos. 10 and 11 were put 

and negatived.

MR. DEPUTY-SPEAKER: I shall 
now put amendments Nos. 24 and 25 
of Shri Somnath Chatterjee to vote 
of the House.
Amendments Nos. 24 and 25 were put 

and negatived.

MR. DEPUTY-SPEAKER: Mr.
Parulekar. Amendment No. 46 and 
47.

MR. DEPUTY-SPEAKER: I shall 
now put them to vote.

Amendments Nos. 46 and 47 were put 
and negatived.

MR. DEPUTY-SPEAKER: Mr.
Shambhu Nath Chaturvedi. Amend­
ment No. 87.

SHRI SHAMBHU NATH CHATUR­
VEDI: I seek leave of the House to- 
withdraw my amendments.
Amendment No. 87 was, by leave, 

withdrawn.

17.58 hrs.

MR. DEPUTY-SPEAKER; Mr. tMR‘ SpeAKER in the Chair]
Mavalankar, are you R m ing your MR. SPEAKER: Now, Amendment
amendments? No. 110 by Mr; Saugata Roy.
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[Mr. Speaker]

He is not here. But I have to put 
it to the House for vote.

Amendment No. 110 was put and 
negatived.

MR. SPEAKER: I shall put Amend­
ments Nos. 150 and 151 by Shri 
Narendra P. Nathwani t0 the vote of 
the House.

Amendments Nos. 150 and 151 were 
put and negatived.

MR. SPEAKER; I shall now put 
^amendment No. 185 by Mr. Vayalar 
Ttavi to the vote of the House.

Amendment No. 185 was put and 
negatived.

MR. SPEAKER; I shall now put 
.amendment No. 202 by Mr. Chandrap- 
pan to vote of the House.

Amendment No. 202 was put and 
negatived.

MR. SPEAKER: Now, amendments 
Nos. 243, 244 and 245 by Shri Kanwar 
Lai Gupta.

SHRI KANWAR LAL GUPTA: I
seek leave of the House to withdraw 
my amendments.

Amendments Nos. 248 to 245 were, 
by leave, withdrawn.

MR. SPEAKER; I shall now put 
Mr. Vayalar Ravi’s amendment No.
255 to the vote of the House.

Amendment No. 255 was put and 
negatived.

MR. SPEAKER: I shall now put 
Mr. Shyamnandan Mishra’s amend­
ment No. 277 t0 the vote of the House.

Amendment No. 277 was put and 
negatived.

18.00 hrs.

MR. SPEAKER; I shall now put 
amendments Nos. 297, 298 and 299

moved by Shri Hukmdeo Narain 
Yadav to the vote of the House.
Amendments Nos. 297 to 299 were put 

and negatived.

SHRI B. C. KAMBLE: I seek leave 
of the House to withdraw my amend­
ments Nos. 346 and 347.
Amendments Nos. 346 and 347 were, 

by leave, withdrawn

SHRI HARI VISHNU KAMATH:
I seek leave of the House to withdraw 
my amendment No. 356.

Amendment No. 356’ was, by leave, 
withdrawn.

MR. SPEAKER; I shall now put 
amendment No. 357 moved by Shri 
Hari Vishnu Kamath to the vote of 
the House.

The question is:
Page 13, line 40,—

for “ a majority of the voters" 
substitute “two-thirds of the 

voters" (357)

The motion was negatived.

MR. SPEAKER: I shall now put 
amendment No. 377 moved by Shri 
V. Arunachalam Alias Aladi Aruna to 
the vote of the House.

Amendment No. 377 was put and 
negatived.

DR. BALDEV PRAKASH: I seek 
leave of the House to withdraw my 
amendment No. 385.

Amendment No. 385 was, by leave, 
withdrawn.

SHRI G. NARSIMHA REDDY: I
seek leave of the House to withdraw 
my amendment No. 387.

Amendment No 387 was, by leave, 
withdrawn.

MR. SPEAKER; I shall now put 
amendment No. 392 moved by Shri 
Chitta Basu. 397 moved by Shri A.
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Asokaraj and 405 moved by Shri 
Eduardo Faleiro to the vote of the 
House.

Amendments Nos. 392, 397 and 405 
were put and negatived.

MR. SPEAKER: I shall now put 
amendments No. 421 and 422 moved 
by Shri P. G. Mavalankar to the vote 
o f the House. The question is:

Page 13, line 14,—
for “Provided further that if sueh 

amendment—”

substitute—

“Provided further that the arti­
cles of the Constitution providing 
for the following basic features 
shall not be subject to any am­
endment which—” (421)

Pages 13 and 14.—
omit lines 27 to 47 and 1 to 4 

respectively. (422).
The Lok Sabha directed:

Division No. 15] [18.10 hrs.
18.10 hrs.

AYES

Banatwalla, Shri G. M.
Bhakta Shri Manoranjan 
Chaturvedi, Shri Shambhu Nath 
Mavalankar, Prof. P. G.
Mirdha, Shri Nathu Ram 
Rao, Shri J. Rameshwar

NOES

Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 
AlhaJ, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Ananthan, Shri Kumarl 
Anbalagan, Shri P.
Ansari, Shri Faquir All

Arif Beg, Shri
Arunachalam ‘alias, Aladi Aruna’, 

Shri V.
Asokaraj, Shri A.
Austin, Dr. Henry 
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barman, Shri Palas 
Barnala, Shri Surjit Singh 
Barrow, Shri A. E. T.
Basappa, Shri Kondajji
Basu, Shri Chitta
Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad, Shri
Borole, Shri Yashwant
Bosu, Shri Jyotirmoy
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandrappan, Shri C. K. 
Chandravati, Shrimati 
Chatterjee, Shri Somnath 
Chaturbhuj, Shri 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar
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Chaudhury, Shri Hudra Sen 
Chauhan, Shri Nawab Singh 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra

Dandavate, Prof. Madhu 
Danwe. Shri Pundalik Hari 
Das. Shri S. S.
Das, Shri R. P.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Rana Prasad 
Dhandayuthapani. Shri V.
Dhara, Shri Sushil Kumar 
Dharia. Shri Mohan 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Asoke Krishna

Elanchezhian, Shri V. S.

Fazlur Rahman, Shri 

Fernandes, Shri George

Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasnr 
Gode, Shri Santoshrao 
Gore, Shrimati Mrinal 
Goswami, Shrimati Bibha Ghosh 
Gotkhinde, Shri Annasaheb 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai

Haider, Shri Krishna Chandra 
Hande, Shri V. G.
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 
Inder Singh, Shri 
Jagannathan, Shri S.
Jagjivan Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jethmalani, Shri Ram 

Kachwai, Shri Hukam Chand 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamath, Shri Hari Vishnu 
Kannan, Shri P.
Kapoor; Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khaisa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud Alt 
Khrime. Shri Rinching Khandu 
Kisku, Shri Jadunath 
Kodiyan, Shri P. K. 
Kolanthaivelu, Shri R.
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kunhambu, Shri K.
Kureel, Shri JWala Prasad 
Kushwaha, Shri Ram Naresh 
Lakshminarayanan, Shri M. R. 
Lalji Bhai, Shri 
Lalu Prasad, Shri
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Machhand, Shri Raghubir Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
MaUk, Shri Mukhtiar Singh 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mandal, Shri Mukunda 
Mane, Shri Rajaram Shankarrao 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mayathevar, Shri K.
Meerza. Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Miri, Shri Govind Ram 
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mohinder Singh. Shri 
Mondal. Dr. Bijoy 
Mritunjay Prasad, Shri 
Mukherjee, Shri Samar 
Munda, Shri Oovinda 
Munda. Shri Karia 
Murugesan, Shri A.

Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Nair, Shri M. N. Govindan 
Narayana, Shri K. S.
Narendra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Nayar. Dr. Sushila 
Negi, Shri T. 8.

Onkar Singh, Shri 
Oraon, Shri Lalu

Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P. 
Parulekar, Shri Bapusahab 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhai 
Paiel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri D. B.
Patil, Shri S. D.
Patnaik, Shri Biju 
Patnaik, Shri Sivaji 
Patwary, Shzi H. L.
Periasamy, Df, P. V.
Phirangi Prasad, SOtri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan

Raghavendra Singh, Shri 
Raghavjl, Shri 
Raghu Ramaiah. Shri K.
Rahi, Shri Ram Lai 
Rai. Shri Gauri Shankar 
Rai. Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Narain, Shri 
Rajan, Shri K A.
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram, Shri R, D.
Ram Char an, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
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Bam Kishan, Shri 
Ram Murti, Shri 
Ram Sagar, Shri 
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri 
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P. 
Ranjit Singh, Shri 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh. Shri 
Reddy, Shri M. Ram Gopal 
Rodrigues. Shri Rudolph 
Rothuama, Dr. R.
Roy, Dt. Saradish 
Saeed Murtaza, Shri 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Saini, Shri Manohar Lai 
Samantasinhera, Shri Padmacharan 
Sanyal, Shri Sasankasekhar 
Saran, Shri Daulat Ram 
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sardar, Shri Mahendra Narayan 
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Sen, Shri Robin
Shah, Shri D. P.
Shaiza, Shrimati Rano M.
Shakya, Dr, Mahdeepak Singh 
Shanti Devi. Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt

Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar. Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram. Shri 
Shrangare, Shri T. S.
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
Sikander Bakht, Shri 
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha. Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somani, Shri S. S.
Somasundaram, Shri S. D. 
Sudheeran, Shri V. M.
Sukhendra Singh. Shri 
Suman, Shri Surendra Jha 
Sunna Sahib, Shri A.

Suraj Bhan, Shri
Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri
Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tirkey, Shri Pius
Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tripathi, Shri Ram Prakash 
Tur, Shri Mohan Singh 

Tyagi, Shri Om Prakash

Ugrasen, Shri 
Unnikrishnan, Shri K. P.
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substitute “democratic socialist”Vajpayee, Shri Atal Blhari 
Varma, Shri Ravindra 
Vasisht, Shri Dharma Vir 
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P 
Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain 
Yadav, Shri Jagdambi Prasad 
Yadav. Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Hoop Nath Singh 
Yadvendra Dutt, Shri 
Yuvroj. Shri 
Zulflquaruilah, Shri

MR. SPEAKER: Subject to correc- 
tion, the result* of the Division is as 
follows:

Ayes: 6
Noes: 320

The motion was negatived.

MR. SPEAKER: We now take up 
amendments No. 427 and 428.

SHRI HARi VISHNU KAMATH: I 
would like to withdraw amendment 
No. 428.

Amendment No. 428 was, by leave, 
withdrawn.

SHRI HARI VISHNU KAMATH: I 
would like to press amendment No. 
427.

(427).
The motion was negatived.

Clause 47
MR. SPEAKER: There are no am­

endments to clause 46. We come to- 
clause 47. Mr. Patwary..

SHRI H. L. PATWARY: I press my. 
amendment No. 8.

MR. SPEAKER: The question is:
Page 14, omit lines 20 to 24. (8) 

Those in favour shall say ‘Aye’.
SHRI H. L. PATWARY: Aye.

MR. SPEAKER: Those against shall* 
say ‘No’.

SOME HON. MEMBERS: No.
MR. SPEAKER: 1 think the Noes 

have it.
SHRI H. L. PATWARY; Ayes have

it

MR. SPEAKER: Division, please, on. 
Amendment No. 8,

SHRI H. VENKATARAMAN: Have 
you ordered division?

SHRI P. VENKATASUBBAIAH: We 
did not hear it.

MR. SPEAKER: I have already
ordered division.

SHRI VASANT SATHE: You have 
to put it again before ordering divi­
sion.

SHRI J. RAMESHWARA RAO: We 
did not hear the gong go.

MR. SPEAKER: I will do it again.
The question is:

Page 14,
omit lines 20 to 24(8).

The Lok Sabha divided;

MR. SPEAKER: I shall read it and 
put it to the vote of the House.

The question is:
Page 13. line 17, for “democratic”

•The following Members also recorded their votes for NOES:— 
Sarvashri H. L. P. Slnha, Surath Bahadur Shah, Ramji Lai Suman, R. 

K. Mhalgi, R. L. Kureel, Ainthu Sahoo.Raj Keshar Singh, S. Ramaswamy and 
Dr. Murli Manohar Joshi.
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Division No. 16] [18.18 hrs.

AYES

-Ahsan Jafri, Shri 
Alagesan, Shri O. V.
Ankmeedu, Shri Maganti 
Ankineedu Prasada Rao, Shri p. 
Arunachalam, Shri M.
Austin, Dr. Henry 

Barrow, Shri A. E. T.
Barua, Shri Bedabrata 
Basu, Shri Dhirendranath 
Bhakta, Shri Manor an j an 
Bheeshma Dev, Shri M.
Borooah, Shri D. K.
Burman, Shri Kirit Bikram Deb 

'Chandrappan, Shri C. K.
•Chavan, Shrimati P.
Chavan, Sftri Yeshwantrao 
Choudhari, Shri K. B.

Dabhi, Shri Ajitsinh 
Deo, Shri P. K.
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Hitendra 
Devarajan, Shri B.
Doley, Shri L. K.

Engti, Shri Biren 
Faleiro. Shri Eduardo

Gamit, Shri Chhftubhai 
*Gode, Shri Santoshrao 
*Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Gopal, Shri K.
•Gotkhinde, Shri Annasaheb 

Hande, Shri V. G.
Haren Bhumij, Shri 
Jethmalani, Shri Ram 
Jeyalakshmi, Shrimati V.

Kadam. Shri B. F.
Kadannappalli, Shri R&machandraa 

JCamakxhaiah, Shri D.

Kodiyan, Shri P. K.
Kolur, Shri Rajahekhar 
Kosalram, Shri K. T.
Krishnan, Shrimati Parvathl 
Kunharr.bu, Shri K.
Lakkappa, Shri K.
Lakshinarayanan, Shri M. R.
Laskar, Shri Nihar 

Mahala. Shri K. L.
Mane, Shri Rajaram Shankarrao 
Mirdha, Shri Nathu Ram 
Mishra, Shri G. S.
Murthy, Shri M. V. Chandrashekhara 
Naik, Shri S. H.
Naik, Shri V. P.
Nair, Shri B. K.
Narayana, Shri K. S.

Patel, Shri Dwarikadas 
Patil, Shri Vijaykumar N.
Patwary, Shri H. L.
Poojary, Shri Janardhana 
Pradhan, Shri K.
Pullaiah, Shri Darur

Rachaiah, Shri B.
Raghavendra Singh, Shri 
Rshi, Shri Ram La!
Rajan, Shri K. A.
Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai 
Ramamurthy, Shri K.
Rao. Shrimati B. Radhabai Ananda 
Rao, Shri J. Rameshwar 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri Pattabhi Rama 
Rath, Shri Ramachandra 
Ravi, Shri Vayalar 
Reddi, Shri G. S.
Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul
Reddy, Shri It. Vijaya Bhaskara
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Reddy, Shri S. R.
Roy, Shri A. K 
Roy, Shri Saugata 
Sathe, Shri Vasant 
Satya Deo Singh, Shri 
Seyid Muhammad, Dr. V. A.
Shankar Dev, Shri 
Shrangare, Shri T. S.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Suman, Shri Surendra Jha 
Sunna Sahib. Shri A.
Swaminathan, Shri R. V.
Thorat, Shri Bhausaheb 
Tombi Singh, Shri N.
Tulsiram, Shri V.

Unr.ikrishnan, Shri K. P-

Veerabhadrappa, Shri K. S. 
Venkataraman, Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.

Yadav, Shri Hukmdeo Narain

NOES

Abdul Lateef. Shri 
Agrawal, Shri Satish 
Ahuja, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ansari, Shri Faquir Ali 
Arif Beg, Shri
Arunachalam alias ‘Aladi Aruna,’ 

Shri V.
Asokaraj, Shri A.
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradvumna 
Balak Ram, Shri 
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Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Banatwalla, Shri G. M.
Barakataki, Shrimati Renuka Devi
Barman, Shri Palas
Barnala, Shri Surjit Singh
Basappa, Shri Kondajji
Basu, Shri Chitta
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Birendra Prasad, Shri
Borole, Shri Yashwant
Bosu, Shri Jyotirmoy
Brahm, Perkash Chaudhury
Brij Raj Singh, Shri
Chand Ram, Shri . ,
Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri .
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar 1
Chaudhury. Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
C.howhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dandavate, Prof, Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. St 
Das, Shri R. P.
Dasgupta, Shri K. N.
Dave. Shri Anant 
Dawan, Shri Raj Krishna 
Desai, Shri Morarji
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Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dharia, Shri Mohan 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 
p i nrWhian, Shri V. S.

Fazlur Rahman, Shri 
Fernandes, Shri George 

Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gore, Shrimati Mrinal 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gupta, Shri Kanwar Lai 
Haider, Shri Krishna Chandra 
Harikeih Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Bukam Ram, Shri 

Inder Singh, Shri 
Jagjivan Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jochi, Dr. Murli Manohar

Kacbwai, Shri Hukam Chand 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldata, Dr. Bapu

Kannan, Shri P.
Kapoor, Shri L. L.
Kasar, Shri Amrat 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Kunwar Mahmud Ali 
Khrime, Shri Rinching Khandu 
Kisku, Shri Jadunath 
Kolanthaivelu, Shri R.
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh

Lahanu Shidava Kom, Shri 
Lai, Shri S. S.
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Limaye, Shri Madhu 
Lyngdoh, Shri Hopingstone 

Machhand, Shri Raghubir Singh 
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lai, Shri 
Mahishi, Dr. Sarojim 
Maiti, Shrimati Abha 
Malik, Shri Mukhtiar Singh 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Mukunda 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdfah Prasad 
Mavalankar, Prof. P. G. 
Mayathevar, Shri TL 
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra, Shri Janeshwar
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Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mohinder Singh, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Mukherjee, Shri Samar 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Murugesan, Shri A.
Nahar, Shir Bijoy Singh 
Nahata, Shri Amrit 
•Nair, Shri M. N. Govindan 
Narendra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
N?<ri, Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parraai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb 
Paawan, Shri Ram Vilas 
Patel, Shri Dharamsinhbhai 
Patel, Shri H. M.
Patel, Km. Maniben VallahhNuJ 
Patel Shri Meetha Lai 
Patidar, Shri Rameahwar 
Patil, Shri Chandrakant 
Patil, Shri D. B.
Patil, Shri S. D.
Pataaik, Shri Biju 
Pataaik, Shri Sivaji 
Periasamy, Dr. P. V.
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Amur Roy

Pradhan, Shri Pabitra Mohan
Raghavji, Sturi
Raghu Ramaiah, Shri K.
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P. 
Ranjit Singh, Shri 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
Roy, Dr. Saradish 
Saeed Murtaza, Shri 
Saha, Shri A. K.
Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Saini, Shri Manohar Lai 
Samantaainhera, Shri Padmacharan 
Sanyal, Shri Sasankasekhar 
Saran, Shri Daulat Ram 
Sarangi, Shri R. P.

•Wrongly voted for NOES.
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Sarda, Shri S. K.
Sardar, Shri Mahendra Nar«yan 
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Davendra 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri Robin 
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma. Shri Yagya Datt 
Shastri. Shri Bhanu Kumar 
Shastri. Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwallcar, Shri N. K.
Sh?o Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Shukla. Shri Madan Lai 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha. Shri Sachindralal 
Sinha. Shri C. M.
Sinha. Shri H. L. P.
Sinha, Shri M. P.
Sinha. Shri Pumanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somani, Shri S. S.
Sukhendra Singh, Shri •
Suman, Shri Ramji Lai

Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swantantra, Shri Jagannath PratfrJ 
Taiwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh. Shri 
Thakur, Shri Aghan Singh 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tripathi, Shri Ram Prakash 
Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash 
Ugrasen. Shri 
Vajpayee. Shri Atal Bihari 
Varma, Shri Ravindra 
Vasisht. Shri Dharma Vir 
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma. Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.
Yadav. Shri Jagdambi Prasad 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj. Shri 
Zulflquarullah, Shri

MR. SPEAKER: Subject to correc­
tion, the result* of the division is: 
Ayes 101; Noes 293.

The motion was negatived,

•The following Members also recorded tfieir votes: —

AYES: Sarvashri Sarat Kar, S. G. Murugaiyan, Nanasahib Bonde, So$- 
jibhai Damor and M. N. GovindanNair.

NOES; Sarvashri Dhanna SinghGulshan, Dhanik Lai Mandal, Vijay 
Kumar Malhotra and S. Jagannathan. <
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MR. SPEAKER: I put Amendment 
No. 26 to the House.

Amendment No. 26 was put and 
negatived.

MR. SPEAKER: I put Amendment 
No. 27 to the House.

Amendment No. 27 was put and 
negatived.

MR. SPEAKER. I shall now put 
amendment No. 103 to vote of the 
House.

The question is:
Page 14,—
omit lines 40 to 42. (103).

The kok Sabha divided:

Division No. 17] [18.22 hrs.

AYES

Ahsan Jafri, Shri 
Ankineedu, Shri Maganti 
Ankineedu Prasada Rao, Shri 
Arunuchalam, Shri M.
Austin, Dr. Henry 
Basu, Shri Dhirendfanath 
Bheeshma Dev, Shri M.
Borooah, Shri D. it.
Burman, Shri Kirlt Bikrftm Deb 
Chavan, Shrimati P.
Chavan, Shri Yeshwantrao 
Chikkalingiah, Sfiri K. 
Choudhari,'Shri K. B.
Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
Deo, Shri P. K.
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Hitendra 
Doley, Shri L. K.
Engti, Shri Biren 
Faleiro, Shri Eduardo 
Gamit, Shri Chhitubhal 
Gode, Shri Sentoshrao

Gogoi, Shri Tarun 
Gopal, Shri K.
Gotkhinde, Shri Annasaheb 
Hande, Shri V. G.
Haren Bhumij, Shri 
Jeyalakshmi, Shrimati V. 
Kamakshaiah, Shri D.
Khan, Shri Ismail Hossam 
Kolur, Shri Rajshekhar 
Kosalram, Shri K. T.
Lakkappa, Shri K.
Lakshminarayanan, Shri M. K.
Laskar, Shri Nihar 
Mane, Shri Rajaram Shankarrao 
Mirdha, Shri Nathu Ram 
Mishra, Shri G .S.
Murthy, Shri M. V. Chandrashekhara 
Naidu, Shri P. Rajagopal 
Naik. Shri S .H.
Naik, Shri V. P.
Nair, Shri B. K.
Narayana, Shri K. S.

Patel, Shri EHwarikatias 
Patil, Shri Vijaykumar N.
Patnaik, Shri Sivaji 
Poojary, Shri Janardhan*
Pradhani, Shri K.

Rachaiah, Shri B.
Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai 
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri J. Rameshwar 
Rao, Shri M .S. SanjeeVl 
Rao, Shri M. Satyanarayan 
Rao, Shri Pattabhi Rama 
Reddi, Shri G. S.

Reddy, Shri Brahmananda 
Reddy, Shri K. Obul 

Reddy, Shri K. Vijay* Bhaskara 
Reddy, Sttkri S. R.
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Sathe, Shri Vasant 
Seyid Muhammad, Dr. V. A.
Shankar Devi, Shri 
Shrangare, Shri T. S.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Thorat, Shri Bhausaheb 
Tombi Singh, Shri N.
Tulsiram, Shri V.
Unnikrishnan, Shri K. P. 
Veerabhadrappa, Shri K. S. 
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.

NOES

Abdul Lateef, Shri 
Ahuja, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ansari, Shri Faquir Ali 
Arif Beg, Shri 
Arunachalam alias ‘Aladi Aruna’, Shri 

V.
Asokaraj, Shri A.
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bal, Shri Pradyumna 
Barak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barnala, Shri Surjit Singh 
Basappa, Shri Kondajji 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bhanwar, Shri Bhaglrath 
Bharat Bhushan, Shri 
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri

Chakravarty, Prof. D ilip ' 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandravati, Shrimati 
Chaturbhuj, Shrj 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra. 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S .S.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dharai, Shri Mohan 
Dhillion, Shri iqbal Singh 
Digvijoy Narain Singh, Shri 
Dutt, Shri Asoke Krishna 
Elanchezhian, Shri V. S.
Fazlur Rahman, Shri 
Fernandes, Shri George 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D 
Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkag*r 
Gore, Shrimati Mrlnal 

Gowda, Shri S. Nanjeaha
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Goyal, Shri Krishna Kumar 
Guha. Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera, Bhai, Shri

Inder Singh, Shri

Jagannathan, Shri S. 
jBgjivan Ram, Shri 
Jain, Shrj Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Shambhajirao 
Kaldate, Dr. Bapu 
Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
•Karan Singh, Dr.
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Gulam Mohammad 
Khan, Shri Kunwar Mahmud Ali 
Khrime, Shri Rinching Khandu 
Kolanthaivelu, Shri R.
Krishan Kant, Shri 
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh

Lai, Shri S.S.
Laji Bhai, Shri 
Lalu Prasad, Shri 
Lyngdoh, Shri Hopingstone

Machhand, Shri RagKubir Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Mohanarangam, Shri Ragavalu 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Murugesan, Shri A.
Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Nair, Shri M. N. Govindan 
Nathu Singh, Shri 
Nayar, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S .
Onkar Singh, Shri 
Oraon, Shri Lalu 

Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhal 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar

•Wrongly voted for NOES
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Patil, Shrj Chandrakant 
Patil, Shri S. D.
Patnaik, Shri Biju 
Periasamy, Dr. P. V.
Phirangi prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Pabitra Mohan

Raghavendra Singh, Shri
Raghavji, Shri
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram Charan, Shri
Ram Dhan. Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri
Ram Murti. Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shrj 
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjlwan 'Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P. 
Rath or. Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri

Rodrigues, Shri Rudolph 
Saeed Murtaza. Shri 
Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Saini. Shri Manohar Lai 
Samantasinhera, Shri Padmacharan

Saran, Shri Daulat Ram 
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sardar, Shri Mahendra Narayan 
Sarkar, Shri S. K.
Sarsonia. Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Sen, Shri Robin
Shah, Shri D. P.
Shah. Shri Suruth Bahadur 
Shaiza. Shrimati Rano M.
Shaky**, Dr. Mahadeepak Singh 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma. Shri Yagya Datt 
Shastri. Shri Bhanu Kumar 
Shastri. Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain. Shri 
Sher Singh. Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram. Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
Sikand«r Bakht, Shri 
Singh. Dr. B. N.
Singha. Shri Sachindralal 
Sinha, Shri C. M.
Sinha. Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri Pumanarayan 
Sinha, Shri Saty«ndra Narayan 
Somani, Shri Roop I.al 
Somani, Shri S. S.
Somasundaram, Shri S. D. 

Sukhendra Singh, Shri 

Suman, Shri Ramji Lai



969 Constitution (Forty SRAVANA 31, 1900 (SAKA) fifth Amdt.) Bill 270

Suman, Shri Surendra Jha 
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad 
Talwandi, Shri Jagdev Singh

Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tripathi, Shri Ram Prakash 
Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash

Ugrnsen. Shri

Vajpayee. Shri Atal Bihari 
Varma. Shri Ravindra 
Vasisht. Shri Dharma Vir 
Verma, Shri Brijlai 
Verma, Shri Hargovind 
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad 
Visvanalhan, Shri C. N.
Yadav. Shri Jagdambi Prasad 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj. Shri 
Zulflquarullah, Shri

MR. SPSAKERT; Subject to correc­
tion, the result* of the Division is as 
follows;

Ayes: 78
Noes: 277

The motion was negatived.

MR. SPEAKER: I now put amend­
ment Nos. 152 and 153 to clause 47 to 
the vote of the House. Those m 
favour may say ‘Aye’.

SOME HON. MEMBERS: ‘Aye’.

MR. SPEAKER: Those against may 
say ‘No’ .

SEVERAL HON. MEMBERS: ‘No.’
SHRI P. K. DEO: Ayes’ have it. It 

is a very important amendment.

MR. SPEAKER: Let the lobbies be 
cleared. The lobbies have been cleared. 
1 will now put amendments Nos. 152 
and 153 to clause 47 to the vote of the 
House. The question is:

Page 14,— 
omit lines 25 to 27. (152).

Page 14,— 
omit line 39. (153).

The Lofc Sabha divided: 
Division No. 18] [18JB8 hrsi

AYES

Alagesan, Shri O. V.
Ankineedu, Shri Maganti 
Arunachalam, Shri M.
Austin, Dr. Henry

•The following Members also recorded their votes.—

AYES: Sarvashri Vayalar Ravi, K.Kunhambu, Nanasahib Bonde, Krish- 
narao Thakur, Saugat Roy, V. Alagesan, Giridhar Gorbango, R. V. Swa- 
minathan, K. Ramamurthy, Manoranjman Bhakta. B. P. Kadam, B. Devara- 
jan and Dr. Karan Singh.

NOES: Sarvashri Satish Agrawal. Samarendra Kundu, Ram Jethmal&ni, 
H. L. Patwary, Narendra Singh, Jena Bairagi, Durga Chand, Hukam 
Ram, P. Parthasarathy, R. D. Ram, Mohinder Singh. Ranjlt Singh and 
G. M. Banatwalla.
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Bhakta, Shri Manoranjan 
Bheeshma Dev, Shri M.
Borooah, Shri D. K.
Chavan, Shrimati P.
Chavan, Shri Yeshwantrao 
Chettri, Shri K. B.
Choudhari, Shri K. B.

Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
Deo, Shri P. K.
Devarajan, Shri B.

Engti, Shri Biren 
Garni t, Shri Chhitubhai 
Gogoi, Shri Tarun 
Gomango, Shri Girdhar 

Hande, Shri V. G.
Jeyalakshmi, Shrimati V.

Kadam, Shri B. P.
Kamakshaiah, Shri D.
Khan, Shri Ismail Hossain 
Kolur, Shri Rajshekhar 

Laskar, Shri Nihar 
Mirdha, Shri Nathu Ram 
Mishra, Shri G. S.
Murthy, Shri Kusuma Krishna 
Murthy, Shri M. V. Chandrashekhara

Naidu, Shri P. Rajagopal 
Naik, Shri S. H.
Naik, Shri V. P.
Nair, Shri B. K.
Patil, Shri Vijaykumar N.
Poojary, Shri Janardhana 
Pradhani, Shri K.
Pullaiah, Shri Darur

Rachaiah, Shri B.
Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai 
Ramamurthy, Shri K.
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri J. Rameshwar

Rao, Shri M- & Sanjeevi 
Rao, Shri M. Satyanarayn 
Rao, Shri Pattabhi Rama 
Reddi, Shri G. S.
Reddy, Shri K. Brahmananda 
Reddy, Shri K. Obul 
Reddy, Shri S. R.
Sathe, Shri Vasant 
Shankar Dev, Shri 
Stephen, shri C. M.
Sudheeran, Shri V. M.
Thorat, Shri Bhausaheb 
Tombi Singh. Shri N.
Tulsiram, Shri V. 

Veerabhadrappa, Shri K. S. 
Venkataraman, Shri R. 
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.

NOES

Abdul Lateef, Shri 
Agrawai, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Ansari, Shri Faquir Ali 
Arif Beg, Shri 
Asokaraj, Shri A.
Bagri, Shri Mani Ram 

Bahuguna, Shri H. N.

Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barman, Shri Palas 
Bamala, Shri Surjlt Singh 
Barrow, Shri A. E. T.
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Basappa, Shri Kondajji 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bhanwar, Shri Bhagirath 
Bhalat Bhushan, Shri 
Bhattacharya, Shri Dinen 
Bhattacharyya, Shri Shyamaprasanna 
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Bosu, Shri Jyotirmoy 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri

Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Pal Singh, Shri 
Chandravati, Shrimati 
Chatterjee, Shri Somnath 
Chaturbhuj, Shri 
Chaudhary, Shri Motibhai R. 
Chaudhry, Shri Ishwar 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavda, Shri K. S.
Chikkalingiah, Shri K.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dandavate, Prof. Madhu 

Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Das, Shri R. P.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dharia, Shri Mohan 

DhiUon, Shri Iqbal Singh

Digvijoy Narain Singh, Shri 
Durga Chand, Shri 

Dutt, Shri Asoke Krishna 
Fazlur Rahman, Shri 
Fernandes, Shri George 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Ghosal, Shri Sudhir
Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao
Gore, Shrimati MrinaL
Gowda, Shri S. Nanjesha
Guha, Prof. Samar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lai
Haider, Shri Krishna Chandra
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri
Hukam Ram, Shri

Inder Singh, Shri 
Jagannathan, Shri S.
Jagjivan Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jethmalani, Shri Ram 
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kapoor, Shri ,L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam
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Khalsa. Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan. Shri Kunwar Mahmud Ali 
Khrime, Shri Rinching Khandu 
Kishore Lai, Shri 
Kisku, Shri Jadunath 
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kureel. Shri Jwala Prasad 
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh

Lai, Shri S. S.
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Limaye, Shri Madhu 
Lyngdoh, Shri flopingstone 
Machhand, Shri Raghubir Singh 
Mahala. Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal. Shri Dhanik Lai 
Mandal, Shri Mukunda 
Mangal Deo, Shri 
Mathur, Shri Jagdish Prasad 
Mavalarikar, Prof. P. G.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mohd. Hayat Ali, Shri 
Mohinder Singh, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri

Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Nair, Shri M. N. Govindan 
Narendra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu

Pandey. Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy. Shri P.
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmaiinhbhai 
Patel, Shri H. M.
Patel. Km. Maniben VaUabhbhai 
Patel. Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri D. B.
Patil, Shri S. D.
Patnaik, Shri Biju 
Patwary, Shri H. L.
Phirangi Prasad, Shri 
Pipil. Shri Mohan Lai 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan

Raghavendra Singh, Shri 
Raghavji, Shri 
Rahi, Shri Ram Lai 
Ral, Shri Gaurl Shankar 
Rai, Shri Narmada Prasad 
Ral, Shri Shiv Bam 
Raj Keshar Singh. Shri
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Raj Narain, Shri 
Rajda, Shri Ratanslnh 
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri 
Ram Dhan, Shri 
Ram Kinkar, Shri 
Ram Murti. Shri 
Ram Sagar, Shri 
Ramachandran, Shri P.
Ramapati Singh, Shri 
Ramji Singh. Dr.
Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P.
Ran jit Singh, Shri 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri 
Reddy, Shri G. Narsixnha 
Rodrigues, Shri Rudolph 
Roy, Dr. Saradish 
Saeed Murtaza. Shri 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Sainii Shri Manohar Lai 
Samantasinhera. Shri Padmacharan 
Sanyal, Shri Sasankasefchar 
Saran, Shri Dauiat Ram 
Sardar, Shri Mahendra Narayan 
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri Prafulla Chandra 
Sen, shri Robin 
Shah, Bfari D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh 
Shaqti Devi, Shrimati 
Sharma, S^rl Jagannath 
Sharma, Shri Rajendra Kumar

Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri. Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrangare, Shri T. S.
Shukla, Shri Madan Lai 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somani, Shri S. S.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad

Talwandi. Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan $ing&
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
Tripathi, Shri Ram Prakash 
Tur, Shri Mohan Singh 
Tyagi. Shri Om Prakash

Ugrasen, Shri
Vajpayee, Shri Atal Biharl ' 
Varma, Shri Ravindra ,

!
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Vaslsht, Shri Dharma Vir 
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.
Verma. Shri Sukhdeo Prasad 
Visv ana than, Shri C. N.

Yadav, Shri Jagdambi Prasad 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj, Shri

MR. SPEAKER: Subject to correc­
tion the result* of the division is: 
Ayes 62, Noes 269. “Noes’1 have it.

The motion was negatived.
MR SPEAKER: 1 will now put

amendment Nos. 167 and 168 by Shri 
R. Venkataraman to the vote of the 
House. The question is:

Page 14/— 
omit lines 20 to 27. (167).

Page 1 4 ,-

omit lines 39 to 42. (168).

The I*ok Sabha divided.

IMvM ob »• . 19) [ l t l l  hrs.

AYES

Ankineedu, Shri Maganti 
Arunactialam, Shri M.
Austin, Dr. Henry

Barrow, Shri A. & T.
Basu, Shri Dhirendranath 
Bhakta, Shri Monoranjan 
Bheeshma Dev, Shri M.

Borrcah, Shri D. K.

Chavan, Shrimati P.
Chavan, Shri Yeshwantrao 
Chettri, Shri K. B.
Chikkalingiah, Shri K.
Choudhari, Shri K. B.

Damor, Shri Somjibhai 
Devarajan, Shri B.
Doley, Shri L. K.

Engti, Shri Biren

Gamit, Shri Chhitubhai 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Gotkhinde, Shri Annasaheb 
Jeyalakshmi, Shrimati V.

Kadam, Shri B. P.
Kamakshaiah, Shri D.

Khan, Shri Ismail Hossain 
Kolur, Shri Rajshekhar 
Laskar, Shri Nihar

Mirdha, Shri Nathu Ram 
Mishra, Shri G. S.
Murthy, Shri Kusuma Krishna 
Murthy, Shri M. V. Chandrashekhara 
Naidu, Shri P. Rajagopal 
Naik, Shri S. H.
Naik, Shri V. P.
Nair, Shr| B. K.

Patil, Shri Vijaykumar N.
Poojary  ̂Shri Janardhana 
Pullaiah, Shri Darur

Rtchaiah, Shri B.
Raju, Shri p. V. Q.
Ramalingam, Shrj N. Kudanthai 
RAmamurthy, Shri K.

♦The following Member* also recorded their votes for NOES:— 
Sarvashri Krishna Kumar Goyal, Zulfl quarullah, Hukmdeo Narain Yadav, 
Barnijiwm Singh, Chandra Shekhar Singh, Laxman Rao Mankar, K. Bagfcu 
Jamaiah, A. K. Hoy, Ainthu Sahoo, Vayalar Ravi, Nana*hlb Bonde and 
Bhrikriahna Singh.
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Rao, Shrimati B. Radhahai Ananda Bateshwar Hemram, Shri
Rao, Shri M. S. Sanjecvi Berwa, Shri Ram Kanwar
Rao, Shr| M. Satyanarayan
Rao, Shri Pattabhi Rama 
Reddi, Shri G. S.
Reddy, Shri G. Narsimha 
Reddy, Shri K. Obul 
Reddy, Shri S. R.
Sathe, Shri Vasant 
Shankar Dev, Shri 
Stephen, Shri C. M.
Thorat, Shri Bhausaheb 
Tombi Singh, Shri N.
Tulsiram, Shri V.
Veerabhadrappa, Shri K. S. 
Venkataraman, Shri R. 
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.

NOBS

Abdul Lateef, Shri 
Agrawal, Shri Satish 
•Ahaan jafri, Shri 
Abuja, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Arif Beg, Shri 
Asokaraj, Shri A.
Bagri, Shri Man! Ram 
Bahuguna, Shri H. N.
Bakuguna, Shrimati KamaU 
Bairagi, Shri Jena 
Bal, Shri Pradvumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Bakiev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barman, Shri Palas 
Barnala, Shri Surjit Singh 
Basappa, Shri Kondajji

“ •Wrongly voted tor N O &

Bhagat Ram, Shri 
Bhanwar Shri Bhagirath 
Bharat Bhushan, Shri 
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Brahm Perkash, Chudhury 
Brij Raj Singh, Shri 
Burande, Shri Gangadhar Appa 
Chakravarty, Prof. Dilip 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra pal Singh, Shri 
Chandravati, Shrimati 
Chatterjee, Shri Somnath 
Chaudhary, Shri Motibhai 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavda, Shri K. S.
Chunder, Dr. Pratap Chandra 
Dabhl, Shri Ajitsinh 
Dandavate, Prof. Madhu 
Danwe, Shri Pundabk Hari 
Das, Shri S. S.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dharia, Shri Mohan 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Aaoke Krishna 
•Faleiro, Shri Iduardo 

Fazlur Rahman, Shri 
Fernandes, Shri George
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Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Girjanandan Singh, Shri 
•Gode, Shri Santoshrao 
Gore, Shrimati Mrinal 
Goswami, Shrimati Bibha Ghosh 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gupta, Shri Kanwar Lai 
Haider, Shri Krishna Chandra 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 
Inder Singh, Shri 
J&gjivan Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jethmalani, Shri Ram 
Joshi, Dr. Murli Manohar 
Kachwai, Shri Hukam Chand 
Kaiho, Shri 
Kailash Prakash, Shri 
Kaldate, Dr. Bapu 
Kapoor, Shri L. L.
Kar, Shri Sarat

Kasar, Shri Amrut 
Kaushik. Shri Purushottam 

Khalsa, Shri Basant Singh 
Khan, Shri Kunwar Mahmud Ali 

Kishore Lai, Shri 
Kishu, Shri Jadunath 

Krishan Kant, Shri 

Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad

Lahanu Shidava Korn, Shri 
Lai, Shri S. S.
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Limaye. Shri Madhu 
Lyngdoh, Shri Hopingstone 
Machhand, Shri Raghubir Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mandal, Shri Mukunda 
Mane, Shri Rajaram Shankarrao 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Mathur, Shri Jagdish Prasad 
Mavalankar, Prof. P. G.
Meerza. Shri Syed Kazim Ali 
Mehta. Shri Prasannbhaj 
Mhalgi, Shri R. K.
Miri. Shri Govind Ram 
Mishra. Shri Shyamnandan 
Mohd. Hayat Ali. Shri 
Mohinder Singh, Shri 
Mondal. Dr. Bijoy .
Mritunjay Prasad, Shri 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Nahar. Shri Bijoy Singh 
Nahata, Shri Amrit
Nair, Shri M. N. Govindan 

Narayana, Shri K. S.

Narendra Singh, Shri 
Nathu Singh, Shri

•Wrongly voted for NOES.
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Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negl, Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel Shri H. M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S. D.
Patnaik, Shri Biju 
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Pabitra Mohan
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain. Shri 
Rajda, Shri Ratansinh 
Ram, Shri R. D.
Ram Charan, Shri 
Ram Dhan, Shri 
Ram Kinkar, Shri 
Ram Murti, Shri 
Ram Sagar, Shri 
Ramachandran, Shri P.
Ramapati Singh, Shri 
Ramjiwan Singh Shri 
Rangnekar, Shrimati Ahilya P. 
Rathor, Dr. Bhagwan Dasg 
Ravindra Pratap Singh, Shri 
3844 LS— 10

Rodrigues, Shri Rudolph 
Sahoo, Shri Ainthu 
Sai, Shri Larang 
Saran, Shri Daulat Ram 
Sarda, Shri S. K..
Sardar, Shri Mahendra Narayan 
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri prafulla Chandra 
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dharj 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Shiv Sampati Ram. Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
Sikander Bakht, Shri 
Singlf, Dr. B. N.
Singha, Shri Sadhindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Hoop Lai 
Somani, Shri S. S.
Sudheeran, Shri V. M.
Sukhendra Singh, Shri 
Suman, Shri Surendra Jha 
Sunna Sahib, Shri A.
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prased
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Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Tiwari, Shri BriJ .Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
Tripathi, Shri Ram Prakash 
Ugrasen, Shri
Vajpay#e, Shri Atal Bihari 
Vasisht, Shri Dharma Vir 
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.
Yadav, Shrj Hukmdeo Narain 
Yadv, Shri Jagdambi Prasad 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvrgl, Shri 
Zulfiquarullah, Shri

MR. SPEAKER: Subject to correc­
tion, the result* of the division is: 
Ayes 60; Noes 255. The “Noes”  have 
it.

The motion was negatived.

MR. SPEAKER: I put Amendment 
No. 180 of Shri Banatwalla to the 
vote of the House.

Amendment No. 180 tocui put and 
negatived.

MR. SPEAKER: Amendment No.
360 of Shri Hari Vishnu Kamath.

SHRI HARI VISHNU KAMATH: I 
am pressing it. You kindly read out 
the amendment.

MR SPEAKER: It reads:—
Page 14, line 42,— 

add at the end—
technical education, medical 
education ’

Now, I put it to the vote of the 
House.
Amendment No. 360 was put and 

negatived.
MR. SPEAKER: Amendment No.

370 moved by Shri Narsimha Reddy.
SHRI G. NARSIMHA REDDY: I

am not pressing.
MR. SPEAKER: Has he the leave

of the House to withdraw the amend­
ment?

SREVERAL HON. MEMBERS: Yes.

Amendment No. 370 was, by leave, 
withdrawn 

MR. SPEAKER: Amendment No.
378; Shri Arunachalam—not present.
I put it to vote.

Amendment No. 378 was put and 
negatived.

Clause 48
MR. SPEAKER; Clause 48. Amend­

ment No. 28 by Shri Dinen Bhatta- 
charya.

•The following Members also recorded their votes: —

AYES: Sarvashri P. K. Deo, Vayalar Ravi, P. Ankineedu Prasada Rao, 
Nanasahib Bonde, K. Pradhani, K. T. Kosalram, Santoshrao Gode,

Ahsan Jafri and Eduardo Faleiro.
NOES: Sarvashri Ravin**ra Varmii, Chand Ram, Janeshwar Mishra, 

Narhari Prasad Sukhdeo 3ai, Vinayak Prasad Yadav, Vinodbhai B. 
Shetfi, Faquir Ali Ansari, Om Prakash Tyagi, Jagdev Singh Talwandi, 
Ram Naresh Kushwaha, Bharat Singh Chowhan, Chaturbhuj, Manohar 
Lai Saini, Balwant Singh Ramoowalia, Samar Mukherjee, Gaurl 
Shankar Rai, Dajiba Deeai, K  Mohanarangam, Mohan Singh Tur, Or 
Ramji Singh and Ch. Hari Bam Makkasar Godara.
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SHRI DIN1N BHATTACHARYA:
I am pressing it.

MR. SPEAKER: I put it to vote.

Amendment No. 28 wag put and 
negatived.

MR. SPEAKER: Amendment No.
266 by Shri Ram Jethmalani.

SHRI RAM JETHMALANI: I am
not pressing for it.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend­
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 266 was, by leave, 
withdrawn.
Clause 49

MR. SPEAKER: Clause 4ft.
Amendment No. 234 by Shrimati Par- 
vathi Krishnan—not present. I put it 
to vote.

Amendment No. 234 was put and 
negatived,

MR. SPEAKER: Clause 1A (New), 
Amendment No. 371 by Shri Shankar 
Dev.

SHRI SHANKAR DEV: I am press- 
ing.

MR. SPEAKER: I put it to vote.

Amendment No. 371 was put and 
negatived.

Clame 1

MR. SPEAKER: Clause 1, there is
Government Amendment No. 204.
The question is:

Page 1, line 3,—

for “Forty-fifth" substitute 
"Forty-fourth” (204)

The motion was adopted.
MR. SPEAKER: The Amendments

Jjhovcd to the Clauses have been dis­
posed of. Now, with the permission 
Of the House, I will put all the Clauses 
together unless any member wants 
any particular clause to be put sepa- 
frately.

SHRI VAYALAR RAVI: On a point 
of order, SJr. So far as the Constitu­
tion Amendment Bill is concerned, 
the rule says that every clause must 
be put to vote separately.

MR. SPEAKER: No, that is not the 
rule.

SHRI C. M. STEPHEN: That is
right.

The rule says:

“Provided that the Speaker may, 
with the concurrence of the House 
put clauses and/or schedules, or 
clauses and/or schedules as amended, 
as the case may be, together to the 
vote of the House in which case the 
result of voting shall be taken as 
applicable to each claus* or schedule 
separately and so indicated in the 
proceedings;”

That is the rule.

MR. SPEAKER: I shall now read
out the Clauses which the Members 
want to be put separately. These are 
Clauses 2, 3, 8, 9, 11. 35. 38, 44, 45 
and 47.

Before I take up Clause 2, I may 
inform the House that the automatic 
voting device can take only six more, 
it cannot take more than six, there­
fore, the rest of the Divisions will bo 
by distribution of chits.

Now, we take up Clause 2. I will 
first read out the Clause:

“2. In article 19 of the Constitu­
tion,—

(a) in clause (1),—
(i) in sub-clause (3) the wnrd 

“and” shall be inserted at the 
end;

(ii) sub-clause (f) shall be 
omitted;

(b) in clause (5), for the words, 
brackets and letter* "sub-clauses 
(d), (e) and (!)”, the words, 
brackets and letters “sub-clauses 
(d) and (e)M shall be substitu­
ted.”
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[Mr. Speaker]

Before I put Clause 2 to the vote 
of the House, I may inform the House 
that this being a Constitutional 
Amendment, the voting has to be by 
division. Let the lobbies be cleared... 
Now, the lobbies are cleared.

The question is:

“That Clause 2 stand part of the 
Bill.”

The Lok Sabha divided. 

Division No. 20] [18.44 hrs.

AYES

Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Alhaj, Shri M. A. /Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu Prasada Rao, Shri 
Ansari, Shri Faquir Ali 
Arif Beg, Shri 
Arunachalam, Shri M.
Arunachalam alias ‘Aladi Aruna’,

Shri V.
Asokaraj, Shri A.
Austin, Dr. Henry 

Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradvumna 
Belak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barman, Shri Palag 
Barnala, Shri Surjit Singh 
Barrow, Shri A. E. T.
Basappa, Shri Kondajji 
Basu, Shri Chitta

Basu, Shri Dhirendranath 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bhagat Ram, Shri 
Bhakta, Shri Manoranjan 
Bhanwar, Shri Bhagirath 
Bharat Bhushan, Shri 
Bhattacharya, Shri Dinen 
Bheeshma Dev, Shri M.
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Borooah, Shri D. K.
Bosu, Shri Jyotirmoy 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Burande, Shri Gangadhar Appa 
Burman, Shri Kirit Bikram Deb 
Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandrappan, Shri C. K. 
Chandravati, Shrimati 
Chatterjee, Shri Somnath 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhury, Shri Tridib 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan, Shrimati P.
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chikkalingiah, Shri K.
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dabhi, Shri Ajitsinh 

Damor, Shri Somjibhei 
Dandavate, Prof. Madhu
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Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Das, Shri R. P.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
D^o, Shri V. Kishore Chandra S. 
Desai, Shri Dajiba 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Devarajan, Shri B. 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dharia, Shri Mohan 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Doley, Shri L. K.
Dutt, Shri Asoke Krishna 
Elanchezhian, Shri V. S.
Engti, Shri Biren 
Faleiro, Shri Eduardo 
Fazlur Rahman, Shri 
Fernandes, Shri George 
Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Girjanandan Singh, Shri 
Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshrao 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Gopal, Shri K.
Gore, Shrimati Mrinal 
Goswami, Shrimati Bibha Ghosh 
Gotkhinde, Shri Annasaheb 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai

Haider, Shri Krishna Chandra 
Hande, Shri V. G.
Haren Bhumij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri

Jagannathan, Shri S.
Jagjivan Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jethmalani, Shri Ram 
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand 
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamakshaiah, Shri D.
Kamble, Shri B. C.
Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud All 
Kidwai, Shrimati Mohsina 
Khrime, Shri Rinching Khandu 
Kishore Lai, Shri 
Kisku, Shri Jadunath 
Kodiyan, Shri P. K.
Kolanthaivelu, Shri R.
Kolur, Shri Rajshekhar 
Kosalram, Shri K. T.
Krishan Kant, Shri
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Krishnan, Shrimati Parvathi 
Kundu, Shri Samarendra 
Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
Lahanu Shidava Kom, Shri 
Lakshminarayanan, Shri M. R. 
Lai, Shri S. S.
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Laskar, Shri Nihar 
Limaye, Shri Madhu 
Lyngdoh, Shri Hopingstone 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lai, Shri
Malhotra, Shri Vijay Kumar
Mallanna, Shri K.
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mandal, Shri Mukunda 
Mane, Shri Rajaram Shankarrao 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mavalankar, Proof. P. G. 
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhaigi, Shri R. K.
Miri, Shri Govind Ham 
Mishra, Shri G. S.
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mohd. Hayat Ali, Shri 
Mohindor Singh, Shri 
Monday Dr. Bijoy

Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Karia
Murthy, Shri Kusuma Krishna
Murthy, Shri M. V. Chandrashekhara
Murugaiyan, Shri S. G.
Murugesan, Shri A.
Nahar, Shrj Bijoy Singh 
Nahata, Shri Amrit 
Naidu, Shri P. Rajagopal 
Naik, Shri V P.
Nair, Shri B. K.
Nair, Shri M. N. Govindan 
Narayana, Shri K. S.
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.
Onkar Singh, Shri
Oraon, Shri Lalu
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Parmai Lai, Shri
Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Km. Maniben Vallabhhhai 
Patel, Shri Meetha Lai 
Patidar, Shrj Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S. D.
Patnaik, Shri Biju 
Patnaik, Shri Sivaji 
Patwary, Shri H. L.
Periasamy, Dr. P. V  
Pipii, Shri Mohan Lai 
Poojary, Shri Janardhana / 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan



Pradhani, Shri K  
Pullaiah, Shri Darur

Rachaiah, Shri B.
Raghavji, Shri
ltaghu Ramaiah, Shri K.
Rahi, Shri Ram La!
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Raj Kesar Singh, Shri 
Raj Narain, Shri 
Rajan, Shri K. A.
Rajda, Shri Ratansinh 
Raju, Shri P. V. G.
Rakesh, Shri R. N 
Ram, Shri R D 
Ram Ciaran, Shri 
Ram Dhan, Shri 
Ram Kinkar, Shri 
Ram Kishan, Shri 
Ram Murti, Shri 
Ram Sagar, Shri
Ramalingam, Shri N. Kudanthaf 
Ramalingam, Shri P. S.
Ramamurthy, Shri K.

, Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
RamoowaJia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P.
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao,, Shri Pattabhi Rama 
Rathawa, Shri Amarsinh V.
Rathor, Dr. Bhagwan Dass 
Bavi, Shri Vayalar 
Ravindra Pratap Singh, Shri 
Iteddi, Shri G. S.

Kdy, Shri G. Narsinoha 
dy, Shri K. Brahmananda 
dy, Shri K. Obul
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Reddy, Shri S. R.
Rodrigues, Shri Rudolph 
Roy, Shri A. K.
Roy, Dr. Saradish 
Roy, Shri Saugata 
Saha, Shri Gadadhar 
Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Saini, Shri Manohar Lai 
Samantasinhera, Shri Padmacharan 
Sanyal, Shri Sasankasekhar 
Saran. Shri Daulat Ram 
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sardar, Shri Mahendra Narayan 
Sarkar. Shri S. K.
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Sathe, Shri Vasant
Satya Deo Singh, Shri
Sayian Wala. Shri Mohinder Singh
Sen. Shri Prafulla Chandra
Sen, Shri Robin
Seyid Muhammad, Dr. VJi.
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza. Shrimati Rano M.
Shakya. Dr. Mahadeepak Singh 
Shankar Dev. Shri 
Sharma. Shri Rajendra Kumar 
Sharma. Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Y. P.
Shejwalkor, Shri N. K.
Shco Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrangare, Shri T. S.
Shrikrishna Singh, Shri 
Sikander Bakht. Shri
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Singh, Dr. B. N.
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somani, Shri S. S.
Somasundaram, Shri S. D. 
Stephen, Shri C. M.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha

Suraj Bhan, Shri 
Surya Narain Singh, Shri 

Swamy, Dr. Subramaniam 

Swatantra, Shri Jagannath Prasad 

Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 

Thakur, Shri Aghan Singh 
Thakur, Shri Krishnarao 

Thorat, Shri Bhausaheb 

Tirkey, Shri Pius 
Tiwary, Shri D. N.

Tiwary, Shri Madan 

Tohra, Shri G. S- 
Tombi Singh, Shri N.

Tripathi, Shri Ram Prakash 

Tulsiram, Shri V.

Tur, Shri Mohan Singh 
Tyagi, Shri Om Prakash 

Ugrasen, Shri 

Unnikrishnan, Shri K. P.

Vajpayee, Shri Atal Bihari
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Varma, Shri Ravindra 
Vasisht, Shri Dharma Vir 

Veerabhadrappa, Shri K. S. 
Venkataraman, Shri R. 
Venksatareddy, Shri P. 

Venkatasubbaiah, Shri P.

Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad: 
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain 

Yadav, Shri Jagdambi Prasad 
Yadav, Shri Ramji Lai 

Yadav, Shri Sharad 

Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 

Yuvraj, Shri 
Zulfiquarullah, Shri

Boo

NOES

Deo, Shri p. K.

•Inder Singh, Shri 
•Maiti, Shrimati Abha 

Mirdha, Shri Nathu Ram 
• Munda, Shri Govinda 

•Patel, Shri H. M. 

•Ramachandran, Shri P. 

Rao, Shri J. Rameshwara 

•Shanti Devi, Shrimati 

•Shastri, Shri Ram Dhari 

Sunna Sahib, Shri A.

♦Wrongly voted tor NOBS.
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MR. SPEAKER: Subject tp correc­
tion, the result* of the Division is: 
Ayes—379, Noes—11.

The motion is carried by a majo­
rity of the total membership of the 
House and by a majority of not less 
than two-thirds of the Members pre­
sent and voting.

The motion was adopted.

Clause 2 was added to the Bill.
Clause 3

SHRI VAYALAR RAVI: Before
you call for a division, please, ask for 
Ayes and Noes again. Otherwise, 
members will get confused.

MR. SPEAKER: Now I will read
out clause 3—  (Interruptions) No, 
no. I have got to read it.

“ No law providing for preventive 
detention shall authorise the deten­
tion of a person for a longer period 
than two months___”

Now, you know what the substance 
of the clause is.

Before I put clause 3 to the vote of 
the House, this being a Constitution 
Amendment Bill, voting has to be by 
division. Let the Lobbies be cleared.

MR. SPEAKER: The question is:

"That Clause 3 stand part of the
Bill” .

SHRI C. M. STEPHEN: The point 
is this. It is only to give direction to 
the Members. You say let the lobbies

be cleared. And then you put it for 
the second time.

MR. SPEAKER: In the Constitu­
tional amendment there must be the 
question put—Ayes have it; Noes 
have it.

SHRI C. M. STEPHEN: We shall
be glad to give the indication ‘Ayes’, 
or ‘Noes’. Otherwise, we are taken 
by surprise.

SHRI SHANT1 BHUSHAN: But
the Division is explained in Rule 367.
I quote:

“On the conclusion of debate, the 
Speaker shall put the question and 
invite those who are in favour of 
the motion to say ‘Aye’ and those' 
against the motion to say ‘No’.”
MR. SPEAKER: That is all right. 

Now I shall put it.
The question is:

“That Clause 3 stand part of the* 
Bill” .

The Lok Sabha divided:

Division No. 21] [18.51 bn..

AYES 
Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 
Alagesan, Shri O. V.
Alhaj, Shri SI A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.

•The following Members also recorded their votes for AYES:

Sarvashri Phirangi Prasad, Raghubir Singh Machhand, Ram Naresh Kush- 
waha, Madan Lai Shukla, Subhash Ahuja, Samar Mukherjee, Hari Vishnu 
Kamath, Sachindralal Singha, Jagann&th Sharma, Abdul Lateef, Shyama- 
prasanna Bhattacharyya, Ram Prasad Deshmukh, Nanasahib Bonde, H. M. 
[Patel, P. Ramachandran,Inder Singh, Govinda Munda, Ram Dhari Shastri, 
[Dr. Vasant Kumar Pandit and Shrimati Abha Maiti and Shrimati Shanti Devi.
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Attbalagan, Shri P.
Ankineedu, Shri Maganti 
Ankineedu Prasada Rao, Shri P. 
Ansari, Shri Faquir Ali 
A ril Beg, Shri 
.Arunachalam, Shri M.
.Asokaraj, Shri A.

. Austin, Dr. Henry
Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradvumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Banatwalla, Shri G. M.
Barakataki, Shrimati Renuka Devi

Barnala, Shri Surjit Singh 
Barrow, Shri A. E. T.
Basappa, Shri Kondajji
Basu, Shri Chitta
Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagireth
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanwa
Bheeshma Dev, Shri M.
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Borooah, Shri D. K.
Bosu, Shri Jyotirxnoy 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Burande, Shri Gangadhar Appa 
Bur man, Shri Kirit Bikram Deb 
Chakravarty, Prof. Dilip

Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandrappan, Shri C. K. 
Chandravati, Shrimati 
Chatterjee, Shri Somnath 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu N«th 
Chaudhary, Shri Motibhai R. 
Chaudhuri, Shri Tridib 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan, Shrimati P.
Chavan, Shri Yeshwantrso 
Chavda, Shri K- S.
Chhetri, Shri Chhatra Bahadur 
Chikkalingiah. Shri K. 
Choudhari, shri K. B.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Das, Shri R. P.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Dejiba 
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Devarajan, Shri B. 
DhandSjruthapani, Shri V.
Dhara, Shri sushil Kumar 
Dharia, Shri Mohan 
Dhillon, Shri Iqbal Singh
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Digvijoy Narain Singh, Shri Jasrotia, shri Baldev Singh
Doley, Shri L. K.
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 

Elanchezhian, Shri V. S.
Engti, Shri Biren 

Faleiro, Shri Eduardo 
Fazlur Rahman, Shri 
Fernandes, Shri George 

Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani Shri R. D.
Gawai, Shri D. G.
Girjanandan Singh, Shri 
Godara, Ch. Hari Ram Makkasai 
Gode, Shri Santoshrao 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Gopai, Shri K.
Gore, Shrimati Mrinal 
Goswami, Shrimati Bibha Ghosn 
Gotkhinde, Shri Annasaheb 
Gowda, Shri S. Nanjesha 
Goya I, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai

1 Haider, Shri Krishna Chandra 
Haren Bhumij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 

Inder Singh, Shri 

Jagannathan, Shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharulai Hemraj
Jain, Shri Kalyan
Jain, Shri Nirmal Chandm
Jaiswal, Shri Anant Ram

Jethmalani, Shri Ham 
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand 
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran 
Kaiho, Shri
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu 
Kannan, Shri P.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ismail Hossain 
Khan, Shri Kanwar Mahmud Ali 
Kidwai, Shrimati Mohsina 
Khrime, Shri Rinching Khandu 
Kishore Lai. Shri 
Kisku. Shri Jadunath 
Kodyian, Shri P.K.
Kolanthaivelu, Shri R.
Kosalram, Shri K.T.
Krishan Kant, Shri 
Krishnan, Shrimati Parvathi 
Kundu, Shri Samarendra 
Kunhambu, SKri K.
Kureel, Shri Jwala Prasad 
Kureel, Shri R.L.
Kushwaha, Shri Ram Nareah

Lahanu Shidava Kom, Shri 
Lakshminarayanan, Shri M. R.
Lai, Shri S.S.
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Laskar, Shri Nihar 
Limaye, Shri Madhu

Machhand, Shri Raghubir Singh
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Mahale, Shri Hari Shankar 
Mahata, Shri, C. R.
Mahi Lai, Shri 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Mallanna. Shri K.
Mallick, Shri Rama Chandra 
Mandal, Shri B.P.
Mandal, Shri Dhanik Lai 
Mandal. Shri Mukunda 
Mane, Shri Rajaram Shankarrao 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mavalankar, Prof. P.G. 
Mayathevar Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R.K.
Mirdha, Shri Nathu Ram 
Miri, Shri Govind Ram 
Mishra, Shri G.S.
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mohd. Hayat Ali, Shri 
Mohinder Singh, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Mukherjee, Shri Samar 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Murthy, Shri Kusuma Krishna 
Murugaiyan, Shri S.G.
Murugesan, Shri A.

Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Naik, Shri S.H.
Naik, Shri V.P.

Nair, Shri B.K.
Nair, Shri M.N. Govindan 
Narayana, Shri K.S.
Nathu Singh, Shri
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T.S.
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxir.|narayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Patel. Shri Dharmasinhbhai 
Patel, Shri H.M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S.D.
Patnaik, Shri Biju 
Patnaik, Shri Sivaji 
Patwary, Shri H.L.
Periasamy, Dr. P.V.
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Poojary, Shri Janardhana 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan 
Pradhani, Shri K.
Pullaiah, Shri Darur 

Rachaiah, Shri B.
Raghavji, Shri 
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram
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Raj Keahar Singh, Shri 
Raj Narain, Shri 
Rajan, Shri K.A.
Raju, Shri P.V.G.
Rakesh, Shri R.N.
Ram, Shri R.D.
Ram Charan, Shri 
Ram Dhan, Shri 
Ram Kinkar, Shri 
Ram Kishan, Shri 
Ram Sagar, Shri 
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthai 
Ramalingam, Shri P.S.
Ramamurthy, Shri K.
Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramji wan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P.
Ran jit Singh, Shri
Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar
Rao, Shri M.S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Pattabhi, Rama
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Reddi, Shri G.S.
Reddy. Shri G. Narsimha 
Reddy, Shri K. Brahmananda 
Reddy, Shri K. Obul 
Reddy, Shri K. Vijaya Bhaskara 
Rodrigues, Shri Rudolph 
Roy, Dr. Saradish 
Saha, Shri A.K.
Saha, Shri Gadadhar
Sai, Shri Larang
Sahoo, Shri Ainthu
Sai, Shri Narhari Parsad Sukhdeo 
Paini, Shri Manohar Lai 
Panaantasinhera, Shri Padxnacharan

Sanyal, Shri Sasaakasekhar 

Saran, Shri Daulat Ram 
Sarangi, Shri R.P.
Sarda, Shri S.K.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain
Satpathy, Shri Devendra
Sathe, Shri Vasant
Satya Deo Singh, Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Sen, Shri Robin
Syed Muhammad, Dr. V. A.
Shah, Shri D.P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh 
Shanti I)evi, Shrimati 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Dutt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y.P.
Shejwalkar, Shri N.K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrangare, Shri T.S.
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C.M.
Sinha, Shri H.L.P.
Sinha, Shri M.P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somasundram, Shri S.D.
Stephen, Shri C.M.
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Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 
Sunna Sahib, Shri A.
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad 

Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Thakur, Shri Krishnarao 
Thorat, Shri Bhausaheb 
Tirkey. Shri Pius 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D.N.
Tiwary. Shri Madan 
Tohra, Shri G.S.
Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash 
Tulsirpm, Shri V.
Tyagi, Shri Om Prakash

Ugrasen, Shri 
Unnikrishnan, Shri K.P.

Vajpayee, Shri Atal Bihari 
Vartna, Shri Ravindra 
Vasisht, Shri Dharma Vir 
Veerabhadrappa, Shri K.S. 
Venkataraman, Shri R. 
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri RJLP.
Verma, Shri Sukhdeo Prasad

Vishvanathan, Shri C.N.

Yadav, Shri Hukamdeo Narain 
Yadav, Shri Jagdambi Prasad 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singb 
Yadvendra Dutt, Shri 
Yuvraj, Shri 

Zulftquarullah, Shri

NOES

Hande, Shri V.G.

Kamble, Shri B. C.
•Kapoor, Shri L. L.

Lyngdoh, Shri Hopingstone 

Patil, Shri D.B.

•Ramji Singh. Dr.

•Sardar, Shri Mahendra Narayan

MR. SPEAKER: Subject to correc­
tion, the result of the division is: 
Ayes 388; Noes 7.

The motion is carried by a majo­
rity of the total membership of the 
House and by a majority of not less 
than two*thirds of the Members pre­
sent and voting.

The Motion was adopted Clause 3 
was added to the Bill.

Clause 8

MR. SPEAKER: Now, l  am not 
asking for the clearence of the Lobby. 
We go to clause 8. Before I put the 
Clause to the vote of the House, this 
being a constitutional amendment 
Bill, The voting has to be by division.

•Wrongly voted for NOES. 
tThe following Members also recorded their votes for AYES:—

Sarvashri Kailash Prakash, RatansinhRajda, K. L. Mahala, S. S. Somani. 
Palas Barman, V. Arunachalam alias ‘Aladi Aruna,’ Nanasahib Bonde, 
Vijay Kumar N. Patil, Sudbir Ghosal, Mahendra Narayan Sardar 
L. L. Kapoor and Dr. Ramji Singh.
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The question is:
“That Clause 8 stands part o f

the Bill.”

The Lok Sabha Divided: 

Division No. 22] [18.53 hrs.

AYES

Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja. Shri Subhash 
Alagesan. Shri O. V.
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin. Proi. R. K.
Anbalagan, Shrj P.
Ankincedu Prasada Rao, Shri P. 
Ansari, Shri Faquir Ali 
Aril Beg, Shri 
Aeokaraj. Shri A.
Austin, Dr. Henry 

Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamla 
Bairagi, Shri Jena 
Bal. Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chaudhry 
Baldev Prakash, Dr. 

i Banatwalla, Shri G. M. 
j  Barakataki, Shrimati Renuka Devi 
| Barman, Shri Palas 
; Barnala, Shri Surjit Singh 
| Barrow, Shri A. E. T.
! Basappa. Shri Kondajji 
> Basu, Shri Chitta 

Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
phagat Ram, Shri 
fehanwar, Shri Bhagirath 
pharat Bhushan, Shri 
phattacharya, Shri Dinen

Bhattacharyya, Shri Shyamaprasannai
Birendra Prasad, Shri
Borole, Shri Yashwant
Bosu, Shri Jyotirmoy
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Burande, Shri Gangadhar Appa
Chakarvarty, Prof. Dilip
Chand Ram, Shri
Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shrf
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath:
Chaudhary, Shri Motibhai R.
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda. Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chowhan, Shri Bharat Singh 
Chunder Dr. Pratap Chandra 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Das, Shri R. p.
Dasgupta, Shri K. N.
Dave, Shri Anant
Deo, Shri V. Kishore Chandra St.
Desai, Shri Dajiba
Desai, Shri Hitendra
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dharia, Shri Mohan 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Doley, Shri L. K.
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Durga Chand, Shri 
Dutt, Shri Asoke Krishna 
Elanchezhian, Shri V. S.
Faleiro, Shri Eduardo 
Fernandes, Shri George 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Girjanandan Singh, Shri 
Godaru, Ch. Hari Ram Makkasar 
Code, Shri Santoshrao 
Gopal, Shri K.
Gore, Shrimati Mrinal 
Goswami, Shrimati Bibha Ghosh 
<3otkhinde, Shri Annasaheb 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
<Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 
Haider, Shri Krishna Chandra 
Haren Bhumij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram. Shri 
Inder Singh, Shri 
Jagannathan. Shri S.
Jagjivan Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jethmalani, Shri Ram 
Joshi, Dr. Murli Manohar 

Kachwai, Shri Hukam Chand 
Kaiho, Shri 
Xailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu 
Kamble. Shri B. C.
Kannan, Shri P.
Kar, Shri Sarat 
Kaushik, Shri Purushottam 
Khalsa. Shri Basant Singh 
Khan Shri Mahmud Ali 
Kidwai, Shrimati Mohsina 
Khrime, Shri Rinching Khandu 
Kishore Lai, Shri 
Kisku, Shri Jadunath 
Kolanthaivelu, Shri R.
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh

Lahanu Shidava Kom, Shri 
Lakshminarayanan, Shri M. R. 
Lai, Shri S. S.
Lalu Prasad, Shri 
Limaye, Shri Madhu

Machhand, Shri Raghubir Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lai, Shri 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Mallick, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mandal, Shri Mukunda 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mavalankar, Prof. P. G. 
Mayathevar, Shri K.
Meerza, Shri Syed Kazim All
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Mehta, Shri Prasannbhal 
Mhalgi, Shri R. K.
Mivdha, Shri Nathu Ram 
Mirl, Shri Qovlnd Ram 
Mishra, Shri JaneShwar 
Mishra, Shri Shyamnandan 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mohd. Hayat All, Shri 
Mohinder Singh, Shri 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Mukherjee, Shri Samar 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Murugesan, Shri A.

Nahar, Shri Bijoy Singh 
Nahata, Shri Amrlt 
Narayana, Shri K. S.
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.

Oraon, Shri Lalu 

Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Paxthasarathy, Shri P.
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbai 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhal 
Patel, Shri Meetha Lai 
Patidar, shri Rameshwar 
Patil, Shri Chandrakant 
Patil, Shri S. D.
Pataaik, Shri Blju 
?atnaik, Shri Sivaji 

j»^7 LS—H,

Patwary, Shri H. U  
Periasamy, Dr. P. V.
Phirangi Prasad, Shri 
Plpll, Shri Mohan Lai 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan

Raghavji, Shri 
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri 
Ram Dhan, Shri 
Ram Kinkar, Shri 
Ram Kishan, Shri 
Ram Murti, Shri 
Ram Sagar, Shri 
Ramachandran, Shri p. 
Ramalingam, Shri P. S.
Ramapati Singh, Shri 
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant 
Rangnekar, Shrimati Ahilya P. 
Ranjit Singh, Shri 
Rao, Shri J. Rameshwar 
Rathor, Dr. Bhagwan Dagg 
Ravi, Shri Vayalar 
Ravindra Pratap Singh, Shri 
R«ddy, Shri g . Narsimha 
Rodrigues, Shri Rudolph 
Roy, Shri A. K.
Roy, Dr. Saradish 
Saha, Shri A. K.
Shah, Shri 'Gadadhar 
Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo
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Saint, Shri Manhohar Lal 
Samantasinhera Shri Padmayacharan 
S'aran, Shri Daulat JRam 
Sarangi, Shri R. P.
Sarda, Shri, S. K.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Sen, Shri Robin
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh 
Shanti, Devi, Shrimati

Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Ihastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N."K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrangare, Shri T. S.
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lal 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P 
Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lal 
Somani, Shri S. S.
Somasundaram, Shri S. D.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lal

Suman, Shri Surendra Jfh*
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy Dr. Subramanian 
Swatantra, Shri Jagannath Prasitd 
Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Thakur, Shri Krishnarao 
Tirkey, Shri Pius 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash 
Tyagi, Shri Om Prakash 
Ugrasen, Shri 
Unnikrishnan, Shri K. P.

Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Vaslsht, Shri Dharma Vir 
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeao Narain 
Yadav, Shri Jagdambi Prasad 
Yadav, Shri Ramji Lal 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 

Zulflquarullah, Shri

NOES
Ankineedu, Shri Maganti 
Arunachalam, Shri M.

Badri Narayan, Shri A. R.
Basu, Shri Dhirendranath
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Bbakta, Shri Manoranjan
Bheeshma Dev, Shri M.
Borooah, Shri D. K,
Burman, Shri Kirit Bikram Deb 

Chandrappan, Shri C. K.
Chavan, Shrimati P.
Chikkalingiah, Shri K.
Choudhari, Shri K. B.

Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
•Dawn, Shri Raj Krishna 
Devarajan, Shri B.

Cngti, Shri Biren 
(Jamit, Shri Chhitubhai 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Hande, Shri V. G.
Jcyalakshmi, Shrimati V.
Kadam, Shri B. P,
Kamakshaiah, Shri D.
*Khan, Shri Ismail Hossain 
Kodiyan, Shri P. K.
Kolur, Shri Rajshekhar 
Kosalram, Shri K T.
Krishnan, Shrimati Parvathi

Lasker, Shri Nihar 
Mallana, Shri K.
Mishra. Shri G. S.
Murthy, Shri Kusuma Krishna 
Murthy, Shri M. V. Chandrashekhara 
Naidu, Shri P. Rajagopai 
Naik, Shri S. H,

Patil, Shri D. B.
Patil. Shri Vijaykumar N.
Poojary, Shri Janardhana 
Pradhani, Shri K.
Pullaiah, Shri Darur
Rachaiah, Shri B.
Rajan, Shri K. A.
Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthal 
Ramamurthy, Shri K.
•Ramji Singh, Dr.
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri Pattabhi Rama 
Reddi, Shri G. S.
Reddy, Shri K. Brahman anda 
Reddy, Shri S. R.
Sathe, Shri Vasant 
Stephen, Shri C. M.
Thorat, Shri Bhausaheb 
Tulsiram, Shri V.
Venkataraman, Shri R.
Venkatareddy, Shri P. 
Venkatasubbaiah, Shri P.

MR, SPEAKER: Subject to correc­
tion, the result** of the division is: 
Ayes 324; Noes 61. The motion is 
carried by a majority of the total 
membership of the House and by a 
majority of not less than two-thirds 
of the Members present and voting.

The motion was adopted.

♦Wrongly voted for NOES.

**The following Members also recorded their votes:—

AYES:  Sarvashri Fazlur Rahman, Mahendra Narayan Sardar L. L. 
Kapoor Yuvraj, Lalji Bhai, Onkar Singh, Sasankasekhar Sanyal Som- 
nath Chatterjee, Amrut Kasar, V. Arunachalam alias ‘Aladi Aruna’ 
Kamachandran Kadannappalli, S. Ramaswamy Rajaram Shankarrao 
Mane, Nanasahib iBonde, Sudhir Ghosal, Ismail Hossain Khan, Raj 
Krishna Dawn and Dr. Ramji Singh.

Sarvashri P. K. Deo, M. N.Govindan Nair, K S. Veerabhadrappa
B. K. Nair and K. Obul Reddy.
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Clause 8 was added to the Bill 
danse 9

MR. SPEAKER: Before I put Clause 
9 to the vote of the House, this being 
a constitutional ■ amendment Bill, the 
voting has to be by division.

The question is:
'That Clause 9 stands part of the 

Bill.”

The Lok Sa,bha divided: 

Division No. 23] [18.55 hn.

AYES 
Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 
Alagesan, Shri O. V.
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu, Shri Maganti 
Ankineedu Prasada Rao, Shri P. 
Ansari, Shri Faquir Ali 
Arif Beg, Shri 
Arunachalam, Shri M.
Arunachalam alias ‘Aladi Aruna’, 

Shri V.
Asokaraj, Shri A.
Austin, Dr. Henry

Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Ba], Shri Pradvumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barman, Shri Palas 
Bamala, Shri Surjit Singh

Barrow, Shri A. E. T.
Basappa, Shri Kondajji
Basu, Shri Chitta
Bateshwar Hem ram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanni
Birendra Prasad, Shri
Borole, Shri Yashwant
Borooah, Shri D. K.
Bosu, Shri Jyotirmoy 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Burande, Shri Gangadhar Appa 
Burman, Shri Kirit Bikram Deb

Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandravati, Shrimati 
Chatterjee, Shri Somnath 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath. 
Chaudhary, Shri Motibhai R.
Chaudhuri, Shri Tridib 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chikkalingiah, Shri K.
Choudhari, Shri K. B.
Cbowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra- 
Dabhi, Shri Ajitsinh 
Damor, Shri Somjlbhai 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari
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Das, Shri S. S.
Das, Shri E. P.
Dasgupta, Shri K. N.
Pave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Dajiba 
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar 
Dharia, Shri Mohan 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Doley, Shri L. K.
Durga Chand, Shri 
Dutt, Shri Asnke Krishna 
Elanchezhian, Shri V. S.
Engti, Shri Biren 
Faleiro, Shri Eduardo 
Fazlur Rahman, Shri 
Fernandes, Shri George 
Gamil, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Cattani, Shri R. D.
Gawai, Shri D. G.
Ghosal, Shri Sudhir 
Glrjanandan Singh, Shri 
Godara, Ch. Hari Ram Makkasar 
Code, Shri Santoshrao 
Gogol, Shri Tarun 
Gomango, Shri Giridhar 
Gopal, Shri K.
Gore, Shrimati Mrinal 
Goswami, Shrimati Bibha Ghosh 
Gotkhinde, Shri Annasaheb 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Culghan, Shri Dhanna Singh

Gupta, Shri Kanwar Lal 
Haider, Shri Krishna Chandra 
Haren Bhumij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 

Inder Singh, Shri 
Jagannathan, Shri S.
Jagjivan Ram, Shri 
Jain, Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia, Shri Baldev Singh 
Jethmalani, Shri Ram 
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar 
Kachwai, Shri Hukam Chand 
Kadannappalli, Shri Ramachandran 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldatc, Dr. Bapu 
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu 
Kamble, Shri B. C.
Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud Ali 
Kidwai, Shrimati Mohsina 
Khrime, Shri Rinching Khandu 
Kishore Lal, Shri 
Klsku, Shri Jadunath 
KoLanthaivelu, Shri R,
Kosalram, Shri K. T.
Krishan Kant, Shri 
Kundu, Shri Samarendra
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Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 
Kusftwaha, Shri Ram Naresh

Lahanu Shidava Korn, Shri 
Lakkappa, Shri K. 
Lakshminarayanan, shri M. R. 
Lai, Shri S. S.
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Laskar, Shri Nihar 
Limaye, Shri Ma<Ihu 
Lyngdoh, Shri Hopingstone

Machhand, Shri Raghubir Singh 
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lai, Shri 
Maiti. Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Mallanna. Shri K.
Malliek, Shri Rama Chandra 
Mandal, Shri B. P.
Mandal, Shri Dhanik Lai 
Mandal, Shri Mukunda 
Mane, Shri Raja ram Shankarrao 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mavalankar, Prof. P. G. 
Mayathevar, Shri K  
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Mirdha, Shri Nathu Ram 
Miri, Shri Govind Ram 
Mishra, Shri G. &
Mishra. Shri Janeshwar 
Mishra, Shri Shyamnandan 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mohd. Hayat AU, Shri 
M cylinder Singh, Shri

Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda. Shri Karia
Murthy, Shri Kusuma Krishna
Murthy, Shri M. V. Chandrashekhara
Murugesan. Shri A.

Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Naidu, Shri P. Rajagopul 
Naik, Shri S. H.
Nair, Shri B. K.
Narayana. Shri K. S.
Narendra Singh, Shri 
Nathu Singh. Shri 
Nayuk. Shri Laxmi Narain 
Nayar, Dr, Sushila 
Negi, Shri T, S.

Onkar Singh, Shri 
Ora on, Shri Lalu

Pandey, Shri Ambika Prasad!
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Parmai Lai, Shri 
Parmar. Shri Natwarlal 8. 
Parthasarathy, Shri P, !
Parulekar, Shri Baputaheb 
Paswan, shri Ram Vilas 
Patel, Shri Dharmaslnhbhai 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhat 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Paul, Shri Chandrakant 
Patil, Shri S. D.
Patil, Shri Vijayfcumar N..
Patnaik, Shri Biju 
Patnaik, Shri Sivaji 
Patwary, Shri H. L.
Reriasamy, Dr. p. V.
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Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Poojary, Shri Janardhana 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan 
Pradhani, "Shri K.
Pullaiah, Shri Darur 
Raghavji, Shri 
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Raj da, Shri Ratansinh 
Raju, Shri P. V. G.
Rakesh, Shri R. N.
Ram. Shri R. D.
Ram Charan, Shri 
Ram Dhan, Shri 
Ram Kinkar, Shri 
Ram Kishan, Shri 
Ram Murti, Shri 
Ram Sagar, Shri 
Ramachandran, Shri P. 
Ramalingam, Shri N. Xudanthai 
Ramalingam. Shri P. S. 
Ramamurthy, Shri K.
Ramapati Singh. Shri 
Ramaswamy, SJiri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Ranjit Singh, Shri 
Rao, Shrimati B. Radhabai Ananda 
Rao, Shri J. Ramasbwar 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri Pattabhi Rama 
Rathor, Dr. Bhagwan Dais 
Ravindra Pratap Singh, Shri

Reddi, Shri G. S.
Reddy, Shri G. Narsimha 
Reddy, Shri K. Brahmananda 
Reddy, Shri, K. Obul 
Reddy, Shri K. Vijay Bhaskara 
Reddy, Shri S.R.
Rodrigues, Shri Rudolph 
Roy, Shri A. K.
Roy. Dr. Saradish 
Roy, Shri Saugata 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sai, Shri Larang 
Saini, Shri Manohar Lai 
Sanyal, Shri Sasankasekhar 
Saran, Shri Daulat Ram 
Sarangi, Shri R. P.
Sarda. Shri S. K.
Sardar, Shri Mahendra Narayan 
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain
Satpathy, Shri Devendra
Sathe, Shri Vasant
Satya Deo Singh, Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulia Chandra
Sen, Shri Robin
Seyid. Muhammad, Dr. V. A.
Shah. Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Stngh 
Shanti Devi, Shrimati 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Dutt 
Shastri, Shri Bhanu KumaT 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri
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Tohra, Shri G. &Sharangare, Shri T. S.

Shrikrishna Singh, Shri 

Shukla, Shri Madan Lal 
Sikander Bakht, Shri 

Singh, Dr. B. N.
Singha, Shri Sachindralal 

Sinha, Shri C. M.
Sinha, Shri H. L. P.

Sinha, Shri M. P.
Sinha, Shri Purnanarayan 

Sinha, Shri Satyendra Narayan 

Somani, Shri Roop Lal 

Somani, Shri S. S.
Stephen, Shri C. M.

Stephen, Shri C. M.
Sudheeran, Shri V. M.

Sukhendra Singh, Shri 
Suman, Shri Ramji Lal 

Suman, Shri Surendra Jha 

Sunna Sahib, Shri A.
Suraj Bhan, Shri 

Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 

Swatantra, Shri Jagaanath Praiad 
Taiwan di, Shri Jagdev Singh 

Tan Sihgh, Shri 

Terj Pratap Singh, Shri 
Thakur, Shri Aghan Singh 

Thakur, Shri Krishnarao 

Thorat, Shri Bhausaheb 

Tirkey, Shri Pius 
Tiwari, Shri Brij Bhushan 

Tiwary, Shri D. N.

Tiwary, Shri Madan

Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash 

Tyagi, Shri Om Prakash 
Ugrasen, Shri 
Unnikrishnan, Shri K. P. 

Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 

Vasisht, Shri Dharma Vir 

Veerabhadrappa, Shri K. S. 
Venkatareddy, Shri P. 

Venkatasubbaiah, Shri P. 

Verma, Shri Brijlal 
Verma, Shri Hargovind 

Verma Shri HI L. P.
Verma, Shri Sukhdeo Prasad 
Yadav, Shri Hukmdeo Narain 

Yadav, Shri Jagdambi Prasad 
Yadav, Shri Ramji Lal 
Yadav, Shri Sharad 

Yadav, Shri Vinayak Prasad 

Yadva, Shri Roop Nath Singh 

Yadvendra Dutt, Shri 

Yuvraj, Shri 
Zulftquarullah, Shri

NOES
*Bheeshmadev, Shri M. 
Chandrappan, Shri C. K.

Hande, Shri V. G.

Xodiyan, Shri P. K.

Krishnan, Shrimati Parvathl 
Nair, Shri M. N. Govindan 

Patil, Shri D. B.
Rajan, Shri K. A.

•Wrongly voted lor NOES.
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ME. SPEAKER: Subject to correc­
tion, the result* of the Division is: 
Ayes 386; Noes 8.'

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present 
and voting.

The motion was adopted 
Clause 9 was added to the Bill.

SHRI VAYALAR RAVI: Sir, I 
would like to submit that voting on 
one Clause may please be kept for 
the final voting after the Third 
reading.

MR. SPEAKER: Yes.

Clause 11

MR. SPEAKER: Before 1 put Clause
11 to the vote of the House, this being 
a Constitution T Amendment) Bill, 
voting has to be by Division.

The question is:

“ That Clause 11 stand part of the
Bill."

The Lok Sabha divided:

DlriSlM No. 24]

AYES 
Abdul Lateef, Shri 
Agarwal, Shri Satish 
Ahsaa Jafri, Shri 
Ahuja, Shri Subhash

[13. St hrs.

Alagesan, Shri O. V.
Alhaj, Shri M. A. Hannan
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri
Ansari, Shri Faquir Ali
Arif Beg, Shri
Arunachalam, Shri M.
Arunachalam alia ‘Aladi Aruna’, Shri 

V.
Asokaraj, Shri A.
Austin, Dr. Henry 
Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram 
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala 
Bairagi, shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi 
Barman, Shri Palas 
Bamala, Shri Surjit Singh 
Barrow, Shri A. E. T.
Basappa, Shri Kondajji 
Basu, Shri Chitta 
Bateshwar Hemram, Shri 
Berwa, Shri Ram Kanwar 
Bhagat Ram, Shri 
Bhakta, Shri Manoranjan 
Bhanwar, Shri Bhaglrath

♦The following Members also recorded their votes:—
AYES: Sarvashi Narhari Prasad Sukhdeo Sai, Chhatra Bahdur Chhetri,

K. L. Mahala, R. L. Kureel, Padma Charan Samantaslnhera, Ainthu Sahoo,
C. N. Visvanathan, Vayalar Ravi, Nanasahib Bonde, B. Rachaiah, B. 
Devarajan, M. Bheeahma Dev and Shrimati Ahilya P. Rangnekar.

NOES: Shri & O. Murugaiyan.
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Bharat Bhushan, Shri 
Bhattacharya, Shri Dinen 
Bhattacharyya, Shri Shyamaprasanna 
Bheeshma Dev, Shri M.
Birendra Prasad, Shri 
Borole, Shri Yashwant 
Borooah. shri D. K.
Bosu, Shri Jyotirmoy 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Burande. Shri Gangadhar Appa 
Burman. Shri Kirit Bikram Deb 
Chakravarty, Prof. Dilip 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandravati. Shrimati 
Chatterjee. Shri Somnath 
Chaturbhuj. Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhuri, Shri Tirdib 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavan. Shri Yeshwantrao 
Chavda. Shri K. S.
Chhetri. Shri Chhatra Bahadur 
Chikkalingiah, Shri K.
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
Dabhi, Shri Ajitsinh 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Das, Shri R. P.
Dasgupta, Shri K. N.
Dawn, Shri Raj Krishna
Deo, Shri V. Kishore Chandra S.
Desai, Shri Dajiba 
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Bam Prasad

Devarajan, Shri B. 
Dhandayuthapani, shri V.
Dhara, Shri Sushil Kumar 
Dharia, Shri Mohan 
Dhillon, Shri Iqbal Singh 
Digvijoy Narain Singh, Shri 
Doley, Shri L. K.
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 
Elanchezhian, Shri V. S.
Engti, Shri Biren 
Fazlur Rahman, Shri 
Femandes, Shri George 
Gamit, Shri Chhilubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Gawai, Shri D. G.
Girjanandan Singh, Shri 
Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshrao 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Gopal, Shri K.
Gore, Shrimati Mrinal 
Goswami, Shrimati Bibha Ghosb 
Gotkhinde, Shri Annasaheb 
Gowda, Shri S, Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 
Haider, Shri Krishna Chandra 
Haren Bhunsij, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 
Inder Singh, Shri 
Jagannathan, Shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemra|
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Jtiin Shri Kalyas 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jrsrotia, Shri Baldev Singh 
Jethmalani, Shri Ram 
Jeyalakshmi, Shrimati V.
Joshi, Dr, Murli Manohar 
Kachwai, Shri Hukam Chand 
Kadannappalli, Shri Ramachandran 
Kaiho, Shri 
Kailash Prakash, Shri 
Kaidate, Dr. Bapu 
Kamakshaiah, Shri D.
Kamble. Shri B. C.
Kannan, Shri P.
Kapoor. Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud Ali 
Kidwai, Shrimati Mohsina 
Khrime, Shri Rinching Khandu 
Kishore Lal. Shri 
Kisku, Shri Jadunath 
Kolanthaivelu. Shri R.
Kolur, Shri Rajshekhar 
Kosalram, Shri K. T.
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh 
Lahanu, Shidava Kom, Shri 
Lakkappa, Shri K. 
Lakshminarayanan, Shri M. R.
Lal, Shri S. S- 
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Limaye, Shri Madhu 
Lyngdoh, Shri Hopingstone

Machhand, Shri Raghubir Singh 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lal, Shri 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
Mallanna, Shri K.
Mallick, Shri Rama Chandra 
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NOES

Basu, Shri Dhirendranath 
Chandrappan, shri C. K.
JKodiyan, Shri P. K.
Krishnan, Shrimati Parvathi 
Nair, Shri M. N. Govindan

MR. SPEAKER: Subject to correc­
tion, the result* of the division is:

Ayes: 375; Noes; 5

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present 
and voting.

The motion was adopted.

Clause 11 was added to the Bill.

MR. SPEAKER: Now, Mr. Vayalar 
Ravi has made a suggestion that the 
last voting by machine be reserved 
lor the Third Reading.

It is better if we distribute chits 
hereafter.

AN HON. MEMBER: No, Sir. It
will take time.

MR. SPEAKER: There is no other 
way. The machine can take only one 
more. There is no other way.

Let us proceed.

Before I put Clause 35 to the vote 
of the House, this being a Constitu­
tion (Amendment) Bill, voting has to 
be by Division.

The question is:
“ That Clause 35 stand part of the

Bill.”

Now, Division.

We are distributing chite.

SHRI VASANT SATHfi: The
machine will be all right by to? 
morrow morning so that we can take 
it up tomorrow morning. This will 
be coming up even before the other 
business starts. (Interruptions).

0 V f V *  ) :
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SHRI KRISHNA CHANDRA HAL- 
DER; We may adjourn the House and 
we may take this up tomorrow. All 
of us are exhausted.

SHRI R. VENKATARAMAN: Third 
Reading can be held over for to­
morrow.

MR. SPEAKER: I will put it again.

Now, the question is:

“That Clause 35 stand part of the 
Bill.”

19.09 hrs.

Now there will be division by dis­
tribution of ‘Aye’ and ‘No* slips in 
accordance with Rules 367AA of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha. Rule 367AA 
provides as under:

“367AA. ( l )  Where the Speaker 
directs under clause (c) of sub­
rule (3) of rule 367 that the voU» 
shall be recorded by members on 
'Aye’ and ‘No’ slips, the Division 
Clerks shall supply to each Mem­
ber at his seat, an Aye’ or ‘No’ slip, 
according to the choice indicated

•The following Members also recorded their votes:—
A Y E S: Sarvashri Chand Ram, Anant Dave, Mr it un jay Prasad,

Urjrrasen, Ratansinh Rajda, Hari Vishnu Kamath, C. N. Visvanathan,
Vayalar Ravi, K. P. Unnikrishnan, Nanasahib Bonde, P. V. G. Raju, 
Sudhir Ghosal and Shrimati P. Chavan.
NOES: Shri K. A. Rajan.
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toy him. A Member shall record 
his vote on the slip by signing and 
indicating his Division Number 
thereon.

(2) After the Members have re­
corded their votes, the Division 
Clerks shall collect the 'Aye* and 
'No' slips and bring them to the 
Table where the votes shall be 
counted by the officers at the table 
and the totals of ‘Ayes’ and ‘Noes’ 
presented to the Speaker.

(S) The resull of the Division 
shall be announced by the Speaker 
and it shall not be challenged.

A single slip will be given to each 
Member which is printed on both the 
sides. The side On which matter is 
printed in green ink is meant for re­
cording of votes for 'Ayes’ and that 
printed in red ink for recording of 
votes for ‘Noes’. Members are re­
quested to put their signatures and 
write legibly the following details 
on the slip:

( 1) Name

(2) Division Number.

The chits will be distributed now.

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): 
This will take at least half an hour 
Or more. I would suggest that if you 
adjourn the House for half «n  hour, 
the machine would cool down by 
that time..........(Interruptions)

SEVERAL HON. MEMBERS: To­
morrow.

MR. SPEAKER: Is it the pleasure
o f the House that the rest of the bal­
loting should be done tomorrow 
morning.. . .

SHRI SHANTI BHUSHAN: It must 
be taken today.

MR, SPEAKER: It will 80 upto
12 O’clock.

SHRI SHANTI BHUSHAN; It 
most be completed today, whatever 
may be the time; otherwise it will not 
be possible.

MR. SPEAKER: I am prepared.

We will do it today.
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M R  SPEAKER: The House has al­
ready agreed to finish it today.

SHRi SAUGATA ROY; Sir, we 
will have it tomorrow. We cannot 
wait up to 10.00 p.m...........(Interrup­
tions>

SHRI RAVINDRA VARMA: We
will agree if the House agrees to take 
it up tomorrow morning at 11.00 
O’clock before any other business is 
taken up.......... (Interruptions)
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MB. SPEAKER: So far as voting
on this Clause is concerned, the slips 
have already been distributed; we 
will go by the slips. One more ballot­
ing is possible on the machine. We 
-will have tint. Thereafter, we will 
have it tomorrow at 11-00 a.m. Tomor­
row’s question hour will be shifted 
to Wednesday next; you must agree 
to that.

SOME HON. MEMBERS: Yes,
everything tomorrow.

AN HON. MEMBER: Why not
today?

MR. SPEAKER: Our Muslim
friends are on fast, we cannot keep 
them for long.

SHRI C. M. STEPHEN: Sir, every­
body is in a terrifflc confusion as to 
what is going on. May 1 just submit, 
we will not be able to complete it 
today. Let this clause also be taken 
up tomorrow.

MR. SPEAKER: Not thig clause.

SHRI C. M. STEPHEN: Counting 
will take such a long time.

MR. SPEAKER: it will be over in 
another five minutes. Both the Lea­
der of the House end the Minister of 
Parliamentary Affairs have said that 
this voting may be cancelled, and may 
be held tomorrow. Is that the plea* 
sure of the House?

HON. MEMBERS: Yes.
MR. SPEAKER: The Calling Atten­

tion that is listed for tomorrow will 
be taken up after the voting. Also, it 
is understood that tomorrow we will 
not take another two hours in the 
morning on other things.

xm  s m
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19.1# hrs.

STATEMENT RE BONUS

THE MINISTER OF PARLIAMENT­
ARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA): The demand lor 
restoration of the minimum beams 
which workers enjoyed before the 
emergency came up as a natural con­
sequence of the demand to right the 
wrongs of the Emergency; and it was 
decided in August of last year to res­
tore the minimum bonus of 8.33 per 
cent for the accounting year 1976, sub­
ject to the provisions of the Payment 
of Bonus Act which empowered Gov­
ernment to protect marginal and sick 
units.

Since then, requests have been re- ' 
ceived from various quarters fer 
amendment of the Payment of Bonus 
Act, 1965 in certain respects. These 
include restoration of the original pro­
visions of Section 34, deletion al­
together of Section 34, making the 1977 
amendment a permanent feature of the 
Act, extension of the Act to new 
areas; and changes in the formula for 
computation of bonus. Some proposals 
have also been made to consider the 
conversion of a part of the Bonus or 
the whole to retirement benefits, un­
employment relief and the like. It is 
the intention of Government to study 
these proposals closely and to have con­
sultations with the interests concerned 
before introducing permanent changes 
in the Act.

Meanwhile, in view of the onset of 
the festival season, it has been de­
cided that the status quo should I*  
maintained for one more year. Accord­
ingly, steps are being taken to continue 
the pattern of bonus payments ures- 
cribed in the Amendment Act of 1977, 
namely, for an 8.33 per cent minimum 
bonus regardless of profit to be paid 
for the accounting year commencing on 
any day in the year 1977.

19.15 hrs.
The Lok Sab ha then adjourned till 

Eleven of the Clock on Wednesday, 
August 23,1978/Bhodro 1, 1900 (Saka) >




